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LOK SABHA
Friday, May 5, 1961/Vaisakha 15, 18838
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Former French Possessions in India

+
( Shri Pangarkar:
*1926.{ Shri D. C. Sharma:
Shri T. B. Vittal Rao:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 207 on the 17th Novem-
ber, 1960 and state the progress since
made in extending the jurisdiction of

the Supreme Court to the former
French possessions in India?

The Deputy Minister of External
Aflairs (Shrimati Lakshmi Menon):

Government are actively engaged in
finalizing the necessary administrative
details for implementation of the
decision regarding the substitution of
the Appellate Courts in Paris by al-
ternative Indian bodies.

Shri Pangarkar: May I know the
details of the constitution of the Indlan
alternative bodies to be substituted for
the appellate courts in Paris?

Shrimati Lakshmi Menon: It has
alreadv been stated on a previous
occasion that in consultation with the
Home Ministry and the Law Ministry,
the necessary decision will be taken,
and we shall have three kinds of
courts corresponding to the three kinds
of appellate courts which exist for
Pondicherry toda. These things are
being finalised. and tili they are finalis-
ed, it will not be possible for me tn
give the details.

524(Ai) LS —1.
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Shri D. C. Sharma: May I  know
whether the French Government have

been _consulted on this point, and
whether they have no objection to it?

Shrimati Lakshmi Menon: It is not
necessary to consult the French Gov-
ernment, because under the articles of
the de facto trasfer agreement, what-
ever changes we are bringing about
are within the framework of that
agreement, and it is not necessary to
consult them.

Shri Tangamani: For more than
twelve months, this question of ¢x-
tending the appellate jurisdiction of
the Supreme Court has been under
consideration. May we know whether
it has been brought to the notice of
Government that even as late as
December, 1880, the Leader of the
Opposition there had to prefer his
appeal in the Parig court and it was
disposed of, causing a lot of incon-
venience, and if so, whether at least
now we could have an exact date or
definite date by which this decision
will"be taken, because in view of the
de facto trasfer agreement, there s
no difficulty about it?

Shrimati Lakshmi Menon: I cannot
give the exact date, but as I  have
stated in the original answer, these
things are being finalised, and all ap-
peals which are pending in the French
courts will automatically be transfer-
red to these courts.

Shri Tyagi: Mav I know whether
the delay is due only to prolonged con-
sideration of the issues in the  Ex-
ternal Affairs Ministry, or it is due to
the French Government coming in the
way? -

The Prime Minister and Minister of
External Affairs (Shri Jawsharial
Nehru): The French Government docs
not come in at all
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Shri Tyagi: So, it is a delay on ac-
count of protracted consideration in
the External Affairs Ministry only?

Shri Jawaharlal Nehru: It is not
due to consideration, but it is because
references to the Madras High Court
and various other references have 1o
be made, such as to the Home Minis-
try, the Law Ministry and so on.

Shri Tyagl: Are the residents of
that area also being consulted about
this?

Shrimati Lakshmi Ménon: It is not
necessary to consult. The councillors
are consulted.

Shri Jawaharlal Nehru: How do we
consult the people? Their represen-
tatives, their councillors have re-
quested that this should be done.

Mr. Speaker: They arc anxious.

SBhri Hem Barua: This difficuily is
cvonnected with the fact of the de jure
wansfer of Pondicherry. In view of
the inordinate and inexplicable delay
on the part of France to effect the de
jure transfer of Pondicherry to the
Indian Union, may I know whether
Goverment propose to bring pressure
on the French authorities that they
must implement the terms of the
Indo-French agreement within a speci-

fied date?

Shri Jawaharlal Nehru: The hon.
Member, being a student of history
and current affairs, should know what
has been happening in France during
these periods. It is no good bringing
pressure; we cannot bring pressure;
we can act. independently, if you like,
ignoring them.

Shri Hem Barua: In view of the
anomalous position between de facto
and de jure transfer of Pondicherry,
may [ know whether it is a fact that
she elected representatives of the
people are not i a position to dis-
charge their duties to the clectorate,
and if so....

Mr. Speaker: All these are matters
of consequence. What is the good of
asking this question? All these things

MAY 5, 1861

Oral Answers 15672
do not arise out of the main question.
Government are fully aware of the
difficulties which those people are
udergoing, in the absence of de jure
transfer. They are doing their best.
This is all the subject-matter of the
question.

Shri Tangamani: May I know whe-
ther it is a fact that certain judicial
officers functioning in Pondicherry to-
day are opposing the conferment of
this appellate jurisdiction on the
Supreme Court?

Shrimati Lakshmi Menon: We do
not know whether they are opposing
it.

Shri Tyagi: There is no satisfactory
explanation from the Externa] Affairs
Ministry for this undue delay. Wa
want to know really the cause of this
delay.

S8hri Jawaharlal Nehru: Where s
the undue delay, if I may respectfully
say so? It is only a few months, cor-
tainly not more than a few months,
and considering that it is a novel mat-
ter without precedent, it has to b
cxamined fully in tHhe Home Ministry
and the Law Ministry, and references
have to be made to the Madras Gov-
ernment, and tfe Madras High Court.
1 do not think there has been an un-
conscionable delay.

Mr. Speaker: It is a rather diffi-
cult affair.

Technical guidance by Small Indusiries
Service Institutes

*1929. Shri Aurobiide Ghesal: Wi!l
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that small
industrialists do not get sufficien:
technical guidance from Small Indus-
tries Service Institutes;

{b) if so. what are the difficulties:

(¢) whether there is any provision
to convey the current technical in-
formation to the technical offices in
an expeditious way: and



15673 Oral Answers

(d) if so, the dethils thereof?

~ The Minigter of Industry (Shri
Manubhai Shah): (a) to (d). A state-
mént is laid on the Table of the House.
[See Appendix VI, annexure No, 84].

Shri Aurobindo Gheosal: May I
know whether any guidance is given
by sending tralned personnel to give
practica] demonstrations?

Shri Manubhai Shah: Yes, they are
being trained even in the units in the
country, that is, in the various indus-
tries.

Shri Aurobindg Ghosal: May I know
which industries have benefited main-
ly by this technical training and guid-
ance?

Shri Manubhai Shah: Practically, as
I have mentioned in the statement, all
the small-scale industries are being
benefited by training within the plants
as also in the institutes.

Shri Ram Krishan Gupta: May 1
know whether these institutes have
been set up in all the States, especial-
ly in the backward areas?

Shri Manubhai Shah: There is one
institutie in each State, and there are
about 89 extension centres including
those in the backward areas.

Shri B. K. Gaikwad: May I know
the functions and duties of these small
industries service institutes?

Shri Manubhai Shah: These are so
elaborate, and are given in the annual
report,

Mr. Speaker: The hon. Member will
kindly look into the report. Now, next
uestion. Shri Jinachandran. The hon.
ember is absent. Now, question No.
1881, Shrimati Ila Palchoudhuri. The
hon. Member is absent. Then, ques-
tion No. 1832, Shri Harish Chandra
Mathur. The ho. Member is absent.

Then, I come to question No. 1933.
Shri Indrajit Gupta. He 1= absent
Then, Shri Narayanankutty Menon.
The hon. Member is absent.

VAISAKHA 15, 1883 (SAKA)
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Shri Nariyagankutty Menon: I am
here, Sir.

Mr. Speaker: I find that the hon.
Member is not in his usual seat. He
cannot go in changing his seat from
time to time. Hon. Members will
kindly sit in their usual seats, so that
I may look at their seats and may
call them and not pass on to the next
question.

Shri Narayanankutty Menon: I am
sorry. I chme to this seat just to pick
a paper.

Mr. Speaker: Then, I would not
allow him to put the question from
that seat.

Shri Narayanankutty Menon: All
right.

An Hon. Member: The question is
very important.

Mr. Speaker: All right, I shall allow
this as an exception.

Polyethylene Project

+
+1933 [ Shri Narayanmankutty Menon:
" 7 Shri Indrajit Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
proposed polythylene project in Third
Five Year Plan may not materialise;
and

(b) if so. the reasons therefor?

The Minister of Industry (8hrl
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Price of Art Silk Yarn

*1934, Shri P. C. Boroeah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Textile Commieg-
sioner has recently forwarded his re-
commendations to Government for the
maintenance of an agreed price  for
art-silk yarn:
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(b) if so, what are the recommend-
ations; and

(¢) what is Government's decision
about the same?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) and (c¢). The Textile Commis-
sioner, after discussion with the in-
terests concerned, had recommended
that 60 per cent, of the recent increase
in excise duty on indigenous rayon
yarn should be absorbed by the spin-
ners of viscose rayon yarn and the
balance of 40 per cent. should be
passed on to be borne by the con-
sumers of rayon yarn. This recom-
mendation has been accepted by Gov-
ernment.

Shri P. C. Borooah: May 1 know
what action has been taken by Gov-
ernmenl to implement this recom-
mendation?

Shri Manubhai Shah: It is  being
implemented.

Shri P. C. Borooah: May 1 know
the reaction of the industry and the
trade?

Shri Manubhai Shah: The reaction
is that once proper consideration has
been given io all points of view and
more or less an agreed solution has
been arrived at, they accept it, and
they are assisting us in implementing
it.

Pakistani Attempt to Survey the
Godagari Char Area in West Bengal

+
( Shri D. C. Sharma:
*1935.{ Shri Hem Barua:
| Shri Shree Narayan Das:
Will the Prime Minister be pleased
to state:

(a) whether 1t is a fact that some
Pakistanis made an attempt to survey
the Godagari Char, Indian  border
area in Murshidabad District on llth
April, 1961;

(b) if so, the details of the incident:
and

(c) whether any protest has been
lodged with the Pakistan Government?

MAY 5, 1861

Oral Anrswers 15676

The Parliamentary Secrelary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) and (c¢). Yes, Sir.

(b) Some Armed Pakistani Police-
men, Surveyors and other Pakistani
nationals trespassed into the Indian
territory at Godagari Char, Police
Station Jalangi, District Murshidabad,
on the 11th April, 1961 at about 1200
hours angd surveyed the area and went
away. Again on the 14th April, some
Pakistanis trespassed into the gsame
area when the Indian Police arrested
two of them. The two arrested per-
sons were in possession of survey
instruments.

Shri D. C. Sharma: May I know
whether this survey party which was
arrested twice was not doing some act
of espionage, and if so, the nature of
that act?

Mr. Speaker: Were they guilty of
any act of espionage, and if so, in
what way?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): It is a matter of guess-work
as to what their intention was. The
facts have been given in answer 1o
the question.

Shri D. C. Sharma: May I know
how they are being treated, where
they are and what is being done to
them?

Shri J. N, Hazarika: The two arres-
ted persons are being prosecuted
under the Indian Passport Act. The
rest escaped.

Shri Inder J. Malhotra: May I know
when this protest was launched with
the Pakistan Government and whe-
ther any reply has been received?

Shri J. N. Hazarika: Just on the next
day, the 15th April. the District Magis-
trate of Rajshahi protested to his coun-
terpart of the Rajshahi district of
East Pakistan. We are asking the
West Bengal Government to  fully
report about this matter. As soon as
we get any report from that Govern-~
ment, we shall consider what action
we shall have to take in due course.
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Shri Hem Barua: M;ly I know if

this particular Char to which the :;T“o A 5 . ; .i??!l'
survey party came is in dispute, and aTs mar § fred g s ke
if so, whether this vulnerable point IH% 9T TG TAT lﬂ'{z & fr gg oo

in our frontier is being definitely pro-
tected?

Mr. Speaker: Is there any dispute
regarding the ownership of this per-
tion between the Governments of India
and Pakistan?

Shri Jawaharlal Nehru: 1 do not
think so. T am not quite certain.

FifmEt g wfaga wEtn

-7

*1235. o ®mmEwR T@ o WT
qury §N g7 T A3 E qf' e

(%) #ur 1z w1 2 f& ofeww
fream ¥ {9 ma o7 §g a9 7
w17 1wl @17 g1 977 wrE wfu-
TITY 70 7 AR a9 oy #7
q; |17

(®) a7 A 9§ A7A AT
F arg gam ¥ fAg 1% A g 7

dfre-wrd Jowat (st wedt

¥A) : (F) /7 (F). A& g 97
qrErY wfgerfrar &Y frqr2 %ma y ug
TR g1y fE ow arrwr w5t fag
%73 ¥ o oot FrrwAT Jga g fen
m 7 f fae mia gy WY e
HYHYT F ATRAE H 41 WY AT ORI
T WD 17 A2 A 9, AGATE T F7H
A1 |

(a) and (b). A reference to the offi-
cial’s Report on the Boundary Ques-
tion would show that conclusive docu-
mentary evidence was produced to
establish that the village of Minsar
war considered to bejong to  the
Jammu and Kashmir Government and
collectiong of revenue were made by
them perindically.

ot Ty T : w AT AT

5 quTA B oy o7 Frafae A ¥

fergmm ¥ wfl a1v &/ ar?

ot wwTgTeTe Age 2o Frfear
A A1 FATY G THOFT F1E 797 AW, 7Y
£ wfew wgt gw gw AIH £ qgaw
IAE AL H A W ft srra A
/Y7 A frg gdt IR Y TAT AT A
fomm & | O g0 UT H F1E w2
T 2 fe 77 9w 7 §g gAr AT
T W7 A1 AR § q1 97
¥ A T FG TTH TEA AN | WY
AT 91 q7 FeA A7 qieww @ Afer
TETHTA T 91 fF g7 gad e foey
T A7ET F §F WITHT AET AT
TET A 7Y THUH 7T AV ATAATY AWy
%7 A7 q | q7 FE qfeww § fr 3w
AT €Y F7 A o4 ¥y Y | aF i
fosa & dra it & onfe7 & fie ami wrd
Tt w7 WA ar gl ot oY,
ot @t & wreRa Y am A v oY

! quww v s A w A
g & w10 W AT Aifew 7 vw A
N ww qFmE A 4@ e IA% Q7
7 99T AYnx g Y

ot @it . IR A g oar
A AR g1 AT 1T )

oY wargTwT™ Age . miFET TG
L URCIE AU CRALE ARl

o T guw fag . =rowar mfr
T az A ATTHYT AT07 4 |17 g
T2 €% aray A AP

it WUTETAT AB® : F 27 AT 7 5y
TETOw T €7 T gardy srrrn
qfea ¥ Az Wy WA 7T K AT
A wgn %1% wwy ap oA e g take
® o @ ot am g oTE W
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Pedc—¢8 WRTE TAT AT | 7 L&%o
FIEA T W19 AT HE AAS TqIEY |
wTH A 9T 9gF gL FEL AT §F AT
I FEHAT A @A U FA AR G
W 4o AT AT FLATA G | FAA
ST AT IAE WA WA § W § N
€ | e T AW qU TN W
afeq a7 texe & T ¥ w0 A
T |

Shri Ranga: Under whose occupa-
tion is it now—under the occupation of
the Jammu and Kashmir Governmeni
or of the Chinese?

Shri Jawaharlal Nehru: It is under
the occupation of the Chinese authori-
ties.

Shri Ranga: Was this question alsd
considered during the talks....

Mr. Speaker: Shri Balraj Madhok.

Shri Balraj Madhok: According to
the 1842 treaty between Ladakh and
Tibet, the revenue from this village
was used by the Kashmir Government
for providing lamps in the monasterieg
on the banks of Manasarover. May I
know whether that revenue is still
being used for that purpose?

Shri Jawaharlal Nehru: Since no
revenues have been collected, they can
hardly be used for any purpose.

Shri Balra] Madhok: According to
the 1842 treaty between the Jammu
and Kashmir State and Tibet, the
revenue from this village was laken
by the Kashmir Government for being
used for that purpose. That was wha!
I wanted to state. The hon. Prime
Minister perhaps does not know it.

Mr. Spraker: The hon. Member i
«iving information.

Shri inder J. Mathotra: May I know
whether the Jammu and Kashmir
Government have been asked to cul-
lect more documentary evidence like
old revenue records and 10 on regard-
ing this particular village?
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Shri Jawahatlsl Nehry: All  the
documentary evidgnce that has besn
available to us in Jammu and h.a_snmlr
and elsewhere has been thorougnly
examined in the last year or so. The
Jammu and Kashmir Government
have been co-operating with us in this
matter. There is no question of asking
them.

WY WA T T4 A7 TG
EfF @ m o Nfm w6 §ssan
graarar?

Nl AaTgTATN AGE - A7 FAN
qfew= ¢ f& f5q i & 3907 Ty
o, Alwa Fa1 f6 &7 wrad f277, 99
{eyo ¥ AT TH FILHIT TIA4HE T
FET AIAT K AKAT AATATL THY
F7A A AAT | IHE AT AA T T
Far o, A a7 zmn, fea o
g 91, gz T ARferT

Shri Vajpayee: In view of the fact
that Dr. Ram Manohar Lohia has n.ade
it clear that he has certain specific
written documents to support the stand
that this village belongs to India, may
I know whether the hon. Prime Min-
ister would consider the deswability
of requesting Dr. Lohia to hand over
these documents to Government?

Shri Jawaharlal Nehru: Certainly
we will be very happy to have any
additional material which he may pos-
sess. Perhaps hon. Members them-
selves would help us to get them from
him. But if hon. Members will refer
to the printed books on this subject.
they wiil fing that the important docu-
ments are given there. It may be that
he may have the same  documents.
There is no doubt about that particalar
fact that this village was outs. Whe-
ther it was in the nature of, as sumec-
times happens. zamindari or viher
rights, legal rights, one does not know.
But a certain revenue, a sum of
Rs. 230, went to the Jammmu and Kagh.
mir Government.
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Visas for Delegates to the Conference
of CPL.

“1937. Shri Tangamani: Wili the
Prime Minister be pleased to state:

ta) whether it is a fact that visas
were refused to delegates from France,
Isreal and East German for attending
the Sixth Conference of C.P.I. lheld
in Vijayawada from 7th to 16th April,
1961;

(b) if so, the reasons for the same;
and

{c) how many delegates from var-
ious countries applied for visas and
how many were granted the same?

The Deputy Minister of Exlternal
AMairs (Shrimati Lakshmi Menon):

ta) Yes; except for France, {rom
which country no delegates appiicd
for visas.

tb) Although it is not cur policy to
ptrmit foreigners 1o come to India ‘o
participate in purely local politizal
Conference and Meetings, a few forei-
gners from flve countries were given
visas to come to India, for sgpcceial
TCasons.

'¢) Eighteen delegates had appliced
for visas which were authorized in
respect of 12 delegates.

Shri Tangamanl: May I know whe-
ther there is any special reason why
the delegate from Israel was not
allowed, although he applied for it”

The Prime Minister and Minister of
External Affalrs (Bhri Jawaharlal
Nehru): These are question decided
usually on a variety of consideration.
So far as the individual from Israel
is concerned, as the House knows, we
have no diplomatic relations with
Isracl. That, of course, does nol pre-
vent a person from Israel from coming
here. 1 cannot say at present withou!
inquiry who the particular person war-
and why it was thought better not to
issue him a visa. But as I have soid,
we do not encourage people from
other countries coming here to national
conferences when these conferences
are onh the political level. This was
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rather a relaxation of that rule and
some people were issued visas.

Shri C, D. Pande: In view of the
fact that delegates from certain coun-
tries in a similar conference, namely,
Peace Conference, abused the courtesy
of the host Government, will Govern-
ment consider the fsasibility of not
allowing such persons in future?

Shri Jawaharial Nelqu: Any person
who has abused the privilege given to
him will obviously not be encouraged
in future.

Wt feqfe fewr : 2 oY Sl
w1 faw gt &, oY xwl avae & A
7 W wefrez ax §, 3 fggema &
we7faedi ® feegeara oY qTET &
fas® IFarA & 1 & AT AR
oz e ¥ ema g ard &
oY w7 w1 arf & N FrErT A AUt
H A FrAa s wEr v

ot wargTeTY AFE: w9 fET 6
IFATY & |

ot fefe fawa: @7 & 2ot &
A1 Frgfrez wq 2 o

! AWPTWT™ AGE : T AN
TET % AT W1 AV T WMT ATET AN
frIFAT R 7

oft fieqfer forst: T wvarer & woft 0w
=i gt 4 foraw avg7 & 2471 & wog-
frez w1” @ oY 3 wrer ity
frre agi & weqPE €1 frgemT @
q7wrT ¥ fewre Iwaray | W o8 e
1 ey 7767 w1 A gk A
g7 zE b T TAEY reqra wrh w fwa
¥ 330 feg ma § 7

! wagemm Age: xf & fr
w7 wrt oY @y 4 0 apr wwr g,
agA A afaw ¥ wfea e o3
wisay & wh, sRer & wew o 2
e g
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Kidnapping of Col. Bhattacharjee

Oral Answers

*1838, Bhri D C. Sharma:
Shrimati Manjula Devi:

Will the Prime Minister be pleased
to gtate:

(a) whether the report from the
East Pakistan Government oy the ar-
rest of Col. Bhattacharjee has been
received by the Government of India;
and

(b) what arc the broad points raised
by Pakistan in the report with rcgard
to the arrest?

The Parliamentary Secretary to the
Minister of External Affairs (Shri J.
N. Hazarika): (a) No, Sir.

(b) Does not arise.

Shri D. C. Sharma: May 1 know
whether the question that Col. Bhatta-
charjee was trespassing into the
Pakistan territory or he was on our
own territory hag been taken up with
the Pakistan Government or not and
i it has been taken up, what is the
reaction of the Pakistan Government
to it?

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): The Pakistan Government’s
case is that Col. Bhattacharjee was in
their territory when he was arrested
and that, accarding to them, he was
engaged in very undesirable activities.
Now, apparently, they are going to
try him. This is not a question, on
which, if I may say so with all respect,
questions in this House are going to be
helptul. All kinds of things are going
to he said. ... (Interruptions).

Mr. Speaker: Order, order.
allow further questions.

1 dis-

Small Scale Industrial Units

*1939. Shri Ram Krishan Gupia: Wil
the Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment  have further liheralised
terms for the supply of machinery to
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small scale industrial units on hire
purchase basls; and

(b) it so, nature and details oi the
concessions given?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A state-
ment is laid on the Tablec of the House.

STATEMENT
(a) Yes, Sir.

(b) (i) Earnest money at 10 per
cent. of the value of machies is now
required to be paid by small entre-
prenurs wanting machinery vaived at
less than Rs. 50,000,

(i) The applicants wanting machin-
ery valued above Rs, 50,000 who are
required to pay earnest money at 20
per cent. (30 per cent. in the case of
furnaces) of the wvalue of machines,
are given a choice to Pay 5 per cent.
in each and give bank gzuarantees for
the remaining 15 per cent. or 25 per
cent. as the case may be, encashable
at the time of delivery of machines.

(iii) In the case of applicants speci-
ally sponsored by the State Govern-
ments, the Corporation accepts the
earnest money at 5 per cent. of the
value of machines provided the bal-
ance of 15 per cent. or 25 per cent. as
the case may be, is covered by the

guarentee of the sponsoring State
Government.

(iv) Where the period of delivery
of machines is protracted, the earnest
money is split up in the two equal in-
stalments payable in cash.

(v) The capital ceiling in respect of
ancillary units to be set up to certain
selected large industries has beer.
relaxed upto Rs. 10 lakhs.

Shri Ram Krishan Gupta: From the
statement I find that where the
period of delivery of machines ‘s pro-
tracted. the earncst money is split up
into equal instalments payable in
cash, What is thc period of delivery
and is there some difference between
one case and another?
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Shri Manubhai Shah: About one
year to eighteen months generally.

Shri Ram Krishan Gupta: What are
the selected industries for wh:ch re-
laxation has been made upto Rs. 19
lakhs?

Shri Manubhai Shah: Anciilary in-
dustries of the major indusiries such
as machine tools, automobiles and var-
1ous other types of high priority items.

Shri Tangamani: How many instal-
ments arc left for instalment payment
under this concession?

Shri Manubhai Shah: There are no
special instalments being left a3 con-
cessional payments. There are certain
broad rules. But what iz allowed Iz
this. Instead of 20 per cent. or 30 per
cent. advance security, they have only
to place five to thirteen per cent. as
deposite.

ot fayfe fas: it wafig o
St 7 a9 A aw fafaz s
a7 faay may @ et & fam
§ wrawy wrgen § fF e & et
sy ¥ ¥ fean T ww fi
fawrer fear @ arfe WA A N
ST AT W, IAWY CERy e
a% ?

ot st wg : eER A ooww
feat may @ IRwT W Ao WY #
T WM AW FAT Y reR) ¥ sgrem
A Tw are aw €7 dfeed Ty
% fag 4Y | gw7 g e fam @
Y et F ¥ i Al A
wsfazaifan Yzaama w7 fxar g a7
3% A7 gz AwEATA &)

Lalbhai Patel Nagri Minlag, Dandeli

+
Shri T. B. Vittal Rao:
*1840. { Shri Muhammed Flias:

Will the Minister of Labour and
Employment be pleased to rtate:
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(a) whether two thousand workers
of Lalbhai Patel Nagri Mining,
Dandeli has been on strike since 11th
April, 1961;

(h) if so, what are the muin de-
mands of the workers;

(c) whether conciliation proceedings
have been held with Karnatak Ma:n-
ganese Mines Workers Union; and

(d) if so, what is the result?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 1600 workmen of
Nagri Mining Co. (P) Ltd. Dandeli
went on strike from the 11th  April,
1961.

(b) The demand was for reinstate-
ment of the Supervisor of the mine,
who had been dismissed by the Com-
pany for misconduct etc.

(c) and (d). As a result of the
efforts made by the Conciliation OfMi-
cer concerned a seftlement viis arriv-
ed at between the parties and the
strike was called off on the  24th
April, 1961.

Shrl T. B. Vittal Rao: May 1 know
whether the conciliation officer re-
ceived any representation before the
11th April. What was the time-lag
between his going for conciliation and
the receipt of the representation”

Shri Abid All: A represeniation wi
received from the union but not ﬁ\
this connection. That was with re-
gard to other matters. He has fixed
conciliation to be held on the  27th
of April.

Indian News Rervice

+
. [ Shri P G. Deb:
1942. 'Lﬁllrl Arjan Singh Bhaduria:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether a new news agency’
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named Indian News Service has been
started in New Delhi;

(b) if so, what are its terms and
constitution;

(c) whether it is a fact that this
news agency has concluded a pact with
a foreign agency to circulates its news
in India; and

(d) whether it is not against the
policy of the Government of India to
do so?

The Parliamentary Secretary to the
Minister of Information ang Broad-
casting (Shri A. C. Joshi): (a) Yes,
Sir.

(b) It is a public limited company
registered under the Companies Act,
1956. Itg objects enumerated in its
Memorandum of Association inter alia
include:—

(i) carrying on the busines; of
news agency to colleet and
transmit news, to enter nto

arrangements with publishers
of any newspapers. woeeklies
or journals and with any
other persun or persons for
supplying them news.

(ii) entering into agreements or
arrangements with any news
agency or organisations or
institutions for collection and:
or supply of news and to ar-
range for the distribution cof
news to any person o-  pPCr-
sons.

(¢) Yes, Sir. All news agencies
have arrangements with foreign agen-

cies for coverage of International
news. 0
(dy No, Sir.

Shri P. G. Deb: May 1 know the
name of the foreign news agency and
also its country?

Dr. Keskar: 1 think it is Inited
Press International with whom thev
have some arrangements.

Shri S. M. Banerjet: T want to know
which of the newspapers are con-
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nected with the news services and
whether they fulfil all the conditipns
laid down by the Government before
permission was granted?

Dr. Keakar: It is obvious that facili-
ties would not have been granted un-
less they fulfilled the minimum con-
ditions. As for the newspapers, I
have not got them here but I can pro-
vide the hon. Member with the full
prospectus and memorandum regard-
ing this question.

Mr. Speaker: It may be placed on
the Table of the House or in the Lib-
rary so that it may be available to ail
hon. Members.

st wer adhr ;. A uEy Ow
garnT  afafr €, 99 37 F I”
ot e Awfraa W@ a7
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Ceylonese of Indian Descent

( Shri Tangamani:
i Shri D. C. Sharma;:
,1"2_&{ Shri Narasimhan:
Shri Subbiab Ambalam:
Shri Muthtikrishnan:
| Shri Sambandam:

Will the Prime Minister be pleased
tq state:

(a) whether Government have re-
ceived reportg about the happenings
in the five Districts of Northern and
Eastern Provinces of Ceylon affecting
a large number of Tamil-speaking
people;

{b) if so, the nature of the dispute;

(¢) whether it affects the Ceylonese
of Indian descent;

td) how far the Tamil-speaking
Indian nationals are affected by thc
agitation; and

fe) what steps, if any, have been

taken by our Government in  the
matter?

The Deputy Minister of External
Affajrs (Shrimati Lakshmi Menon):

(a) to (e). The Government of India
have received reports on the langu-
age agitation and Satyagrah in the
northern and eastern Provinces of
Ceylon It would not be appropriate
for the Government of India to dis-
cuss the nature of the dispute, which
is an internal affair for the Ceylon
Government to handle. The majority
of persons of recent Indian origin in
Ceylon are Tamil speaking, but the
Government of India can naturally
only be concerned about thoge among
them who are Indian nationals in
law, We have expressed our con-
cern regarding the safety of our
nationals and we have received an
assurance from the Government of
Ceyvlon that they are fully alive to
their responsibility in safeguarding
foreign nationals and has taken all
steps to ensurc the protection of
foreign nationals,

Shri Tangamani: May I know whe-
ther the dffférent opposition parties in
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Madras State have made a special
appeal to the Government of India to
see that these special grievances of
the Tamil-speaking people, whether
they are Ceylonese nationalg or are of
Indian descent or Indian nationals,
are settled and they are looked after,
because of the position which our
Government has in the international
situation and also in relation to the
Ceylon Government since the Ceylon
Government have also taken certain
progressive measures along with our
Government in foreign affairs?

The Prime Minister and Minister
of External Affxiry (Shri Jawaharial
Nehru): We are fully aware of the
deep feelings more especially in the
Madras State on some of these deve-
lopments in Ceylon. But we do not
think that any official step that we
might take will be helpful at all in
such matters. May be, friendly con-
tacts and others may bce helpful.

Shri Ranga: Have the Governmcent
made any effort to study the demands
that are being made by the Ceylonese
of Tamil descent for local autonomy
subject to federal overall control by
the Sinhalese Governmeni and whe-
ther the Government tried to get into
touch with the leaders: of thiz move-
ment in order to be able to  under-
stand the national as well as the in-
ternational significance of their de-
mands and their nceds?

Shri Jawaharlal Nehru: The sugges-
tion that the hon, Member has made
seems to me ecntirely improper, abso-
lutely improper; 1o get into touc
with the leaders of opposition
agitational parties in another coun-
try—which, I submit, would be an
extraordinary thing from many points
of view, national or international law
or practice. Where one wantg to help,
it 1s through friendly contacts un-
officially and that way, and not in the
way suggestierd by the hon Member.

Shri Ranga: | am prepared 1o
amend my question on the lines sug-
gested by my hon. friend the hon.
Prime Minister. Bug then, have any
representations been made or contacts
been eﬂaﬁlil?\:ﬂ by thase people who

and

¥
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are affected, with our High Cemmis-
sion in Ceylon and whether our High
Commission have faken any trouble
to acquaint themselves with the atti-
tude and the demands of those people?

Shri Jawaharlal Nebru: It is the
business of the High Commission to
find out what is happening in that
country to which they are accredited
and to report lo us on any situation
thay arises. Thal of course is always
done and is done. We receive fairiy
lengthy reports. But again, when the
hon, Member asks me if the High
Commission goes and develops contacts
with those people, he is treading on
rather dangerous ground.

Shri Ranga: I have already amend-
cd my question. There is nothing for
my hon, friend to give a second ex-
hortation. What is the job of High
Commission if they are not prepared
to keep themselves in touch with what
is happening in Ceylon and advise the
Gov.:nment here in regard to the
developments there? What are they
supposed to do if they do not keep
their eyes open?

Mr. Speaker: The hon. Prime Minis-
ter has answered in full. Lengthy
reports are being received from time
to time from the High Commission re-
garding the situation in that place.
Beyond that, the hon. Prime Minister
feels that it would noy be proper for
either the High Commission or him-
self to interfere,

Shri Ramanathan Chettiar: While

A‘-ppror:iating the difficulties of the
"Government of India. may 1 know
whether  the  Prime  Minister  will
write to the Prime Minister of Ceylon
in a friendly way and bring these
things to the notice of the Prime
Minister there?

Mr, Speaker: It is a suggestion for
action. Can there be any doubt about
i?

Shri Narasimban: Since the last few
days there is a complete black-out of
news excepting rumours as to what is
going on there. WIll it be possible
to get correct information so that our
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people and thé public may know
about these things?

Shri Jawaharlal Nehru: I do not
know if there is anything very un-
usual happening. If news reaches us
I shall report to the House. We can
hardly functlon as a kind of news
agency in this matter,

Shri Hem Barua: In view of the
fact that the Tamillians are practi-
cally Ceylonese citizens, may I know
whether the Prime Minister will offer
or has already offered his good offices
in his personal capacity towards an
amicable seitlemeny of the problem?

Mr. Speaker: He wants to know
whether there is any approach.

Shri Jawaharlal Nehru: How can 1
answer this question?

Mr. Speaker: He wants to know
whether there has been an attempt at
amicable settlement becausc they are
all of our extraction.

Shri Jawaharlal Nehru: It should
be remembered that the Tamil popu-
lation of North and East Ceylon have
been there for broadly 600, 700 or 800
years. They are as much Ceylonese
as anybody else—the Sinhalese peo-
ple.  Except, of course, cultural, they
have no contacts with India. There-
fore, it becomes a question of some
group of Ceylonese people coming into
conflict, if you like, or being at vari-
ance with, another group; it is an en-
tirely internal question. We are
interested, for a variety of reasons,
especially people in the South, and
that is a different matter. We are
iterested also because Ceyion is a
friendly country, and where possible,
we wish to help and take steps with-
out any kind of interference. ‘1fdese
are not things which 1 can discuss
here, as to what is possible to do and
what is not possible.

Shri Sampath: May | know whether
the Government have received any
information regarding the Stateless
persons of Indian origin and even
Indian nationals settled in Ceylon
having been involved in the agitation
and, If s0, what is the position?
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Shri Jawaharlal Nehru: There was
some talk of a general strike in the
estates, but the strike I think was
called of. A few persons who did not
get notice perhaps of the calling off,
indulged in it. But they soon return.-
ed to work. They are naturally in-
‘terested in this, but attempts were
made by the leaders of the estate
labourers not to get them entangled
in this as far as possible.

Shri Narasimban: Has the Govern-
ment considered that what is happen-
ing in Ceylon, particularly about the
Stateless persons, is against what are
known as human rights and, if so,
whether the Government contemplate
any step in this regard at forums
other than at India-Ceylon level, such
as the United Nations or the Common.
wealth?

Shri Jawaharlal Nehru: No, Sir.
We do not contemplate doing that
kind of thing. We do not think it is
at all right for us. We deal with the
Cevlon Government directly and try
to settle them however long it may
take. I do not think it will be quite
right to bring in the question of
human rights in regard to estate
labour. Their non-recognition or their
non-registration as citizens of Ceylon
can hardly be called an infringement
of human rights. It is undesirable;
it is otherwise being protested againsi.

Shri Tangamani: Recently, news
appeared in the papers that the ferry
service between Dhanushkodi and
Talsimannar which is the link bet-
ween the South and Ceylon has been
discontinued. 1 would like to know
if there is any information whether it
has been discontinued and whether the
normal channe] of communication will
be restored.

Shri Jawaharlal Nehru: My infor-
mal;on is that it was discontinued for
twe days only. This was related to
the question of illicit immigrants

Indian Embassy in Congo

"1%43 Shri Ram Krishan Gupta:
W i, the Prime Minister be pleased to

Mate:
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(a) whether the attention of Gov-
ernment hag been drawn to the recent
news item which appeared@ on the
front page of the ‘Hindustan Times’,
New Delhi dated the 16th April, 1861
that the Indian Embassy may be ex-
pelled from Congo following a recent
sharp attack on the Indian Envoy by
Mr. Albert Delvaux, Resident Minis-
ter in Belgium and one time acting
Prime Minister;

(b) whether the facts have been as-
certained;

(¢) if not, how far this news is
correct; and

(d) action taken in the matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (d), Government have seen
the newg item in question. The
Indian Mission in Leopoldville, which
iook the matter up with the authori-
ties there, was informed that the
views reportedly expressed by Mr.
Albery Delvaux did not represent the
official views of the Government.
There is, thus, no basis for the infer-
ence that the Indian Mission in the
Congo might be closed down by the
Congolese authorities.

Shri Ram Krishan Gupta: In view
of the serious situation in the Congo,
may 1 know what security measures
are being adopted there?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): Sometimes reference is made
by hon. Members to securily measures.™ |
Security for whom? There is certain-
ly a considerable lack of sccurity in
the Congo for the people of the Congo,
because they are often in conflict with
each other. If the question |s about
security for the Indian army. I do not
want other security forces to Jook after
our army; it can look after itself.

Large Scale Pak. Infiltration into
Asxam

“1944. Shri P. C. Borooah: Wil the
Prime Minisler be plicased 10 state:
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(a) whether the attention of Gov-
ernment has been drawn to the news
item in the ‘Assam Tribune’' dated
18th April, 1961 reporting large scale
infiltration of Pakistanis into the
Assam-East Pakistan border areas
without valid passports and through
unauthorised routes; and

(b) if so, what action is being taken
to tackle the situation?

The Parliamentary Secretary to the
Minister of External Affairs (8hri J. N.
Hazarika): (a) Yes, Sir.

(b) The press report is grossly
exaggerated. Necessary measures for
detention and prosecution of un-
authorised entrants into India on the
Assam-East Pakistan border already
exist. Vigilance on the border has
been further tightened up.

Shri P, C, Borooah: May I know
whether Government can deny that
there is no infiltration from East
Pakistan to Assam and if not, on
which side are the infiltrants crossing
the boundary from Pakistan to Assam?

Shri J. N. Hazarika: In Goalpara
district, during the 15 months from
1st January 1960 to 31st March, 1961,
only 499 persons entered without any
valid travel document and were
arrested. All of them were prosecut-
ed. 420 were convicted, 2 acquitted
and 88 cases arc pending.

Shri P. C. Borooah: May 1 know
whether this infiltration is a recent
occurrence or it has been going on
for a long time?

/" 8hri J. N. Hasarika: T have given
the figure for the last 15 months. For
the rest, I require notice,

Shri Basumatarl: May I know whe-
ther it is a fact that a large number
of PGRs and VGRs of the two dis-
tricts of Goalpara and Kamrup had
been encroached by these unauthoris-
ed infiltrants from East Pakistan?

Shri J, N. Hazarika: These are alle-
gations reported in the Press. 1 have
given the figure of the illegal entrants
for the last 15 months. I have no re-
cord to say if any of these have en-
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tered into Kamrup district or any
other district.

The Prime Minister and Mimister
of External Affairs (Shri Jawaharial
Nehru): The figures given by my col-
league do not indicate any very extra-
ordinary occurrence. 489 or roughly
500 persons in the course of 15 months
is not a very large figure,

Shri Hem Barua: May I know whe-
ther the attention of the Government
has been drawn to a press communi-
que issued by the Government of
Assam in response to this news item
in the Assam Tribune that during the
course of the five months from the
marking of the houses to the taking
of the census, as many as 12 immi-
grants from a foreign territory per-
colated into Goalpara district? If so,
I want to know, in the face of what
the hon. Parliamentary Secretary has
said that the security measures are
adequate there, whether it is not a
sad commentary on  our security
measures?

Mr, Speaker: He¢ nced not arguc.
He wants to know whether the Gov-
crnment’s attention has been drawn
to this statement of the Assam Gov-
crnmeny that it is 12.000.

Shri J. N. Hazarika: The Assam
Government has issued a press com-
munique giving the correct figures.
The difference between the population
figures for Goalpara district obtained
when  the  house-numbering was
carried out between 15th September
and 15th November, 1960 and the
actual census operations held five
months later in February-March, 1961
is only 12,553 and not 42,000 as alleg-
ed in the Press.

This difference is due to various
reasons. One is, an entire village and
a considerable number of houses in
the other villages were omitted in
house-numbering in September-Nov-
ember, 1980. Subsequently this was
corrected in February, 1961, The
second reason iz there is a little in-
flux. . .

Shri Jawaharlal Nehra: Secasona’
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of visitors

Shri J. N. Maza¥ka: ... .of popula-
{ion, who come from Bihar and other
parts of India during the winter
period. Thirdly, there is a small nor-
mal increase of population by 5 per-
sons per thousand. The estimated
population of the district was 15 lakhs.

Shri P, C. Borooah: May I know
whether Government’'s attention has
been drawn to a Press report appear-
ing in the Assam Tribune on 2nd May
1961, wherein they have stated that
during the one month between house-
numbering and actual enumeration
during the last census, through this
Goalpara route alone 42,000 East
Pakistanis have entered into Assam
and are staying in Goalpara district?

Shri Jawaharlal Nehru: The hon.
Member perhaps did not quite hear or
listen to what my colleague had
stated. The figure 429000 has been
shown to be wrong. The actual
figure is 12,553, which is the difference
in counts within the five-month
period. 1 repeat whay has been said.
This difference is said to be due to
two or three causes. One was for
some reason or other, one entire vil-
lage was omitted in  the previons
count and it was included in the
second count. Secondly, there is a
seasonal influx of labour from Bihar,
etc, during these months into Assam.
These are the two main reasons for
the difference of 12,000

Mr. Speaker: Next question.
RE: ADMISSION OF VISITORS

Shrimati Renu Chakravartty (Basir-
hat): Sir, before you proceed to the
next question, | want to submit that
the Watch and Ward women outside
are not permitting the guests of Mem-
bers of Parliament to come in. They
are absolutely preventing us from
coming in; they are manhadling us.
That is why we are so agitated.
Four or five guests of myself and
Shrimati Parvathi Krishnan are being
prevented from coming in. They are
permitting all the men freely, but
they are preventing the four or five
guests of  myself and  Shrimati
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Parvathi Krishnan. They are pre-
venting even myself and Shrimati
Parvathi Krishnan. They are sur-
rounding us and they are physically
preventing us from coming in. They
say, it is under the police officer's
order and I presume it musy be under
your orders.

Mr, Speaker: I am really sorry.
Why should they make a difference
between men and women?

Shrimati Renu Chakravartty: Theyv
are doing it.

SBhri Vajpayee (Balrampur): The
women cannot stand under the sun.

Mr, Speaker: I will make an imme-
diate inquiry. I am sending the Joint
Secretary to make enquiries and see
that it does not recur and those that
arc waiting outside are freely allow-
¢d here, subject to their having their
passes.

Shri Tyagi: If Mcmbers of Parlia-
ment themselves are responsible for
bringing a crowd. ... (Interruptions).
I do not atiribute any motive, Befare
you give your ruling, it may be clari-
fied for political reasons. I do not
attribute any motive to the present
case, but for future, this may be made
clear. It Members themselves are
bringing a crowd. ...

Shrimati Renu Chakravartty: If five
is a crowd, there is no democracy in
this country. (Interruptions).

Mr. Speaker: Next question.

The Minister of Indusiry (Bhri
Manubhai Shah): With your permI®¥
sion, Sir, Question 1947 is identical to
Question 1945 and so they may be
clubbed together.

Mr. Speaker: Yes.
Closure of Jute Mills in West Bengal

+
og9¢s J Shri Aurobindo Ghosal:
* 7\ Shri Sbree Narayan Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Indian Jute Mills
Association have diecided to close all
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jute mills of West Bengal from 1st
May, 1961; and

tb) if so, why and what steps have
been taken to prevent it?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) Does not arise,

Indian Jute Mills Association

Shri P, C. Borooah:

-
1947. Shri Shree Narayan Das:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether the Indian Jute Mills
Association hag recently represented
to Government 1o e allowed to under-
take a block closure for about 15 days;
and

(b) if so, what is Government’s
decision in the matter?

The Minister of Industry (Shri
Mawubhai Shah): (a) and (b). The
Indian Jute Mills Association have
discussed with Government the possi-
ble neegd 1o close jufe mills for a short
period in view of a serious shortage
of raw material. It was decided that
the position should be reviewed in the
latter half of May 1961, when the raw
jute stock position and the prospects
of the next season's crop would be
known a little more definitely,

Shri Aurobindo Ghosal: May I
know what steps are being taken for
supplying the shortage of raw jute

4-vhich will be to the extent of 1 lakh
bales?

Shri Manubhai Shah: I have al-
ready loid a statement on the Table
of the House on 4th March, 1961,
which elaborately  gives the whole
position of the various steps that the
Government have taken. The steps
particularly are to make more raw
materials available, to permit to some
extent whatever iy possible to be im-
ported and to stagger the working
hours so as not to cause any serious
unemployment.
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Shri P. C. Borooah: May I know
the circumstances under wieh such
block closure of jute mills became
inevitable and whether that closure
was actually effected?

Shri Manubbai Shah: Noy yet; the
matter is under consideration. No
closure will be effected without con-
sulting the Central Government.

Shri Shree Narayan Das: May I
know whether any assessment has
been made as to the requirements of

raw jute and the amount of consump-
tion?

Shri Manubhai Shah: The shortage
is about 12} per ceni.

Shri A, C. Guha: Before any final
decision in this matter is taken, may
1 know whether Government will also
take inlo consideration the stock posi-
tion of manufactured jute goods so
that export possibilities may not be
curtailed?

Shri Manubhai Shah: Yes, Sir. All
the relevant factors will be taken into
full consideration in consultation with
the industry, labour, the West Bengal
Government and ourselves.

o fagfe e ;& araar
wgar § fe wn wwwre & $1¢ gur
R g fe 9z frefra fr? gz
o wft fear oY ofww amw & R
¥t & xw fag wowrT s At
AEieE e O SRR SRR o
A E vy aw & few aw
faed ?

Wt wpot g gz ad agy
My Ao &g @ oA
TES HIAW GHGYT 7 a0 A fgd
D Adw N A Y i Fafeee
Xl & qz NeFWA N NwRA A F
fag wx gfegd  ®Nfer w7
®E AR T 7 gA ¥ AN qfe-
= ¥ T T 567 §F on ) A
I s TR ¥ agam
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Al 3 fraw g & aw AN
N R &t qaw T § IO
IM A F sfgm & o aff 9
gy LA Erama &1 I
QF T 9gH WTAOH AT F & 1L
™I & YA F g1 AT IT F W FOF
07 i W7 g

Shri Ranga: Are any steps being
taken in consultation and collabora-
tion with the Food and Agriculture
Ministry to step up the production of
jute in Orissa and Andhra where at
an earlier stage a larger production
was made possible by an assurance of
economic prices for jute?

Shri Manubhai Shah: All those
steps are being taken. Every area
which is good and vulnerable for jute
production will be given all encour-
agement.

8hri Ranga: Is it not a fact that the
earlier practice has been abandoned
and no assurance is being given to
thosé€ People about payment of any
stabilised price for jute?

Shri Manubhai Shah: I have already
indicated that the ruling prices of
jute have been the highest in record,
and these are highly uneconomic
prices. As my hon. friend Shri Guha
pointed out rightly, nothing should be
done in a manner which will jeopar-
dise the greatest foreign exchange
earning commodity for the country,
namely, jute and jute goods.

Shri Aurobindo Ghosal: May I know
whether any compensation will be
given to the workers in case the jute
milly are closed, because they have
already suffered due to the power cut?

Shri Manubhal Shah: All those
relevant factors will be taken Into
consideration. 1 may recall, Sir, that
there is a standing agreement about
all these matters.

Shri Hem Barua: In view of the
fact that these mills have already
sealed a certain percentage of loom-
age and Government have, at the same
time, also agreed to an additional

524 (Ai) L8SD—-2,

VAISAKHA 15, 1883 (SAKA)

Oral Answers 15702

sealing of 8 per cent loomage, may I
know wHether these steps are not
adequate for the Mill Association and
whether they are not creating artificial
conditions by closing down the mills?

Shri Manubhal Shah: There has
been no closure, as I have already
said. All these matters will be pro~-
perly considered before any decision
is taken. As a matter of fact, unseal-
ing had taken place to some extent.
At one stage, as the House will re-
member, 19 per cent had been closed,
and it has been reduced to 12 per cent.
The working hours however had to be
reduced. All these will be considered
when the situation is reviewed.

Indian Troops in Congo

*1948. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Indian
troops were prevented from entering
Ndjill airport by the Congolese
soldiers at gunpoint; and

(b) if so, the reactions of the Gov-
ernment of India thereto?

The Deputy WMimister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). No, Sir. No such inci-
dent as alleged seems to have taken
place at the Ndjill (Leopoldville) air-
port.

Indian Nationals in Caba
+

Shri P. G. Deb:
*1946-A. { Bhri Arjun 8
Bhadauria:

[ _al
Will the Prime Minister be pleased
to state:

(a) whether the Indian nationals in
Cuba are safe; and

(b) if so0, the details of the same?

The Deputy Minister of Extermal
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Our Embassy in Washing-
ton is taking such action as is possible
but they have pointed out that it is
extremly difficuly to make enquiries
owing to interrupgion of communica-
tions. They have records of 19 per-
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sons of Indian origin, but their
nationalities and precise whereabouts
in Cuba are not known to them. There
does not appear to be any danger to
Indian nationals in Cuba.

Shri Tangamani: May I know
whether we have received reports as
to the number of Indian nationals in
addition to these 19 persons of Indian
descent who are at present in Cuba?

Shrimati Lakshmi Menon: No, Sir.
SHORT NOTICE QUESTIONS AND
ANSWERS

Lot ind
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(a) to (e). The Government have
seen reports in Pakistani newspapers
about some statements made by Sar-
dar Sant Singh Teg. These 1eports
have been reproduced in some news-
papers in India also. The reports vary
in small details but broadly they are
on the lines indicated in the question.

Sardar Sant Singh Teg was a mem-
ber of the party  which went on
pilgrimage to Gurudwaras in Pakis-
tan.
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Shri Vidya Charan Sbukis: Re-
cently a Bill has been passed, amend-
ing the criminal law, which makes it
punishable to question the territorial
integrity of the country. Iias the Gov-
ernment examined this factor-whether
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the statements made by this gentle-
man infringes the law?

Shri Jawaharlal Nehru: No, Sir, We
have not examined it that way.

Shrl Ram Krishan Gupta: May I
know whether Shri Sant Singh Teg
hag contradicted the statements e&fter
returning to India?

Shri Jawaharlal Nehru: I am not
aware of any contradiction, Sir.
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Shrl Tyagi: I want to get a clarifica-
tion whether Government are also
under the same prejudice against the
Akalis, as some of my hon. friends
here who have given expression to
their views, that the movement is
being inspired by Pakistan. An indi-
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vidual speech ghould not lead Gov-
ernment or even the public to think
that this whole movement is being
inspired by Pakistan. That is wrong.

Mr. Speaker: Order, order. I thought
the hon, Member was putting a ques-
tion. Now he is giving advice.

Shri Tyagl: I want to know. . .
Mr. Speaker: No, no. I am sorry.
Pandit J. P. Jyotishi: May I know...

Mr. Speaker: No, Sir. Next ques-
tion.

Boycott of Damaged Liberian Ship

8.N. Q. 18. Shri Raghunath Singh:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that dam-
aged Liberian ship the Dicoronia,
which was towed by IN.S. Kistna,
when it reached Bombay was boycot-
ted by Bombay Port Workers; and

(b) if so, the reasons of boycott of
the damaged ship.

The Minigter of State in the Minis-
try of Transporf and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) The Ship “Dicoronia” had
previously traded with Goa and the
Dock Workers had, in keeping with
their decision to boycott all ships
which had traded with Goa, refused
to handle the ship unless its owners
gave & written undertaking that in
future the s.8. Dicoronia or any other
vessel owned by them would not be
trading with Goa. It is understood
that the agents of the Shipping Com-
pany have since given such an as-
surance and that the Dock Workers
have lifted the boycott of the vessel
on 3rd May 1961.
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Military Secretary, Army Head-
quarters

S.N. Q. 19. Shri Basappa: Will the
Minister of Defence be pleased to
state:

(a) whether a court of enquiry is
being held against the Military Secre-
tary, Army Headquarters;

(b) whether he is still in service
with access to papers;, and

(c) if answer to parts (a) and (b)
above is in affirmative, whether Gov-
ernment's sanction has been obtained
for the court of enquiry and for his
retention in service pending enquiry?

The Minister of Defence (Shri
Krishna Menen): (a) to (c). No, Sir,
but there is an enquiry about a matter
which is dealt{ with in the Military
Secretary’s Branch. The enquiry is
proceeding and therefore it is not pos-
sible to give details at this stage.

Shri Basappa: May 1 know the
reasons for the enquiry to which the
hon. Minister has referred?

Shri Krishna Menon: It is an enquiry
instituted in the normal course by the
Army Headquarters in relation to cer-
tain matters in the Military Secretary’s
Branch. It does not come up to Gov-
ernment until the conclusion of the

enquiry.
Shri Basappa: May I know how Jong
the Military Secretary is in service?
Shri Krishna Menon: I do not
know whether this is relevant to the

question, but he hag four or five years’
service,

Mr. BSpeaker: Have they obtained
the approval of the Ministry?
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Shbri Krishna Menon: No. Prelime-
nary sanction has not been obtained.
1 am not sure whether it is necessary.
Once this report comes to us we shall
be able to see the nature of the case,
The question is posed from the point
of view that the enquiry is against
the Military Secretary. That is not the
case,

Shri Nath Pai: What is the nature
of the enquiry? We want to know the
facts. What has led to this enquiry?
What is the nature of the charges?
How did the necessity for the enquiry
arise? Would he give us some infor=-
mation as to what led to the necessity
for the enquiry?

Shri Krishna Menon: It is a depart-
mental enquiry by Army Head-
quarters, and those charges are not
placed before the Government.

Shri Vajpayee: May 1 know how
any enquiry can take place without
charges being framed?

Shri Nath Pal: Something must
have provided the occasion, and created
the necessity for it.

Mr, Speaker: How long has the
Military Secretary been in service?

Shri Krishna Menon: Four or five
years.

Mr, Speaker: Only four or five
years?

Shri Krishna Menon: His total ser-
vice will be 25 to 27 years. He has _
been in this post for the last four or
five years,

Sbri Hem Barua: On a point o
order. The House will be interested
to know about the departmental en-
quiry to which the Defence Minister
has made a reference. Since there can
be no enquiry in a vocuum, there must
be some solid ground on which it is
based. I think the Defence Minister
is withholding information from this
House,

Shri Krishna Memon: 1 have not
ordered this or any enquiry. There are
hundreds of enquiries going on In
establishments under the Defence
Ministry. It is not possible for me to
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be familiar with these enquiries. I
have however told Army Headquar-
ters to keep me informed of this case.
Once an enquiry has started, it would
be improper for me to interfere in the
middle until it is concluded.

Mr. Bpeaker: A point of order has
been raised. When there are thous-
ands of employees in any par-
ticular department, there are vari-
ous grades of officers who have
got the right or authority to hold
enquiries at various levels. The hon.
Minister has informed the House that
it is donc at a lower level, below him.
The Army Headquarters have taken up
this matter, and they have got the
right to do so. Normally, these mat-
ters do not come up to the highest
level, except possibly after punish-
ment by way of appeal. There the
matter stands. All the same, he has
tried to ask those people to keep him
in touch in the matter., If it is an
army matter, how can a point of order
arise? It is not any other matter. To
my knowledge, every matter does not
come to him, Otherwise, the Minister
would not have any work other than
dealing with all these petty small
matterg or big matters and he would
not attend to the defence of !
country. (Interruptions),

Shri Vajpayee: It is not such a
simple matter.

Mr. Speaker: If hon. Members want-
ed further elucidation or even suggest-
ed that anything against the Military
Becretary should be handled by the
Defence Minister, and not by the Army

s icadquarters, | would have allowed
further questions. But before the
matter comeg to the Defence Ministry,
the Army Headquarters can dispose ot
it. It does not come to him except
later on. Possibly, it may come or
may not come. Under those circums-
tances, how can I ask the hon. Defence
Minister to give further particulars or
make him responsible to answer these
questions? There are many enquiries,
small and big.

Shri Krishna Menon: May I submit
that at present there is no enquiry
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against the Military Secretary as such?
It is an enquiry on a matter which
appertaing to his branch. Well, at the
end of the enquiry what will come up,
I cannot say. But I would like to
state for the protection of the officer
that there is no enquiry against the
Military Secretary as such.

Shri Birendra Bahadur Singhji: The
hon. Defence Minister has stateq that
this officer has been in hig post for the
last four or five years. This is some-
thing new and unusual. Why should
the Military Secretary be allowed to
stick to his job for all these years? He
ha; been there for over five years.
Why should he be there for such a
long time?

Mr. Speaker: This is another matter
altogether.

Shri Narayanankutty Menon: The
hon. Defence Minister says that there
Is no enquiry against the Military
Secretary. We fail to understand why
the short notice question was at all
accepted by the hon. Minister if no

information could be given to this
House,

Mr. Speaker: He wanted to disabuse
the questioner with regard to this
fact. The hon. Member asked the
question whether a court of inquiry
has been appointed. He says that
there is no court of inquiry.

Shri Vajpayee: Then there is no
enquiry at all.

Shri Krishna Menon: 1 said that
there is no enquiry against the Military
Secretary. There is an enquiry by a
properly established tribunal under the
ordinary rules presided over by the
Adjutant General. 1 have, in this
particular instance, asked the officers
to keep me informed about it. There
is no rule which says that they should
have taken previous sanction. Whe-
ther it would have been better or not
would appear after the enquiry is
completed.

Shri Ranga: Our difficulty is that so
little information comeg to our know-
ledge. Therefore it is naturally very



15713 Oral Answers

difficult for us to know whether any
enquiry is being conducted at all at
any particular level. [t is only by
chance that this short notice question
was given notice of. You were good
enough to accept it as alsp the hon.
Minister was good enough to accept it.
Generally speaking, the custom in this
House is of saying that such-and-such
a court of inquiry is not there, but
possibly the hon, Member had such-
and-such enquiry about some other
matter in his mind when he gave
notice of this short notice question and
therefore such-and-such is the infor-
mation. That is what they used to do.
‘Generally speaking, they are expected
to give ug information, but instead of
that my hon. friend makes a fetish of
public interest, keeps everything a
secret and then says, “There is some
enquiry going on, but I am not going
to give you any information as to the
purpose of that enquiry”. Then what
is the redress for us?

Sr. Speaker: Are there morc mili-
tary Secretaries than one? 1 think,
there is only one Military Secretary.

Shri Krishna Menon: Yes Sir.

Mr. Speaker: He is a man holding a
high rank. The hon. Minister could
have only said, “I am not going to
accept this question”. But having
accepted it, he ought not to create an
impression that anything is going on
against such an important and g big
officer. He may take the House into
confidence regarding this matter.
otherwise, he might have said, “I am
not going to accept this question at
all”.

Shri Krishna Menen: I have done
so. 1 accepted the short notice ques-
tion because I did not want it to be
thought that there was anything to
hide. Thig is an enquiry made by
Army Headquarters. I have since in-
formed the Chief of the Army Staff
that jt would have been better in the
case of a senior officer of this kind if
they had informed me about this be-
forehand. He has not broken any rule
in this instance., At the present
moment it is in the hands of a tribunal
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and if I ask for details now, it would
be improper.

Shri Ram Krishan Gupta: Such
questions should not be accepted.

Mr. Speaker: Next question.
Rickshaw Pulling

8.N.Q. 20. Shri Thirumaila Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether in the recent meeting
of the Standing Labour Committee
the question of permitting cycle rick-
shaws in the States to ply for a
further period of time was considered;
and

(b) if so, what is the result of such
consideration?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) 1t has been decided that the
subject may be left to the State Gov-
ernments for such action as they may
deem necessary.

Shri Thirumaia Rao: May I know
if there are any States that have
objected to continue these cycle rick-
shaws as distinguished from the rick-
shaws pulled by men?

Shri Abid Ali: This suggestion is
for gradual abolition of plying or pul-
ling of rickshaws through a phased
programmec. Some of the State Gov-
ernments have taken action of vary-
ing nature towards this end. Some
have been feeling that it would not
be proper at present to interfere i
this matter.

Bhri Thirumala Rao: In view of the
fact that the horse carriage and the
bullock cart are practically being
driven out of the road in all mofussil
towns barring the Presidency towns,
have Government considered the
necessity of keeping some sort of
conveyance for the middle-class and
the lower middle-class people and also
of keeping the tempo of employment
of thousands of people who make
their livelihood by cycle rickshaws?
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Shri Abid Ali: That is why this
matter has been left to the discretion
of the State Governments. They may
take action according to the require-
ments of their respective areas.

Shri Tangamani: May I know whe-
ther this decision or directive to the
State Governments concerns only
those rickshaws which are pulled by
hand or does it also include the so-
called cycle rickshaws?

Bhri Abid Ali: It includes cycle
rickshaws also.

Mr, Speaker: It does not apply to
cycle rickshaws. Is that what he said?

Shri Abid Ali: It includes cycle
rickshaws also.
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C.0.D. Kanpur

S.N.Q. 21. Shri 8. M. Banerjee: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that some
three persons attempted to take away
some stores from C.0.D. Kanpur on
the night of 13th April, 19861;

(b) if so, whether
duty fired at them;

the guard on

(c) whether a person died on
account of this firing;

(d) if so, whether any inquiry has
been conducted in this matter; and

(e) if so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Yes, Sir.
(c) Yes, Sir.

(d) The case is being investigated
by the police. Investigation by the
Depot authorities is also in progress
and a Staff Court of Inquiry has been
ordered.

(e) The results of the Inquiry are
not yet available as the Inquiry has
not yet been completed.

Shri S. M. Banerjee: May I know
whether the man who has died as a
result of this firing was an employee
of this Depot or was he an outsider
and, if he was an outsider, was he
accompanied by many persons?

Shri Krishna Menon: He was a
civilian. He is alleged to have beemn
shot dead by the Defence Security
Corps sentry when he wag in the peri-
meter of the Depot while taking out
some material.

Shri S, M. Banerjee: May I know
whether some persons have been
arrested in this connection and whe-
ther they have given a statement to
the Police to the effect that there is
a regular theft going on in this
Depot?

Shri Krishna Menon: I have no
information about it.
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WRITTEN ANSWERS TO
QUESTIONS

Congo

*1927. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that the
U.N. Special Representative in the
Congo, Mr. Rajeshwar Dayal has
accused Belgium of having commit-
ted a triple violation of International
Law by aiding Col. Mobutu's troops
to enter Bukavu; and

(b) if so, the steps taken by the
U.N. Security Council in the matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). This is an old matter
and refers to certain incidents that
took place in Ruandi Urundi in
December last. On the basis of a
report on these incidents from his
Special Representative in the Congo,
the U.N. Secretary General presented
a Note Verbale to the Permanent
Representative of Belgium in New
York on January 1, 1861. In this
Note the attention of the Belgian
Government was drawn to violations
of the Trusteeship Agreement relat-
ing to Ruanda Urundi as well as to
open interference in the affairs of the
Congo, a territory in respect of which
the U.N, had assumed special responsi-
bilities. As is known, from reports
in the press, these developments were
considered by the Security Council
at the meetings held from January 12
to 14, but a Resolution, sponsored by
Ceylon, Liberia and the U.A.R., failed
to secure the necessary majority.
Such acts, however, stand specifically
condemned in the terms of the
Resolution adopted by the Security
Council, later, on February 21, 1961.

Godowns in Calcutta

*1928. Shri Subiman Ghose: Will
the Minister of Works, Howsing and
Supply be pleased to refer to the
reply given to Starred Question
No. 1034 on the 21st December, 1860
and state:
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(a) whether the high technical
committee has complcted the investi-
gation into the causes of the collapse
of the shell type godown for keeping
foodgrains in Calcutta;

(b) if so, the reasons ascertained
by it for the collapse;

(c) what recommendations have
been made by the Committee; and

(d) if the reply to part (a) above
be in the negative, when it is expect-
ed to complete its investigations?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir.

(b) and (c). A statement is placed
on the Table of the House. [See
Appendix VI, annexure No, 85].

(d) Does not arise.

Price of Fertilizers

#1930, Shri Jinachandran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that the ever increasing price of
fertilisers is adversely affecting the
plantation industry, especially coffee;
and

(b) in view of the high cost of
production of coffee on account of this
and the fall in prices in the internal
and external markets, what steps
Government are taking to bring down
the price of fertilisers and make ade-
quate supplies to the planters? -

The Deputly Minister of Commerce
and Industry (Shri Satish Chandra):
(a) There has been no increase since
1957 in the price of nitrogenous ferti-
lizers distributed through the Central
Fertilizer Pool.

(b) The current prices at which
nitrogenous fertilizers are sold by the
Pool are being reviewed and relevant
factors wil] be considered by the
Ministry of Food and Agriculture
before determining fresh prices. Sub-
ject to availability, the intention is
to meet in full the realistic demand
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for fertilizers in terms of nitrogen
during 1961-62,

Investment Target for Third Plan

1931. Shrimati 1Ila Palchoudhuri:
Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
total invesiment target during the
Third Five Year Plan has been raised
to Rs. 10,400 crores as against that of
Rs. 10,200 crores envisaged in the
draft plan;

(b) if so, the reasons for the
increase; and

(c¢) the items which will be covered
by the increased amount?

The Deputy Minister of Planning
(Shri 8, N. Mishra): (a) Yes, Sir.

(b) The target of total investment
during the Third Plan was provi-
sionally revised in the light of fresh
estimates of resources available for
financing the Third Plan.

(c) The details are under further
scrutiny and will be given in the
Report on the Third Five Year Plan.

Sanctions against South Africa

*1932. Shri Harish Chandra Mathur:

Will the Prime Minister be pleased to
state:

(a) what action is being taken
against South Africa in pursuance of
U.N. Resolution for sanctions and col-
~slective gnd unilateral action by vari-
ous Governments; and

(b) what other countries we have
consulted in the matter and what is
the reaction?

The Deputy Minister of External
Affalrs (Shrimati Lakshmi Menon):
(a) The action which various Govern.
ments propose to take in pursuance of
the UN. Resolution iz for those Gov-
ernments to consider. In so far as the
Government of India are concerned,
they were the first in the fleld in im-
posing a ban in 1944 on the entry into
and movement in India of South
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African nationals of non-Indian origin.
This was followed by a ban in 1946
on all imports from, and exports to,
South Africa. These bans continue to
be in force.

(b) The Governmeny of India are
in constant touch with friendly gov-
ernments in this matter through their
Permanent Mission at U.N., Head-
quarters and elsewhere. No new con-
sultations are called for at the pre-
sent time,

Agricultural Land for Displaced
Persons

Pandit K. C. Sharma:
*1941. { Shri Balmiki:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether agricultural land allot-
ted on lease to the displaced persons
from West Pakistan is going to be
allotted to them on permanent basis;

(b) if so, whether this will also
apply to the scasonal allottees who
are in continuous possession of the
agricultural land on lease basis; and

(¢) whether applications have been
invited from the allottees concerned?

The Minister of Rehabilitation and
Minority Affairs (8hri Mehr Chand
Khanna): (a) and (b). In Punjab the
evacuee agricultural lands were allot-
ted on Quasi-permanent basis. Those
who were not entitled to the allot-
ment{ on that basis were given land
on annual leases. Out-side Punjab,
allotments were made on temporary
basis. The Quasi-permanent allot-
ments in Punjab and the temporary
allotments ‘outside Punjab are being
made permanent in accordance with
the provisiong of Displaced Persons
(Compensation &  Rehabilitation)
Rules, 1955. The lessees in Punjab
who are in continuous possession from
Kharif 1857 have also been permitted
to purchase the rural agricultural
land in their possession at Rs. 450 per
standard acre. Outside Punjab, the
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non-claimant temporary allottees who
have been in continuous possession of
the rural agricultural land allotted to
them have been enabled to become
owners of the land in their possession,
on payment of its price in instalments
spread over a number of years.

(¢) 1t is for the alloftees to apply.

Industrial Estates in Punjab

Shri Ram Krishan Gupta:

Shri Ajit Singh Sarhadi:

Shri D, C. Sharma:
l_Shri Hem Raj:

4607.

Will the Minister of Commerce and
Industry be pleased to state:

(a) the nature of progress made so
far in setting up Industrial Estates in
Punjab during Second Five Year Plan;
and

(b) the total amount given by Cen-
tral Government during the above
period (estate-wise)?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table. [See
Appendix VI, annexure No. 86].

New Industries in Maharashtra

4608. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of new industries
established by Central Government in
Maharashtra during the years 1860
and 1961;

(b) how many of them have started
production; and

(c) the investments made in each of
them?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Steps
for the establishment of a Fertilizer
Factory in Trombay and a Basic
chemicals and Intermediates plant
near Panel have been undertaken
during 1960 and 1961. The estimated
{nvestment in the plants will be
Rs. 24.33 crores and Rs, 11 to 12 crores
respectively. These schemes are still
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in the initial stages of implementa-
tion and have not commenced pro-
duction.

Punjab and Second Five Year Plan

4609, Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) what amount of the original
estimate allotted for Punjab for the
entire Second Five Year Plan period
has been spent by the State Govern-
ment;

(b) whether there is any shortfall
in the Plan expenditure in Punjab;
and

(c) the amount of spill over into
Third Five Year Plan on Projects
started in the Second Five Year Plan?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b).
Figures of actual expenditure for 1860-
61 will be available some time later
in the year. In view of this it is not
possible to estimate the actual ex-
penditure under the Second Plan and
the likely shortfall.

(c) According to the information
furnished by the State Government
the amount of outlay on spillover
schemes (excluding schemes under
Technical Education) is estimated at
Rs. 29'68 crores,

Uranium Deposits in Salem District

4610. 8hri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 1514 on the 8th December, 1860
and state:

(a) whether uptodate reports of in-
vestigations regarding uranium de-
posits occurring in Salem District
have been received; and

(b) if so, the nature thereof?

The Prime Minister and Minister
of External Aflairs (Shri Jawaharial
Nehru): (a) Yes.

(b) Detailed investigations carried
out on the radio-active granite at
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Kullampatti in Suryamalai hills of
Salem district indicated the presence
of only a very small quantity of ura-
nium in the rocks of this area. Fur-
ther work in this area was therefore
abandoned.

Sub-surface exploration by borehole
drilling carried out in the Pakkanadu
area showed some radio-activity at
different depths.  After drilling 7
borcholes the work has been given up
as this area also was not found to be
very promising in uranium minerali-
zation.

Boundary Dispute between People of
NEFA and Assam

4611. Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
that there has been a boundary dis-
pute between the people of NEFA and
Assam, and

(b) if so, whether Government have
appointed some Committee to enquire
about the matter and to demarcate
the boundary?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The people in-
‘habiting a large part of the Siang
Frontier Division of NEFA are known
as Adis. There are some Adi villages
in the Lakhimpur district of Assam
also.

When the physical demarcation of
Inner Line was taken in hand in this
area some time ago, the Adi villages
in Assam represented that the Line
ghould be revised to include them in
NEFA.

One Adi village from NEFA repre-
sented that its right over some culti-
vable land outside the Inner Line in
Assam should be safeguarded.

A meeting of senior officials from
Assam and NEFA wag held in Shillong
to discuss the problem. The Political
Officer of the Slang Frontier Division
and the Deputy Commissioner of
Lakhimpur district jointly toured the
area. It was not considcred necessary
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to appoint a Committee to enquire
into this matter.

The Assam Governmeni are under-
stood to have decided to extend the
same privilegeg as are enjoyed by the
people in the transferred areas of
Assam to the Adi villages under their
jurisdiction. They have also confirm-
ed that the right of the Adi village
from NEFA possessing cultivable
lands in Assam will not be affected in
any way by the demarcation of the
Inner Line. An officer each from
Assam and NEFA have been deputed
to remain in the area to settle the
differences on the spot till the demar-
cation is completed.

Industrial Estates in Andhra Pradesh

4612. Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total allocation for the in-
dustrial Estates in Andhra Pradesh
(with break-up for each estate) dur-
ing the years 1960-61 and 1961-62; and

(b) whether any new Industrial
Estates are to be opened in the State
during the year 1961-62?

The Minister of Industry (Shri
Manubhai Shah): (a) An allocation of
Rs. 18 lakhs was made for Industrial
Estates in Andhra Pradesh during
1960-61. The allocations to the vari-
ous States for Industrial Estates for
1961-62 is still under consideration.
Allocations are made Statewise and
not Estate-wise. It is for the State
Government concerned to decide the
allocation for each Estate.

(b) The Andhra Pradesh Govern-
ment propose to set up 27 new indus-
trial estates in the State during the
year 1961-62.

AIR, Stations in Andhra Pradesh

4618. Shri Madhusudan Rao: Will
the Minister of Information and
Broadcasting be pleased to state the
number of enquiries received from
each of the radio rural forums by the
All India Radio Stations in Andhra
Pradesh during 1960-61?
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The Minister of Information and
Broadcasting (Dr. B. V. Keskar): A
statement giving the information is
laid on the Table. [See Appendix VI,
annexure No. 87].

Cottage and Small-Scale Industries in
Andhra Pradesh

4614. Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the various cottage and small-
scale industries schemes which were
being implemented in Andhra Pradesh
during the Second Five Year Plan
period; and

(b) the progress made in this regard
so far?

The Minister of Industry (Shri
Manubhai Shah): (a) The details of
the various Cottage and Small Scale
industries schemeg in Andhra Pradesh
were laid on the Table of the House
on the 7th September, 1960, In fulfil-
ment of the assurance arising out of
the reply given to Unstarred Question
No. 1059 on 14-3-1960.

(b) The collection of further in-
formation will involve a dispropor-
tionate amount of time and labour.

Industrial Units in Andhra Pradesh

4615. Shri Madhusudan Rao: Will
the Miinister of Commerce and Indus-
try be pleased to state:

(a) the names of the new industrial
units established in Andhra Pradesh
so far under the Second Five Year
Plan;

(b) the total amount sanctioned by
the Central Government for the pur-
pose; and

(c) the names of the new units to
be started during the Third Five Year
Plan?

The Minister of Industry (Shri
Manubhai Shah): (a) It is not possi-
ble to furnish complete and upto-date
information regarding the names of
the units. However, if the Hon'ble

Member desires to have any specific
information in respect of any parti-
cular industry, I will be glad to fur-
nish the same.

(b) Grants and loans amounting to
Rs. 716°24 lakhs were sanctioned by
the Central Government for the deve-
lopment of various small, medium and
iarge industries in Andhra Pradesh
during the Second Five Year Plan
period.

tc) It is not possible to anticipate
this in advance.

Japanese Offer for Printing and
Writing Paper

4616. Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have con-
sidered the Japanese offer for the
supply of printing and writing paper
in lieu of export of manganese ore
and pig iron to that country; and

(b) if so, the decision taken there-
on?

The Deputy Minister of Commeorce
and Industry (Shri Satish Chandra):
(a) and (b). Yes. Sir. The most
favourable offer for import of print-
ing paper against expor{ of low grade
Manganese Ore hag been accepted.

Allotment of Quarters

4617. Shri Madhusudan Rao: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) when the next bulk allotment
of auarters to the Central Govern-
ment Servants in Delhj and New Delhj
will be made;

(b) the number of quarters in diffe-
rent categories that are ready for
allotment; and

(c) the nameg of the places where
the quarters have been constructed?

The Deputy Minister of Works,
Housing and Supply (S8hri Anll K.
Chanda): (a) to (c¢). 214 ‘E’ class
cuarters in Moti Bagh IT are nesring
completion. These are expected to be
ready for allotment in June 1961.
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Taploca

4618. Shri R. Narayanasamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

ta) whay are the by-products of
Tapioca;

tb) 1n what States in our country
Tapioca is cultivated; and

(c) how much Tapioca is internally
consumed and exported to the foreign
countries yearly and of what value?

The Minister of Industry (Shri
Manubhal Bhah): (a) Tapioca chips,
tapioca flour, tapioca globules (sago),
tapioca starch and dextrine, etc.

(b) Kerala and Madras are the
major States producing  Tapioca.
Tapioca is also produced in Andhra
Pradesh, Assam, Bombay and Mysore.

{c) Information is being collected
and will be laid on the Table of the
House,

Production of ‘Mughal-e-Azam’

4619. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it has come to the
notice of Government that it was
advertised by the producers of the
film ‘Mughal-e-Azam’' that more than
a crore of rupces were spent on this
film;

(b) whether it is a fact that en-
ormous amount has been spent in
foreign countries on this fllm;

(c) whether prior permission was
taken for such expenditure; and

(d) whether Government are con-
sidering any proposal to restrict such
expenditure in future?

The Depuiy Minister of Commeree
and Indusiry (Shri Satish Chandra):
(a) The attention of the Government
has been drawn to some press reports
and advertisements.

(b) and (c¢). Foreign exchange to
the extent of Rs. 18764674 was
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released for making remittances in
respect of two licences issued for im-
porting colour negatives, uncorrected
Rush Prints etc. of the film and
Rs. 8,670 for business trip to the UK.
of one of thc representatives of the
producers.

(d) Yes, Sir.

Daimia Dadri Cement Factory

4620, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the pro-
duction of cement of Dalmia Dadri
Cement factory at Charkhi Dadri
{Punjab) is decreasing day by day;

(b) if so, the causes thereof; and

(c) the action taken or proposed to
be taken in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.

Industrial Estates in Punjab

4621 Shri Ram Krishan Gupta:
* A\ Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
received scheme from Punjab Govern-
ment for setting up industrial estates
during Third Five Year Plan;

(b) if so, the details thereof; and

(¢) whether it has been approved?

The Minister of Industry (Shri
Manubhal Shah): (a) No schemes have
yet been received from the Govern-

ment of the Punjab for the Third
Plan.

(b) and (c). Do not arise.

Housing Schemes in Punjab

4622. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that most
of the amount given to the Punjab
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Government as loan or grant under
various housing schemes has been
spent on few cities like Chandigarh,
Amritsar, Ludhiana, Jullundur, etc.;

(b) it so, whether any complaint in
this regard has been received; and

(c) it so, the action taken thereon?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) No: a statement is laid
on the Table showing the district-wise
break-up of the amount utilised by
the Government of Punjab under the
various Schemes upto the 31st Decem-

ber, 1960. [See Appendix VI, an-
nexure No. 88].
(b) No.

(c) Does not arise.

Demand of Cement in Punjab

4623. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) tota] demand of cement receiv-
ed from Punjab Government during
1960-61;

(b) the cement allotteq to them
during the above period; and

(c) the cement actually supplied
during 1960-61?

The Minister of Industry (Shri
Manubhal Shah): (a) 7,01,112 metric
tonnes.

(b) 5,290,371 metric tonnes.
(c) 3,98,412 metric tonnes.
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Indians in Africa

4625, Shri Pangarkar: Will the
Prime Minister be pleased to state the
number of persons of Indian origin
who left African countries for India
during the last three months?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Such statistics are not main-
tained. There are large numbers of
persons of Indian origin resident in
various African countries, especially
East and Central Africa, and there is
a continuous movement of such per-
sons to and from India, for reasons,
such as, marriages, children’'s educa-
tion, holidays and the like. Most of
the visitors return to East Africa after
their sojourn in India is over.

Export of Iron Ore to Japan

4626. Shrl Ajit Singh Sarhadl: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact thay iron ore
is being given at rates to Japan in lieu
of its credit in U.S. Dollars for the
purchase of the machinery necessary
for the iron-Ore Mines and for meet-
ing foreign exchange requirements of
the Railways connected with  their
development; and

(b) If so, the extent of concessions
in term of prevalent prices?

The Deputy Minister of Commerce
and Industry (Shri Satish Chasdra):
(a) and (b). No, Sir. It i only in the
case of the large projects of Kiriburu
and Bailadilla mines, that India has
secured Joan assistance from Japan
for the import of neccssary machi-
neries. The prices of iron ore to be
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supplied are not linked with the loan
assistance. In consideration, however
of the aid, it has been agreed that a
Tebate on the normal export prices
would be admissible; the extent of
such rebate is a matter to be negotiat-
ed from year to year after the supply
commences from 1964 onwards.

Kalinga Industries Limited

4628. Shri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased to state:

(a) in what year was the Kalinga
Industries Ltd., incorporated;

{b) whether it is a fact that it has
not paid any dividend to its share-
holders uptil now;

(c) whether it is also a fact that
its last year's account showed a loss;

(d) whether it is a fact that its
managing director has paid 4 sum of
Rs, 1,00,000 (Rupees one lac only) to
the All India Congress Committee as
donation from accounts of the com-
pany; and

(e) whether this donation was given
on the managing director's own initia-
tive without the consent of the board
of directors and whether it was rati-
fled one year later?

The Minister of Industry (Shri
Manubhai Shah): (a) In the year 1948.

(b) The company has paid a sum
of Rs. 1,32,021'92 NP (Rupees one
lakh, thirty two thousand and twenty
one and ninety-two naye paise) as
arrears of dividend due up to the 31st
March 1959 to the Orissa Govern-
ment in respect of the preference
shares held by them as interim divi-
dend. The company has not paid any
dividend on equity shares.

(¢) The Ilatest profit and loss
accounts of the company for the year
ended 31st March 1960 showed a net
loss of Rs. 3:85 lakhs after providing
tor Rs. 13'55 lakhs in respect of deve-
lopment rebate.

(d) The company has no managing
director. It is managed by a Board
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of Directors presided over by a Chair-
man—Shri B Patnaik.

The company is reported to have
paid a sum of Rs. 1 lakh to the All
India Congress Committee as dona-
tion for the purpose of carrying on
research into the development of
smal] scale industries.

(e) It is not known if the donation
was made by the Chairman on his
own initiative or after consulting
other members of the Board. The
donation was ratified by the Board
of Directors and the Annual General
meeting some months after it was
made,

Export of Handicrafts

4629. Shrimati Ila Palchoudhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
India’s attention has been drawn to
an article published in the “Pioneer”
dated the 19th March, 1961 under
caption ‘Dishonest Exporters hurt
Indian Handicrafts’;

(b) if so, what are the fact about
the matters mentioned therein; and

(c) the Government of India's re-
action to the matter as a whole?

The Minisier of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) As the names of the exporters
have not been brought to the notice
ol Government, it has not been pos-
sible to ascertain the facts in regard
to these matters.

(c) The Government of India had
been receiving complaints about ex-
port of substandard handicrafts, de-
fective packing, late shipment, etc. In
thiz connection, various steps are being
taken to infuse confldence in the
foreign importers and to induce Indian
exporters to export quality goods.
Some of the steps taken in this res-
pect are (a) the registration of ex-
porters (b) introduction of quality
control scheme (c¢) training in pack-
ing (d) provision of facilities, such as
setting up of wood-seasoning kilns
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and (e) pre-zhipment inspection on a
voluntary basis.

Excise Duty on Tea

4630. Shri P. C. Borooah: Wil] the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
excise duty in the case of tea ig paid
by the producer, unlike other commo-
dities in case of which jt is paid by
the wholesale buyers; and

(b) if so, why the discrimination?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Excise duty on manufac-
tured tea is paid by producers when
it leaves the garden at the rate applic-
able to a particular zone. The pro-
cedure for collection of Central Ex-
cise duty on tea is the same as in the
case of other commodities. While the
excise duty is normally refunded at
the point of export, no such refund is
made for bulk teas to be eventually
exported.

Under the old system, the excise
duty on tca was also refundable at
the point of cxport and the biddings
at the auctions were exclusive of
excise duty. Since the introduction
of the differential excise duty with
effect from the 28th September, 1858,
the biddings at the auctions are inclu-
sive of excise duty. This new pro-
cedure was evolved by the sellers,
brokers and buyers themsrlve: after
joint consultations.

Punjab Finance Corporation

4631. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleascd to statc:

(a) whether it is a fact that Punjab
Finance Corporation caters to both
Punjab and Delhi Small Scale Indus-
trial Units;

(b) whether there is proposal to
centralise its activities to Punjab
area alone; and

ic) if so, the nature of the scheme?

524(Ai) LB—3.

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise,
Nagaland

4632, Shrimati Manjula Devi: Will
the Prime Minister be pleased to state:

(a) whether the so-called “Inner
Line” in Nagaland exists now; and

(b) if so, what are its functions?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Yes.

(b) The Inner Line ig intended to
control and regulate the entry of the
outsiders into the tribal areas. Their
uncontrolled ingress can bring in
undesirable elements who would ex-
ploit the tribal people and impede
their healthy and natural growth along
the lines of their own genius.

In the frontier regions, the Inner
Line is useful also on considerations
of security.

Refugees from Tibet

4633. Shri Chintamoni Panigrahi:
Will the Prime Minister be pleased to
state:

ta) the total number of Tibetan re-
fugees in India till March, 1961;

(b) the number of Khampa rebels
who disappeared from Sikkim  last
vear; and

(¢) whether it is a fact that théy
disappeared with their arms?

The Prime Minister and Minister of
External Affairs (8hri Jawabarial
Nehru): (a) The total number of
Tibetan refugees who have entered
India ull the 25th March, 1961 was
approximately 30,409

(by About 2,000 Tibetan Refugees
mostly Khampas lefy Sikkim between
May and November, 1980.

(c) None of these refugees carried
any arms with them. In fact such
army as they brought when entering
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India were taken away from them at
the checkposts.

Primary Schools for Children of
Displaced Persons in Orissa

4634. Shri Chintamoni Panigrahi:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) the amount of money which was
sanctioned to Orissa for providing
facilitieg for the primary education of
the children of displaced persons from
Pakistan resettled in Orissa during the
period 1957-58 to 1961-62;

(b) the number of primary schools
established in the various refugee
colonies in Orissa; and

(c) whether Government are aware
that the primary schools opened in
the Bhusandapur group of colonies in
Orissa have not been supplied with
furniture?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (¢). The information
is being collected from the State Gov-
ernment and will be laid on the Table
of the Sabha in due counse.

Construction of Bridge over Digaru
River in NEFA

4635. Shri D, Ering: Will the Prime
Minister be pleased to state:

(a) whether there is any proposal to
construct a permanent bridge over
the Digaru river in Lohit Frontier
Division on the road from Sodiya to
Tezu in NEFA;

(b) if so, what jg the estimated cost
of the bridge project;

(¢) whether an forecign exchange
is likely to be involved in this pro-
ject;

(d) what time isg likely to be taken
for completion of the project and
when it will be started; and

(e) if reply to part (a) above be in
the negative, the reasons therefor?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (e): At present there
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is no proposal to construct a perma-
nent bridge over the Digaru river in
Lohit Frontier Division. After the
last great Earthquake there has been
continuous silting of the Digaru river
and its course has not yet got set. It
is, therefore, somewhat premature to
consider the construction of a perma-
nent bridge over the river at this
stage,

Financial Contribution for Third Five
Year Plan

4636. Shrimati Ila Palchoudhuri:
Will the Minister of Planning be
pleased to state:

(a) the financial contribution which
each undertaking in the public sector
is likely to make for the implementa-
tion of the Third Five Year Plan;

(b) whether any proposal has been
mooted out for similar financial assis-
tance from the undertakings in the
private sector; and

(e) if so, the details thereof?

The Deputy Minister of Planning
(Shri §. N. Mishra): (a) A statement
is placed on the Table of the House.
|See Appendix V , annexure No. 89].

(b) and (c). It is a well established
practice for enterprises in the private
sector to plough back a part of their
profits inlo investment. On rough
estimates, the contribution of this
source to the financing of private sec-
tor industrial programmes in the Third
Plan perioq might be of the order of
Rs. 600 crores (as against a totad
estimated outlay eof Rs. 1250 crores).

Press Trust of India

4637. Shrimati Renuka Ray: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) how many centres has the Press
Trust of India got in India and other
countries;

(b) whether Government pay the
Press Trust of India any thing for the
services rendered by it;
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(c) if so, what is the total amount;

(d) whether it is a fact"that two
other news agencies have been started;
and

(e) if so, what is the composition of
these and who are the sponsors?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
The Information is being collected
from Press Trust of India and will be
laid on the Table of the House.

(d) and (e). Yes, Sir. In 1959 two
news agenc.es, were registered under
the Campanies Act, 1956. The pro-
motor Directors of the Agencies are;—

The Indian News  Service Ltd.,

Bombay.
1. Shri R. N. Goenka, Madras.

2. Shri T. S. Krishna, Madurai.

3. Shri Kamalnayan Bajaj, M.P,
Bombay.

4. Shri Frank Moraes, Bombay.
5. Shri S. P. Jain, Bombay.

The United News of India, Ltd.,
New Delhi.

1. Shri Tushar Kanui  Ghosh
(Amrit Bazar Patrika, Cal-
cutta).

2. Shri K. C. Sharda (Hindustan
Times, New Delhi).

3. Shri Upendra Acharya (Indian
Nation, Patna).

4. Shri G. Narasimham
Madras).

5. Shri G. A. Johnson (the States-
mar, New Delhi).

6. Shri A, K, Sarkar (Hindusthan
Standard and Amrit Bazar
Patrika, Calcutta),

Affect of Power Cul on Jute and Cotton
Mills etc., in Calcutta

4638. Shri P. C. Borooah: Will the
Minister »f Commerce and Industry
be pleascd to state:

(a) whether the working of ail the
Jute and Cotton Textile Mills and

(Hindu,

light and heavy engineering industries
in and around Calcutta has reached a
critical stage on account of heavy
power cut in Electric supply;

(b) if s0, how far their working has
been affected; and

(c) what steps have been taken to
solve the crisis?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Some of
the Jute and Cotton Textile Mills and
certain light and heavy engineering
industries especially those fed from
the New Cossipore station of the Cal-
cutta Electric Supply Corporation Lid.
were partiaily affected due to sudden
breakdown of three large generators
in the above station, in quick succes-
sion and inadequate supply from the
Damodar Valley Corporation, which is
far short of the load contracted for by
the Calcutta Electric Supply Corpor-
ation Ltd.

2. The Government of West Bengal
have reported that it has not  been
possible to assess the loss of produc-
tion or of employment in various in-
dustries, due to the power shortage.
So far as the Cotton Textile Industry
is concern:d, the reduction of work-
ing hours nccessitated by the cut in
power supply varied from 2 to 8
hours, accord’'ng to the source of sup-
ply. In the Jute Industry, it is cstl-
mauted that the total loss in production
during April would be equivalent to
roughly a day's production.

3. The Ministry of Irrigation and
Power have taken suitable action for
the procurement on a top priority™
basis of the necessary spares required
by the Calcutta Electric Supply Cor-
poration with a view to the recomm s-
sioning of the generating sels which
had broken down.

4 To meet the shortage, the
Da:::zdar Valley Corporation also ar-
ranged to obtain power supply from
other sources like the Sindri Fertili-
zers, the Durgapur Stee] Works and
the Durgapur Coke Ovan Plant. All
consumers were requested by the
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D.V.C. to reduce their off-take of
power as fur as possible in view of the
emergency that hadq arisen. For secur-
ing the equitable distribution of
energy, the State Government had
also issued orders under Section 22 B
of the Indian Electricity Act, 1810,
regulating the supply and consumption
of power; but all essential services
were exempted from the operation of
these restrictions. With the re-com-
missioning of two power generating
sets at the D.V.C. towards the end
of April, the position has considerably
improved. Full details of the steps
taken in this connection are contained
in the statement made in this House
by the Minister of Irrigation and
Power on the 2nd May, 1961.

Bharatiya Mazdoor Sangh

4639. Bhri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have taken
notice of the demands of the Delhi
Unit of the Bharativa Mazdoor Sangh
made by the unit in a recent two-day
session; and

(b) if so, what is Government's at-
titude towards these demands?

The Deputy Minister of
(Shri Abid Al): (a) Yes.

Labour

(b) Government takes all such
observations and demands into  ac-
count while dedling with particular
problems.

Investment by Indian Industrialists in
Surinam

4640. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Agriculture Minis-
ter of Surinam has recently called
upon the Indian Investors and indus-
trialists to invest in Surinam for its
industrialisation;

(b) if so, what is the response from
the Indian industrialists;
(¢) whether any trade arrange-

ments are envisaged with that coun-
try: and
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(d) if so, the details thereof?

The Minister of Industry (8Bhri
Manubhai Shah): (a) and (b). No
such suggestion has come to the notice
of the Government.

(¢) No, Sir. No arrangements are
under consideration at present.

(d) Does not arise.
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Bonus for Dock Workers

4642. Shri Muhammed Elias: Will
the Minister of Labour and Empley-
ment be pleased to state:

(a) whether any ‘Bonus’ has been
paid to the dock workers of India
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during the years beginuing with 1948-
49 up to date; '

(b) if so, the rates of payment per
worker and the total amount paid as
bonus year by year; and

(c) if not paid, the reasons there-
for?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (c). Infor-
mation is not available. The time
and labour involved in collecting the
information will not be commensurate
with the results..

Closure of Mica Factories in Bihar

4643, J Shri Shree Narayan Das:
" Shri Radha Raman:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that 50 per
cent. of the registered small mica
factories at Koderma, Jhumri Tillaiya
and Donnchanai in Bihar have been
closed down;

(b) if so, the reasons therefor; and

(c) the steps taken 1o meet the
situation?

The Deputy Minister of Labour
(Shri Abid All): (a) to (c). Informa-
tion is not available. The subject falls
in the state gphere.

Ald to Bhutan

4644. Shrimati Ila  Palchoudhuri:
Will the Prime Minister be pleased to
state:

(a) whether it is a fact that the Gov-
ernment of Bhutan have approached
the Government of India for further
financial aid for the economic de-
velopment of Bhutan;

(b) if so, the details and extent of
aid sought; and

(c¢) the Government of India's re-
action thereto?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) The Government of Bhutan
have invited a team of experts from
the Planning Commission to visit
Bhutan carly in June in order to as-
sess her resources and to formulate
developmental projects. They have
indicated that the necessary financial
and technical assistance for her de-
velopment might be provided by the
Government of India.

(c) The Government of India have
agreed to send a team of experts and
would be willing to provide financial
and other assistance for the economic
development of Bhutan. Details of
the projects and the extent of aasist-
ance will be decided after the return
of the team.

Loans by National Industrial Develop-
ment Corporation

4645. Shri P. C. Borooah: Wil] the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the irms und
industrial concerns to whom loans
have been granted so far by the
National Industrial Development Cor-
poration;

(b) how much loan has so far been
granted to each; and

(c) what are the criteria for the
grant of such loans?

The Minister of Industry (Bhrl
Manabhai Shah): (a) to (c). A state-
ment is laid on the Table of the
House, [Placed in Library. See No,
LT-2067/61].

Rubber Cultivation in Kerala

4646. Shri P. C. Boroesah: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether Government have had
under consideration a scheme for the
cultivation of rubber In the forest
lands of Kerala under the Third
Five Year Plan;

(b) if so, what is the scheme; and
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(c) what iz Government's decision
in the matter?

The Députy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (¢). The Government of Kcrala
have drawn up a scheme which en-
visages new planting of rubber on
Government forest landg and  other
private lands. The scheme is being
examined by the Pianning Commis-
BIOTL.

Agricultural Production Target during
Third Plan

4647. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion have of late reviewed the Third
Five Year Plan physical target for
agr.cultural production since the
National Development Council dis-
cussed the Plan in January this vear;
and

(b) if so, what are the changes pro-
posed?

The Deputy Minister of Planning
(8hri S. N. Mishra): (a) and (b). The
physical target: fc. the agricultural
production in the Third Five Year
Plan as shown in the paper on Agri-
cultural Production considered by the
National Development Council in
January 1861 have not yet been re-
viewed. Final proposals of the State
Governments in relation to the Third
Five Year Plan are yet awaited from
some of the States and it may take
some more time before a  complete
picture in this respect is available,

Power Production Target during Third
Plan

4648. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion have of late reviewed the Third
Five Year Plan physical target for
power production, since the National
Development Council discussed the
Plan in January, 1961;
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(b) if so, what are the changes, both
in the target and the monetary al-
location; and

(c) the 1easons for the change?

The Deputy Minister of Planning
(8hri 8. N. Mishra): (a) No, Sir.

(b) and (c). Do not arise.
Target for Roads during Third Plan

4649. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion have of late reviewed the Third
Five Year Plan physical target for
roads since the National Development
Counci] discussed the Pian in January,
1961;

(b) if so, what are the changes pro-
posed both in the target and monetary
allocation; and

(¢) the reasons for the change?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) to (v). In the
Draft Outline of the Third Plan, a
provision of Rs. 250 crorus was  set
apart for roads—Rs. 200 crores in the
State sector, and Rs. 50 crores for
National Highways in the Central
Sector. It was indicated that within
this provision about 20,000 miles of
new roads were likely to be added
during the Plan period. $So far as the
provision in the Statc sector is con-
cerned, although the overall financial
ceilings for the State Plans as also for
the transport sector within the State
Plans have been settled after dis-
cussions with the State Governments,
the detailed break-up of these provis-
ions has yet to be finalised. At this
stage, therefore, it is difficult to say
exactly what additiona]l amount over
and above that shown in the Draft
Outline will be set apart by the
State Governments for road pro-
grammes Within their Five Year
Plans. The provision for roads in the
Central sector is also under review.
For these reasons, it is not possible
for the Planning Commission to indi-
cate at thls stage the exact provision
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for roads to be included in the Third
Five Year Plan and the,physical tar-
gete like!v to be achieved as a resuit
of the programmes included in the
Third Plan.

Plots in Defence Colony

4650. Shri Hem Barua: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

ta) whether it is a fact that Gov-
ernment have issued notices to  the
junior officers who are allotted plots
of land in the Defence Colony, Delhi
as a measure of settlement and re-
habilitation and asked the allottees to
construct their houses within a month;
and

(b) if so, the details of this scheme?

The Minister of R-habilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Under the
terms of the lease the  allotlees of
plots in Defence Colony were requir-
ed to construct their houses within a
period of one year from the date of
lease. This period in a8 number of
cases has long since expired. Such
aliottees, irrespective of their rank
or status, who have not yet construct-
ed their houses have, therefore, been
served with notices to start construc-
tion within one month of the date of
receipt of the notice. No discrimin-
ation is made in this connection bet-
ween junior and senior officers.

Pasighat Co-operative SBaw Mill, NEFA

4651. Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that most
of the share holders of Pasighat
Kebang Koret Saw Mill (Passighat Co-
operative Saw Mill) have withdrawn
their shares from the society;

(b) if so, what are the causes; and

(¢) whether any enquiry has been
made into this matter and the findings
thereon?

The Prime Minister and Minister of
External Affairs (Shri Jawnharial

Nehru): (a) and (b) The Pasighat

Kebang Korct Saw Mill has 500 share
holders. Only two  withdrew their
shares during 1960-8]1 as they were in
need of money. Four new  share
holders joined the Socicty during this
period.

(c) No enquiry is necessary as there
has not been any abnormal withdrawal
of shares.

Supplies to NEFA

4652. Shri D. Ering: Will the Prime
Minister be pleased to state:

ta) whether Government have re-
ceived complaints from the civilians
about the supply discrepancies against
the Directorate of the NEFA,

(b) whether it ijs not a fact that
sometimes  supplies meant for the
civilians and the local people do not
reach the destination in time accord-
ing to the requirements; and

(c) whether sometimes, specified
goods are not supplied as requisition-
ed by the civil authorities?

The Prime Minister and Minister of
External Affairs (8Bhri Jawaharial
Nehru): (a) No such complaint has
becen received.

(b) The bulk of the supplies for the
NEFA are carried by air. Due to the
unfavourabie weather conditions and
other limiting factors, it is not always
possible to undertake airlift as soon
as the demand is received. Every
effort is, however, made to mect these
demands expeditiously.

(¢) The airlift entails very heavy
expenditure. It ls, therefore, confinend
by and large to essential commodities.
Airlift of non-essential items is not
permitted.

Leoeal Produetivity Council

4853. Shri D. C. Sharma: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) whether it is a fact that Local
Productivity Councils started by the
Nstional Productivity Council are not
functioning well; and
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(b) if so, the steps taken or propos-
ed to be taken in the matter?

The Minister of Industry (Shri
Manubhai 8hah): (a) and (b). The
Loocal Productivity Councils are locat-
ed in areas in different stages of in-
dustrial development and their func-
tioning cannot be expected to be uni-
form. Besides quite a number of
Local Productivity Councils have been
set up only recently. The whole set
up is barely 3 years old and will take
some time before functioning adequate-
ly. The Central body namely the
National Productivity Council is ex-
tending all possible help in streng-
thening the Local Productivity Ceun-
cils particularly in the fleld of Train-
ing programmes, Advisory services,
Promotional and disseminative activi-
ties etc.

Visit of Indlan Nationals to Pakistan
and Pakistani Nationals to India

4654. Bhri P. C. Borooah: Will th-
Prime Minister be pleased io state:

(a) the number of Indians who visit
ed Pakistan and those Pakistanis who
visited India on pilgrimage during the
vears 1958, 1859 and 1960;

(b) how many of them did not re-
turn to their countries of origin after
the expiry of their original visas; and

(¢) how many of them have settled
permanently in the country  which
they visited on such religious missions?

The Prime Minister and Minister of
External Affairs (S8hri Jawaharlal
Nehru): (a) Number of Indian pil-
ge.ms who visited Pakistan in:

1958 1959 1960

1054 2138 1483

Number of Pakistani pilgrims who
visited India in:
1958 1960

1533 1296
(b) and (c). The necessary informa-
tion is being collected and will be
laid on the Table of the House in due
course.
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Raw Material Sub-Committee

4656. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the raw materials sub-
committee for small scale industries
of the Development Board of his Min-
istry visited Gujerat in the third week
of April, 1961; and

(b) if so, what was the purpose of
their visit?

The Minister of Industry (Shr
Manubhai Shah): (a) No, Sir.

(b) Does not arise.
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Indian National Trade Union Congress

4657. Shri P. C. Boreoah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the 12th Annual Ses-
sion of the Indian  National Trade
Union Congress was held in the
second week of April, 1861 at Yamuna-
nagar;

(b) if so, what major uspects were
discussed therein and observations and
recommendations made; and

(c) what is Government's view
about these suggestions?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes, on the 16th
and 17th April 1961.

(b) The proceedings may please be
looked up.

(c) Government takes all such
abservations and recommendations in-
to account while dealing with parti-
cular problems.

Buildings Lying Vacant in NEFA

4658. Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
that the NEFA colony buildings at
Margherita, which used to be the
headquarter of the political officer of
Tiraf Frontier Division, are lying un-
used since 1857;

(b) if so, what are the reasons;

(c) whether it is also a fact that
these buildings are now going to be
used as a T.B. Sanatorium;

(d) if so, from when; and

(e) whether this place is approved
medically?

The Prime Minister and Minigter of
External Affairs (S8hri Jawaharial
Nehru): (a} to (e). There are alto-
gether 40 buildings in the NEFA
colony at Markherita. Of these, 19
have been utilised continuously for the
needs of the administrative base camp
for the Tirap Frontier Division. The

remaining buildings have been used
occasionally to meet the local ad-
ministrative needs.

Most of the buildings have been
earmarked for establishing a 50-bed-
ded T.B. Sanatorium. The place has
been found suitable by the medical
authorities for this purpose. The
scheme: will be put into effect during
the current year and is expected to
be completed within the Third Five
Year Plan.
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Trade Delegation in Iran

4662. Shri P. C, Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether an  official delegation
left Delhi for Iran in April, 1961, to
negotiate a trade agreement;

(b) if so, what are India’s proposals
in this regard; and

t¢) whether that Government has
indicated agreement on the terms
offered by India?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir,

(b) and (c). A trade agreement has
been signed between the Government
of Iran and the Government of India
on the 2nd May, 1081. The contents
of the Agreement will be given publi-
city in due course.
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Forests In NEFA

4664, Shri D, Ering: Will the
Prime Minister be pleased to state:

(a) what is Government's policy in
regard to unclassified forests in
NEFA—regarding rights, collecting
royalty etc.; and

(b) whether Government are aware
that the Pasighat Kebgang Koret
(Co-operative Saw Mill) in NEFA is
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not getting enough timbers as most
of the timbers havc been extracted
by some outside contractors?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) The Government’s policy
is that the forest areas which fall
under the definition of Jhum Land
should be handed over to the Tribal
Councils for management and the
royalties accruing from these forest
areas should be utilised for the collec-
tive benefit of the villagers concerned.

All other forest areas are managed
by the Government and the royalties
are also collected by the Government.
The local people are, however, allowed
free use of the forest products for
their domestic uses and are permitted
to fish and hunt freely.

(b) The forest areas in the locality
where the Pasighat Kcbang Koret
Saw Mill operates werc under lease
to another concern from 1829 to 1050,
During this period, they almost com-
pletely worked out the species of
wood which is in general demand in
the market. The 1950 earthquake, the
subsequent erosion and the operations
of the Kebgang Koret during the pre-
vious four years have led to a further
shortage of the workable trees,

Being a tribal co-operative concern,
the Kebang Koret is given preference
and encouraged to take up operations
in forest arcas earmarked for exploi-
tation. At their request the NEFA

Administration are considering the )

possibility of allotting a new forest
area for their operations so that timper
becomes available to them within
economical distance and the produc-
tion cost is thereby minimF ed.

Indian Froantier Adminiwrative
Service

4865. Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that there
was a proposal to bring the cadre of
IF.AS officers on par with those of
the 1AS. and LP.S in the matter of
counting seniority and grades; and

[
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(b) if so, what is the latest posi-
tion?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The Indian
Frontier Administrative Service is
governed by its own set of Rules.
These have been framed keeping in
view the special necds of the Service.
Rule 15 provides that the seniority
of the members of the Service inter
se shall be determined by the Central
Government on the advice of the
Special Selection Board and after
taking into consideration the age,
experience, seniority in the parent
Service, if any, and other relevant
factors.

Grade I and Grade II of the L.LF.A.S.
correspond to the Senior and Junior
Grades respectively of the IAS,
There is, however, no proposal to
apply the I.AS. or the LP.S. Rules
in the matter of seniority or Grades
to the AF.AS.

Trade Pact with Malaya

4606. Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Malaya has offered to
enter into a bilateral Trade Pact with
India;

(b) if so, on what

broad terms;
and

(c) what is the Government's atti-
tude in this regard?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
&) to (c¢). The matter is under
consideration.

Demarcation of Indo-Pak Border

4667. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Government of India have expedited
the demarcation of the Indo-Pakistan
border in the sector where Pakistan's
Karnafuli dam is expected to sub-
merge a part of Indian territory in
the Lushai hills of Assam;

MAY 5, 1961
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(b) if so, the area of land to be
submerged; -

(c) the compensation agreed to be
paid by Pakistan; and

(d) the steps taken to expedite the
survey of the area?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (d). Yes, Sir. The
strength of the Indian Survey party
in the area has been increased.

(b) and (c). The precise extent of
Indian territory that is likely to be
submerged by Pakistan’s Karnafuli
dam project would be known only
when survey of the area has been
completed. Negotiations on the claims
of the Government of India regard-
ing the loss caused by the flooding of
Indian territory by this project in
Pakistan can commence only when
the survey is completed.

Paper Grade Pulp Project in Assam

4668, Shri P. C, Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a
licence has been issued to Messrs,
Balme Lawrie and Company for its

mammoth paper grade pulp project
in Assam,;

(b) if so, what will be their pro-
duction capacity; and

(c) where will their factory be set
up?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

(b) 31,200 tons per year.

(c) At Monacherra, Near Haila-
kandi, District Cachar.

Facllities to Exporters and Trade
Delegations

m{ﬂhﬂ P. C. Borooah:
‘Y Shri Ram Krishan Gupta:

Will the Minister of Commerce and
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Industry be pleased to state:

ia) whether Government have
decided to afford some more facili-
ties to genuine exporters and trade
delegations visiting foreign countries;
and

{b) if so, the details thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Government are giving
adequate facilities to exporters and
traders  visiting foreign countries.
These facilities are:

ii) Sanction for foreign exchange;

(1i) Assistance to secure pass-
ports and visas; and

ti1i) Issue of letters of introduc-
tion to our Commercia! Re-
presentatives abroad.

Recommendations of Tripartite
Conferences

4670. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state:

ta) whether it is a fact that Gov-
ernment have decided that the recom-
mendations of tripartite conferences,
the Indian Labour Conference and
the Standing Labour Committee,
which have been accepted by the
parties concerned should be binding
on them; and

tb) if so, whether any legislation
will be introduced in this regard?

The Depuiy Minister of Labouwr
(Bhri Abid AlD: (a) and (b). The
nature of tripartite decisions was con-
sidered at the 19th Session of the
Standing Labour Committee held in
New Delhi on 28th April, 1961. It
was agreed thay unanimous recom-
mendations of tripartite Conferences
would be treated as commitments on
the part of parties concerned to
implement them and that if in any
case parties do not find it possible to
implement a decision they could bring
back the matter for reconsideration
by the tripartite conference. There

can be no question of introducing any
legislation for the purpose.

Government of India Press, New Delhi

Shri J. B. 5. Bist.:
Shri Bhakt Darshan:

Will the Minister of Labour and
Employment be pleased to state:

4671,

(a) whether it is a fact that proof
readers of Government of India Presa,
New Delhi, have not been included
in the Working Journalists Act, 1958;

(b) whether it is also a fact that
the nature of duties of the New Delhi
Press proof readers according to the
Press Handbook is the same as defined
by the Press Commission and sup-
ported by the legislation at the time
of introducing the Bill; and

t¢) if the reply to part (b) above
be in the affirmative, whether Gov-
ernment propose {o take some steps
to remove this disparity?

The Deputy Minister of Labour
(Shri Abid All): (a) to (c). The
Government of India Press, New
Delhi is a Job Press and cannot be
considered as a newspaper establish-
ment for the purposes of the Work-
ing Journalists (Conditions of Service)
and Miscellaneous Provisions Act,
1955 and the Working Journalists
(Fixation of Rates of Wages) Act,
1958. The Proof-readers employed in
this Press are, therefore, not working
journalists within the definition of
the word as contained in these Acts.

Transistor Radiocs -

4672, 8hri Goray: Will the Minister

of Commerce and Industry be pleased
to state:

(a) the approximate number of
transistor radios in the country; and

(b) what steps are being taken to
check import?

The Minister of Indwstry (Shri
Manubhal Shah): (a) The present
production of transistor sets by the
radio manufacturers on the list of the
Development Wing is 9,000 nos.
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(b) The import of radio receivers
is banned since October, 1957. Some
transistor sets have been imported as
personel baggage. The value of
imports of such sets for the period
April-November, 1961 is Rs. 1.96 lakhs.

The existing manufacturers of radio
receivers have been permitted to
utilise 50 per cent of their foreign
exchange allotment for import of
components for transistor sets. It has
been decided, in March 1861, that
radio manufacturers should plan pro-
duction of transistorised radio
receivers upto 50 per cent of their
total production in 1961. The aim of
the industrv should be to produce
about 100,000 transistor sets in 1981,

Theft of Documents from Custodian
General’'s Office, Delhi

4673, ./ Shri M. B. Thakore:
"7 Shri Ram Sewak Yadav:

Will the Minister of Rehabilitation
and Mfno-ily Affairs be pleased to
refer i the reply given to Unstarred
Question No. 1842 on the 16th Marceh,
1961 and state:

(a) whether the victim who suffer-
ed due to theft of judicial documents
from Custodian General’s office, Delhi
has since been adequately compen-
suted;

(h) if so, the details thereof; and

a; (¢ af not, the steps proposed to be
taken®

‘The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Tl person concerned
mz. the appellant Jdid not suffer any
loss as his app-ii was disposed of
judicially after obiaining a duplicate
copy of the M :orandum of appeal,
Therefore there  was no cause for
cempensating . o nor did he demand
any compensation.

(b) and (c). Do not arise.
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Quarters in Srinivaspuri and
Andrews Ganj

4674. Shri B. K. Gaikwad: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that all the
accommodation available in the Gov-
ernment colonies of Srinivaspuri and
Andrews Ganj have been given to the
persons sanctioned out-of-turn allot-
ment;

(b) if so the reasons therefor; and

(c) if not, the number of quarters
allotted to persons falling in the gene-
ral pool in the two colonies
separately?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (¢). In Srinivasapuri
there are 1,004 quarters in the gene-
ral pool. Of these 740 wcre allotted
in-turn and 264 out of turn. In
Andrews Ganj there are 1065 quar-
ters in the general pool. Of these
872 wero aliotted in turn and 193 out
of turn. Out of turn allotments have
been made in hard and deserving
cases after scrutiny of each case by
the Committee set up for this purpose.

Claims of Sindhi Displaced Persons in
Gujerat

4675. Shri M. B. Thakore: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

fa) whether 1t is a fact that many
applications fo- claims have been
pending in the Rchabilitation Ministry
for Sindhi displaced persons settled
in Mehsana Distrirt (Mehsana and
Sidhpur and other places), Gujerat
State;

(b) if so, the nature of the claims
and the amount involved; and

(c) whether Government propose
to decide the cases immediately and
pay the claimants without delay?

The Minister of Rehabllitation and
Minority Affalrs (Shri Mehr Chand
Khanna): (a) About 238 claims were
originally registered in the wvear 1930
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from Mehsana District (Mehsana and
Sidhpur) of Gujerat State. All claims
applications filed under the Claims
Act of 1950 were disposed of long ago
and even the Act under which they
were - flled has expired.

{b) and rc¢). Do not arise.

Industrial Museum at Bangalore

468%6. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

ta) whether a permanent industrial
muscum at Bangalore is nearing
completion;

(b) if so, when it will be completed:

(¢) whether more such museums
are proposcd to be set up during the
Third Five Year Plan; and

(d) if so, how many and where?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
information is being collected from
the State Government. A statement
will be placed on the Table as soon
as practicable.

(c) and (d). A proposal to set up
a Handicrafts Museum at Delhi and
proposals from some State Govern-
ments to set up Rural Crafts Museums
in community development areas
during the Third Five Year Plan are
under consideration,

Industrial Estates

4677. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether establishment of more
industrial estates was suggested at a
recent two-day conference of manu-
facturers in New Delhi; and

(b) if so, how many more indus-
trial estates sre proposed to be set
up in the Third Five Year Plan in
different States and Union Territories?

The Minister of Industry (Shri
Manubhai Shah): (a) As we have
not received the recordi of proceed-

ings of the conference, we are not
aware of the suggestion.

(b) About 300 industrial estates
are likely to be set up all over the
country during the Third Plan period.

Displaced Political Sufferers in Delhi

4678. Shri S. M. Banerjee: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to cilate:

(a) whether displaced political
sufferers settled in the Union terri-
tory of Delhi have been allotted cheap
residential  plots in Lajpatnagar
No, IV, New Delhi and also given a
cash grant of Rs. 500 each for the
construction of their houses during
the years 1957-1860;

{b) what is the total number of
such allottees;

t¢) whether all of them have heen
piid the house building grant;

{d) if not, what action Government
have taken to pay the house building
gran' to such allottees whom the
allouments have alreudy been made
but the grant has not been paid; and

(e) whether  Governmenty propose
to extend the benefit of allotment to
such other bona fide displaced politi-
cal sufferers seutled in Delhi who
could not apply for it carlier”?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). 42 displaced
political sufferers were allotted built
up accommodation and 139 wereg
allotted small plots in Lajpat Nagar
or Kalkaji. A cash grunt of Ra. 500
for construction of a housc could also
be given to the displaced political
sufferers. Where the grant was given
to a claimant allottee, the amount so
paid was recoverable from his claim
compensation.

(c) 75 political rufferers have been

paid the cash grant of Rs 500 cach
during 1957-60;

(d) The remaining political sufferers
do noi appear to have applied for
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the payment of the grant presumably
because they were not eligible for
such assistance.

(e) No. No new applications are
being entertained now.

Air-lifting of Supplies to NEFA

4679. Shri Harish Chandra Mathur:
Wilt the Prime Minister be pleased
‘to refer to the reply given to Starred
‘Question No. 1620 on the 19th April,
1961 and state:

(a) what were the terms advertised
before the contract for air-lifting of
supplies to NEFA was given to the
Kalinga Airlines;

(b) how many tenders were sub-
‘'mitied and the agency that scruti-
nised the tenders and recommended
the terms;

(c) the amount so far paid to the
present contractors:

(d) the antecedents and qualifica-
‘tions of the present contractors;

(e) the complaint, if any, received
-against them; and

(1) the nature of
.action taken thereon?

complaint and

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) A copy of the tender
notice advertised by the North East
{*rontier Agency Administration is
ilaced on the Table of the House.
iSee Appendix VI, annexure No. 80].

(b) Only one tender was received.
" 4t was scrutinised and the terms were
recommended by a Board of Officers
‘which included a representative of
the Director General of Civil Avia-
‘tion, the Financial Adviser, NEFA and
Nagaland and the Legal Adviser,
NEFA and Nagaland.

(¢) Rs, 40,13,098 were paid to the
‘Company during 1960-61. They have
received Rs. 6,286,005 in the current
financial year.

(d) Kalinga Airlines is a completely
Indian concern. Shri B. Patnaik is
the Director of the Company. All
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members oY the crew with the excep-
tion of one person are Indians.

(e) and (f), Certain allegations of
mal-practices and irregularitics were
received against the Kalinga Airlines.
The Government appointed a Com-
mittee to investigate into them. A
statement giving the allegations, the
findings of the Committee and the
action taken against the persons
involved was placed by the Deputy
Minister of Civil Aviation on the
Table of the House on the 31st Decem-
her, 1960,

Air-lifting of Supplies to NEFA.

4680, Shri Amjad Ali: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1629 on the 19th April, 1961 and
state:

(a) what is the percentage of losses
allowed to the Kalinga Airlines under
their  existing  supply dropping
contract;

{(b) how does it compare with
similar losses allowed to Indian Air-
lines Corporation and the Indian Air
Force;

(c) whether Kalinga Airlines have
carried out air dropping of supplies
in Mizo Hills, Manipur and Orissa;
and

(d) if so, what was their perform-
ance?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Four per cent.

(b) In an earlier contract, the 1L.A.C.
were allowed losses to the extent of
3! per cent. No such percentage of
losses was prescribed for airlift by
the 1.AF.

The total losses sustained by the
Kalinga Airlines during 1960-61 have
not yet been flnalised. It is not,
therefore, possible to make any com-
parison with the losses sustained by
the LA.C. and the L.AF.

(c) Yes. '
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(d) A statement showing the
month-wise figures of freight lifted
to areas in NEFA, Mizo Hills of
Assam, Manipur and Orissa between
July, 1960, and April, 1961, is placed
on the Table of the House. [See
Appendix VI, annexure No. 91].

Valuables of Unauthorised Occu-
pants in Government Premises

4681. Shri Ram Sewak Yadhav: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that wvalu-
ables of unauthorised occupants in
in Government premises are lying
with the Estate Office; and

(b) since how long and in how
many cases?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) and (b). Certlain be-
longings of unauthorised occupants of
Government premises, who had been
evicted in pursuance of action under
the Government Premises (Eviction)
Act, 1950 and the Public Premises
(Eviction of Unauthoriseq Occupants)
Act, 1958, arc lying stored with the
Directorate of Estates since various
dates ranging from 28th June, 1851 to
11th November, 1960 There are 27
such cases

Evacuee Property

4682, Shri Ram Sewak Yadav: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2140 on the 8th April 1958
regarding Evacuce Property and state:

(a) whether any application under
section 27(1A), of the Administration
of Evacuee Property Act is missing
from the record: and

(b) if so, whether no date of hear-
ing has been fixed in this case so far?

The Minister of Rehabilitation and
Minority Affairg (Shri Mehr Chand
Khanna): (a) and (b). So far as this
Ministry is aware no such application
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is missing from the record. If a parti-
cular cage is brought to the notice of
the Ministry the matter will be looked
into,

Gurkhag in Indian Army

4683. Shri Assar: Will the Prime
Minister be pleased to state:

(a) whether there is any agreement
with the Government of Nepal regard-
ing sending of Gurkhag in the Indian
army to other countries; and

(b) if so, the details thereof?

The Prime Minister ang Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b), The Government
of India have agreed to inform the
Government of Nepal about the des-
pach of Gurkha troopg in the Indian
Army on active service out of India.

Compensation to the Widow of Shri
Shankar Pillai

4684 Shrimati Manjula Devi: Will
the Prime Minister be pleased to state:

(a) whether any compensation is to
be paid to Mrs. Pillai, the widow of
Late Shri Shankar Pillai of the Indian
High Commission’s Office In Canada
who has recently been killed at
Ottawa; and

(b) it so, how much?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) (a) and (b). This matter js
under active consideration by Gov-
ernment,

Shortage of Raw Material for Small
Industries in West Bengal

sess, J Shri P C. Borooah:
| snri Aurobindo Ghosal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government's attention
has been drawn to the news item In
the Economic Times of the 20th April,
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1961, regarding the shortage of raw
material for small industries in West
Bengal;

(b) if so, what is Government's
view in thig regard; and

(c) what action is being taken to
ease the situation?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

(b) and (c). During the past few
years the development of small scale
industries has been extremely rapid
with the result that demands of cer-
tain industries, particularly those
which are metal-based and require
imported raw materials, components
etc,, has been growing faster than the
supplies available and the gap could
not sufficiently be covered by imports
due to foreign exchange limitations.
This shortage is felt by small indus-
tries all over India including West
Bengal.

A sub-committee has been set up by
the Standing Committee of the Small
Scale Industriegs Board to look into the
shortage of controlled raw materials
in the country for the small scale units
and also to give a report to the Board
regarding ways in which the problem
could be tackled.

To meet the immediale needs of
small units all over the country aend
to relieve the difficulty, the following
steps have been taken:

* (a) Import of 40,000 tons of steel
in categories of sheets, wire
and wire rods has
been arranged through the
S.T.C. for distribution and
delivery before June, 1861 to
small scale unitg exclusively,
The allocations have already
been made to the Directors of
Industries of the States, Im-
port of 3000 tons of Tin Plates
ig also being arranged.

(b) The Small Industrial units can
draw materialy against their
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pending quota certificates
from the 90,000 tons of differ-
ent categories of steel includ-
ing sheets and wire procured
by the Iron and Steel Cont-
roller under barter deal, The
Directors of Industries of all
the States have been informed
accordingly.

(¢) The planning and despatch of
steel amounting to 1J3rd al-
location of sheets, wire, plates,
bars and rods in each half
year under the S.S.I, Quota
will be arrangeq by the Iron
and Steel Controller on high
priority basis,

(d) A further import through the
STC, of 1 lakh tons of steel
in categories which are ex-
pected to be in short supply
is being considered for distri-
bution exclusively to S.S.I
units during 1961-62, The
Ministry of Finance have heen
approached for release of the
necessary rupce exchange for
this purpose,

Copper and zinc are released to
small scale units on the basis of the
recommendations of the State Direc-
fors of Industries, having regard to the
importance of the item of manufacture
and the past consumption of the metal
by the unit concerned, However,
inspite of the existing tight foreign
exchange situation, allocations of
copper and zinc to small scale indus-
trial units in the country as a whole
arc being progressively increased. The
small scale industrial units in the
country as a whole are at present re-
ceiving about twice as much metal as
they used to consume in 1956,

Tin is not distributed by Govern-
ment. It is imported by the Established
Importers  and is available in the
market.

Employers’ Federation of Indla
4688 Shri P. C, Borooah: Will the
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Minister of Labour and Employment
be pleased to state: '

(a) what major observations|sugges-
tions were made in the 28th Annual
General meeting of the Employers’
Federation of India held recently in
Bombay, in regard to Government’s
wage policy; and

(b) what is Government's attitude
towards them?

The Deputy Minister of Labour
(S8hri Abid Al): (a) and (b), The
views expressed by the 28th Annual
General Meeting of the Employers'
Federation of India have already been
published in the Press. The wage
policy of the Government as enunciat-
ed in the Five Year Plans takes into
account views of the Employers’ and
Workers' Organisations and all other
relevant factors,

Exemption of Sales-Tax on Ores

for ST.C,

4687. Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether the State Trading Cor-
poration has been exempted from
paying sales tax on ores purchased

from its associates;
-

(b) whether it is a fact that the
mine owners in Orissa are being
charged sales tax on oreg sold to State
Trading Corporation;

(c) if so, how much they are being
charged; and

(d) whether any representations
have been received from the mine
owners from Orissa in this respect?

The Deputy Minister. of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) to (d), Precisc information is
not available and is being collected
from the Regiona] Office of the State
Trading Corporation. It will be laid
on the Tabl: of the House in due
course,

Small-scale Industriegs in Mysore

4688, Shri Sugandhi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how many small-scale industries
were started in Mysore State under
the Small-scale Industries Scheme
since the launching of the scheme in
Mysore State year-wise; and

(b) the particularg of the aid given
by way of loans to such industries in
Mysore State and through what
sources?

The Minister of Industry (Shri
Manubhal Shah): (a) Since the intro-
duction of the small-scale industries
scheme in Mysore State during the
Second Five Year Plan period, about
900 new small-scale units wcere esta-
blished. Op an average about 150 to
200 units are reported to have been
established during each year.

(b) An amount of Rs. 108:45 lakhs
as loan hag been advanced to the
Small Scale Units upto March, 1861,
The sources of the same are given
below:

Rs.
(1) State Bank of India 20,00,000

(2) State Ad to

Industries Act 27,83,450
(3) Mysore Central

Coopcrat ve Rural

Industrial Finance

Bank Ltd, 41,590,135

(4) Mysore State Finance
Corporation, 18,02,000

Total: Rs. 108,44,580»
Cement for Orissa

4689. Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of cement in bags
allotted to Orissa in January, Febru-
ary, March and April, 1061 separately;

(b) the quantity of cement des-
patched to Orissa during these four
months separately by rail; and

(c) the dtmand for cement in Orissa
at present?
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The Minister of Indusiry (Shri
Manubhai Shah): (a) and (b). The
quantity of cement allotted and des-
patched in bags to Orissa since Janu-
ary 19681 is given below:

Month Allotment Depatches
(in bags)
January 1961 1,894,000 2,986,860
February 1961 2,54,000 2,04,360
Mareh, 19861 1,984,000 2,23,240
April, 1961 1,94,000 (Figures not
available)

(c) 26220 metric tonnesg or 5,24,400
bags per month,

D I and D I Quarters

4690, Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of quarters of cate-
gories DII and DI (both regular and
special) which will be available for
allotment in DelhilNew Delhi on the
1st May, 1961 and the areas where
they are located:

(b) the total number of Central
Government officers in Delhi|New
Deihi as on 1st May, 1981 who though
entit'~d tn DI class of accommodation
are allowed to occupy ‘G’, ‘F', or B
class of quarters separately;

(c¢) the number of officers mention-
ed in part (b) who will be allotted
accommodation referred to in part (a)
and when:

. (dy upto which year the allotments
will cover in termg of priority date:

(e) whether preferrnce for localities
indicated by applicants will be kept in
view while making allotments; and

(Y if not, the reasong therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anill K.
Chanda): (a) No 'DII' or DI' class
quarters are under construction,

{b) Out of the officers entitled for
‘D'’ clasy accommodation, 96 are oec-
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cupying ‘E' class quarters, 17 are
occupying - ‘F' class quarters and 1
officer is occupying ‘G’ class quarter.

(c) The question does not arise.

(d). No officer with a ‘priority date’
prior to 1st April, 1953 ig waiting for
allotment of accommeodation either in
DI or in DII class of accommodation.

(e) and (f), Preferences stated in
the applications are kept in view at
the time of allotment subject to avail-
ability of accommodation in the locali-
ties preferred.

Fducation of Plantation Workers

4691. Shri R. Narayanaswamy: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the progress made in educating
the plantation workers with the help
of Labour Welfare Fund during the
Second Five Year Plan period; and

(h) the amount spent thereon during
this period?

The Deputy Minister of Labour
(Shri Abid AlD): (a) and (b), The
reference is presumably to the provi-
sions of the Plantations Labour Act in
respect of educational facilities for
the children of workers. The adminis-
tration of those provisiong is the res-
ponsibility of State Governments, and
information regarding the progress
made in each State is not available.

Refinery Gas for Trombay Fertilizer
Project

4692. Shri P, C. Borooah: Will the
Minister of Commerce and In-
dustry be pleased to state:

(a) whether a contract has recently
becn signed between the Fertilizer
Corporation of India and the Burmah
Shel! for the supply of refinery gas
for the Trombay Fertilizer project;

(b) if so, how much of gas is to be
suprlied; and
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{c) on what terms? .

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes,

(b) 580,00 x 106 Kilocalorieslannum.

(c) A copy of the Agreement has
been placed in the Lok Sabha Library,

Indian Productivity Team's Visit

Abroad

4693. Shri P. C. Borooah: Wil]l the
Minister of Commerce ang Industry
be pleased to state.

(a) whether an Indian Productivity
Team on Industrial Management re-
cently visited West Germany, the
UK. and the USA;

(b) if so, whether it has submutted
a report; and

(c) what are their main recom-

mendations?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes,
Sir.

(¢). A statement giving the main
recommendations of the tecam is laid
on the Table of the Houses [Placed
in Library. See No. LT-2068/61] Copies
of the Report are being sent to the
Librery of the Parliament,

All India Organisalion of Industrial
Employers

4684. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the President of the
All India Organisation of Industrial
Employers in his presidential address
at the 28th Session of the Organisation
pleaded for reorientation of the
Government’s labour policy;

(b) if so, what were the basic modi-
fications suggested; and

(¢) what is Government's attitude
towards the seme?

The Deputy Minister of
(Shri Abid Ali): (a) Yes.

Labeur

(b) The presidential add ¢.s may
please be looked up.

(c) Government takes all such ob-
servations and recommendations into
account while dealing with particular
problems.

All India Manufacturers' Organisation

4696. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what major recommendations/
suggestions were made at the All
India Manufacturers’ Organisation at
their recent conference in New Delhi;
and

(b) what is Government's decision
about the same?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). All
such speeches, statements and resolu-
tions from different bodies are ox-
amined continuously amd wherever
beneficial they are taken into consider-
ation while policy making decisions
are made.

Indigenous Cotton Quotas for Mills

4697. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be plceased to state:

(a) whether there has been delay
in the announcement of the indigen-
ous collon quotas for Miils, resulting
in large accumulation of cotton stocks
in different parts of the country; -

(b) if so, to what extent; and
(¢) the reasons for the delay?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Bir.

(b) and (c). Do not arise.

Pondicherry

4698. Shri Tangamani: Will the
Prime Minisi~r be pleased to state:

(a) whether it is a fact that nearly
600 officers of the non-gazetted cadre
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in Pondicherry have not received any
increment in their salary since de
facto transfer of the former French
possession;

(b) if so, the reasons for the same;

(c) whether the Pondicherry
Assembly passed a unanimous resolu-
tion in October, 1960 recommending
increase of Rs. 35 P.M. following
Pondicherry Assembly Finance Com-
mission’s recommendation on Rs, 25;
and

(d) what steps are proposed to be
taken in this regard?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) No. All permanent em-
ployecs including the officers of the
non-gazetted cadre are in receipt of
periodical increments in their res-
pective scales of pay as admissible
under the rules.

(b) Does not arise.
(¢) Yes.

(d) The matter is still under ex-
amination.

Allotment and Transfer of
ment Bullt Properties

Govern-

4699. Shri P. L. Barupal: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment do not interfere in family
disputes arising out of allotment and
transfer of Government built pro-
perties; and

(b) if so, whether Government can
revise the original allotment order
and re-transfer the property in the
joint name of present occupants when
the property stands in the exclusive
name of one person to whom it has
been given in lieu of his due com-
pensation and also when he has paid
nearly all dues to Government such as
rent and cost?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). The Govern-
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ment do npt interfere in family dis-
putes arising out of allotment and
transfer of Government built pro-
perties. If any specific case is brought
to the notice of the Ministry, it will
be looked into.

Indian Engineering Goods to Zanzibar

4700. Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Zanzibar importers
have expressed their dissatisfaction
with Indian engineering goods to a
delegation of State Trading Cor-
poration which recently visited that
country; and

(b) if so, what is their complaint
and what steps have been taken (o
remove the same?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A few importers of
Hardware in Zanzibar expressed to a
visiting officer of State Trading Cor-
poration their dissatisfaction regard-
ing the quality of Indian Locks, hinges
and Tower bolts etc. supplied by Cal-
cutta merchants. The hinges, were
too heavy compared to the standard
English quality and the locks and
tower bolts were not of an uniform
quality. Similarly water tap fittings
were defective in quality. The atten-
tion of the Engineering Export Pro-
motion Council has been drawn to
these complaints, so that they could
take up the matter with the manu-
facturers with a view to rectifying the
defects.

Students attending Cinema Shows

4701. Shri D, C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether students are allowed
admission into matinee shows of
cinema houses in Delhi;

(b) whether it is a fact that the
matinee shows have led students to
play truant and to absent themselves
from classes in schools and colleges in
Delhi; and
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(¢) the steps taken to prevent stu-
dents and youngmen from attending
the matinee shows?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) Under
clause (xii) of Rule 45 of the Delhi
Cinematograph Rules, 1953, no person
below the age of 18 years shall be
admitted to any show commencing
before 500 p.m., except on a Satur-
day, a Sunday, a holiday, notified by
the Chief Commissioner, or any day
beginning from the 18y of May to the
14th of July.

{b) and (c). Do not arise.
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Rickshaw Pulling

4708 Shri P. C, Borooah:
) Shri Ram Krishan Gupta:

Will the Minister of Labour and Em-

ployment be pleased to state:

(a) how far the regulatory/preven-
tive measures taken in pursuance of
Government's decixion to abolish
rickshaw pulling gradually have been
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successful in the different Union terri-

tories;

(i, whether certain legal hurdles
have raised their head in the way of
such measures;

(c) whether there is a co-operative
movement in Delhj and other Union
territories to replace the rickshaws
by auto-rickshaws, and to what extent
has it been successful with particular
reference to Delhi; and

(d) what encouragement, if any, is
afforded to this movement by Gov-
ernment?

The Deputy Minister of Labour
(8hri Abid Ali): (a) to (d). The
rickshaws are being plied in large
numbers not only in towns but also
in rural areas. The information asked
for is not available and its collection
is not considered worth the time and
labour involved in the same.

12.17 hrs.

MOTION FOR ADJOURNMENT
Lock-out IN SwapesHl CoTToN MILLS

Mr, Bpeaker: 1 have got notice of an
adjournment motion” by Sarvashri
Banerjee and Tangamani saying:

“Immediate neeq to discuss the
serious situation arising out of
illegal lock-out in Swades"1i Cotton
Mills, Kanpur resulting i1 playing
off of more than 10.000 workers.
The situation is bound to deterio-
tate further after the statement
of the State Labour Minister re-
garding failure of the talks. As
the dispute pertains to the in-
tenzification of work-load and code
of discipline centre's intervention
is absolutely essential to solve this
matter. Centre is in possession
of all facts and has also moved.”

1 have been shown a paper cutting
saying:

“Workers are blamed for failure
of talks. UP. Minister's state-
ment on Kanpur Mill Lock-out.”
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Prima facie it looked to be a State
subject and I wanted to rule it out.
But the hon. Member said that he
would convince me that this matter
involves the responsibility of the
Centre. Let me know how it does.

Shri S8, M. Banerjee (Kanpur): I
have also very carefully read the
statement made by the U.P. Labour
Minister in the U.P. Assembly yester-
day. I have also got this telephonic
message from Kanpur.

Mr. Speaker: How is this a Central
subject?

Shri S. M. Banerjee: I am coming to
that point.

Mr. Speaker: That is the first thing
I want to know. If he is not able to
satisfy me on that point he will not
have jurisdiction to say other things.

Shri 8. M. Banerjee: How can I do
so unless vou give me at least one
minute?

Mr., Speaker: Why should I give
him time to speak about an irrelevant
matter? Let him first satisfy me
about that.

Shri 5. M, Banerjee: How can I
satisfy you unless I speak? I am un-
able to satisfy you unless I am allow-
ed to speak. My submission about
the intensification of work-load is
only this that duty hours have been
fixed in a particular mill. Now
whenever the employer wants to in-
crease the duty Hours it -hould be
done by mutual agreement or by ref-
erence to Government. In this par-
ticular case a committee was formed
in 1953, The committee never met
The Swadeshi Cotton Mills is the only
mill which has started g nine-hour
shift. They have increased it by four
hours. The whole thing was asked
to be referred to arbitration. The
workers’ point was that the matter be
referred to arbitration but till such
time as the arbitrator decides any-
things status quo must be maintained.
We have taken decision after decision
in the 16th and the 17th Labour Con-
ferences that when this question of
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work-load being intensifieq is taken
up the workers' point of view should
be taken into account.

The second thing is about this
illegal lock-out. The strike notice
was given legally. They declared the
lock-out and refused to have negotia-
tions. After all, this is an illegal
lock-out. I do pot wish to impute
any motives to the State Government,
but unfortunately the State Govern-
ment has issued a statement which,
to my mind, is one-sided. The Cen-
tral Government hag been apprised of
the matter by me and the Union and
I would request the hon. Minister to
institute an impartial enquiry into the
dispute. I would request you to
kindly allow this motion.

Shri T. B, Vittal Rao (Khammam):
This is a simple matter.

Shri Tyagi (Dehra Dun): After
hearing the hon. Member, have you,
Sir, decided whether it is relevant or
not. I wish to know your ruling.

Mr. Speaker: I am not going to give
my ruling.

Shri Tyagi: On a point of order: is
it in order?

Mr. Speaker: There is no point of
order. I was hearing the hon. Mem-
ber with a view to understanding his
point,

Shri Tyagi: On a point of order. I
beg to submit that this Adjournment
Motion is out of order, because it has
not been proved.

Mr. Speaker: The hon. Member is
becoming a Public Prosecutor here; it
is very wrong. I am really surpris-
ed at the manner in which the hon.
Member is interfering. When an Ad-
journment Motion has been tabled, I
want first to be satisfied whether this
House has jurisdiction over that sub-
ject. As far as I am aware, it is a
State subject. The hon. Member was
trying to say that it is in the Concur-
rent List He was also saying that
the State Government had not looked
into the matter. [ wanted to find
out, whether, if it is in the Concurrent
List, we have only the power to legis-
late or interfere in the executive
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work. That is the point which I was
vonsidering. In the meanwhile Shri
Vittal Rao. from the same Party,
stood up and wanted to strengthen
their case.

Shri Raghunath Singh (Varanasi):
Not from the same party.

Mr. Speaker: Let him belong to any
party.

After hearing Shri Vittal Rao, if
Shri Tyagi, or any other hon. Member
wanted to say or suggest to me as to
what I ought to do, I would have
allowed him. It is really surprising
that he wanis to regulate the pro-
ccedings of this House.

Shri Tyagi rose—

Mr. Speaker: Order. order. I must
be a'lowed to procced as I think pro-
per, to hear any Member in this
House, No hon. Member shou'd say:
“You ought not to hear him.” It is
for me to decide ultimately. 1f Shri
Tyagi also wants to have a say, 1
would have allowed him,

Shrl Tyagi: May I respectfully sub-
mit, Sir, that I only wanted to know
whether the Chair was convinced
after iistening to the arguments of the
hon. Member whether it is relevant or
not. If the Chair requires another
speech for that, I have no objection.

Mr. Speaker: Am I to consult my
legal adviser from minute to minute
whetl:cr an hon. Member's arguments
are convincing or not. The very
fact that I allowed another hon. Mem,,
ber to speak shows that I wanted
further elucidation.

8hri T. B. Vittal Rao: Sir, nobody
can work for more than eight hours,
except under special circumstances,
and that even for g very limited
period. How is it that the authorities
of this Mill have been permitted to
work for nine hours throughout.
Though the industrial relation aspect
of it may be the responsibility of the
State Government, the general In-
lerest of the working hours under ho

Factories Act is the responsibility of
the Central Government.
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Mr. Speaker: Does Shri Tyagi want
to say anything?

Shri Tyagi: Nothing, Sir. When
the hon. Member rose, I was under
the impression that he was going to
speak on the merits of the Adjourn-
ment Motion, Therefore, I raised a
point of order. Since he was speak-
ing on its admissibility, I have nothing
to say-

The Deputy Minister of Labour
{(Bhri Abid All): Sir, the matter is
within the State sphere. However, on
the basis of the information obtained
from them, I have to make the follow-
ing statement,

Following the dispute in 1953 about
the shift time working in the Mills,
the Regional Conciliation Officer,
Kanpur, intervened and brought about
a settlement regarding the revised
ghift timings. This came into force
from February 21, 1854. Since then
‘the work in the Mills has been conti-
nuing on that basic.

On March 8, 1361, the Suti Mill
Mazdoor Sabha gave notice that if the
shift timings were not changed to
those in existence before 19854, the
workers would go on strike from
March 25, 1861. On workers’' request
the State Government called a meet-
ing of the old Board which had
brought about the agreement in 1954.
At the Board's mecling the workers
failed to give any convincing reasons
for the revision. The Board did not
think it proper to make any change
for the time being and wanted addi-
olional data to be considered at its
next meeting. The management's
representatives agreed to refer the
matter to arbitration but the workers
did not agree; they did not also ac-
.cept the management's offer to curtail
the Monday shift by one hour. The
‘workers showed an unreasonable atti-
tude by turning down both the offers.
They went on strike at 2 pm. on
March 25. Subsequently, they start-
ed work late and left their jobs earlier
‘than the scheduled timings. This
was repeated on a number of days

between April 1 to 17. The workers
also resorted to go-slow by reducing
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the speed of motors. Some costly
electric motors were also burnt out
and there was indiscipline in the
mills. The management thereupon
declared a lock-out from Monday, the
1st May.

for Adjournment

The State Government offered to
refer the matter to conciliation under
the U.P. Industrial Disputes Act, but
the union leaders have not yet con-
veyed their acceptance. According
to the State Government the action of
the workers was ‘absolutely unjusti-
fied’ and the strike was illegal; it was
also against the Code of Discipline.
The union was warned about it.

The subject being within State
sphere  their Industrial Relations
Machinery is continuing efforts to
settle the dispute early.

Shri K. N. Pande (Hata): May I
know whether it is a fact that the
working hours were jncreased because
of the agreement of the parties? Did
not the party, to which my hon. friend
Shri S. M. Banerjee belongs, agree to
it?

Shri S. M. Banerjee: On a matter
of personal explanation, Sir. Since
those leaders are not here, I have to
safeguard their interest.

Mr. Speaker: Order, order. I am
not going to allow. The hon, Mem-
ber wrote to me that this jg the last
day of the session, and as the House
would be adjourned he would not
have occasion to raise it. Therefore,
I allowed a statement to be made.
Both in the beginning and in the
end the Minister reiterated the fact
that this is purely a State subject,
some proceedings are going on, but
that the strikers were recalcitrant.
There is nothing that can be done
here. I wanted to see whether any
light would be thrown on the subject
as to how far the Central Government
is responsible for this. The Central
Government is not responsible and I
withhold my consent,

Shri K. N. Pande: My question has
not been answered.
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Shri Abid Ali: I have already said
that it was a unanimous agreement of
the parties concerned.

Shri S. M. Banerjee: Sir, it was only
for three or four months that an
agreement was drawn up in 1953 by a
party which did not enjoy the confi-
dence of the workers. This agree-
ment was reached because, it ‘was
said. there was a crisis in the textile
industry at the time. Now, they are
flouting all government orders and
the Deputy Minister says that the
contention of Mr. Pande is correct.
If the Centre were to forget the in-
terests of the workers as against the
interests of the employers, what is
going 1o be the fate of labour?

Mr, Speaker: Let us now take up
the next item.

12-29 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE.

{i) STRIKE OF BUILDING WORKERS IN
DrLnr

Shri Balraj Madhok (New Delni):
Under Rule 187, I beg to call the
attention of the Minister of Labour
and Employment to the following
matter of urgent public importance
and I requesy that he may make a
statement thereon:

The recent strike  of building
workers in Delhi,

The Deputy Minister of Labour
(Shri Abll Alf): On the 20th Septem-
ber, 1860, the Delhi Administration
issued a Notification under the Mini-
mum Wages Act, 1948, revising the
minimum rates of wages notified ear-
lier under the Act for employ-
ment on the construction or mainten-
ance of roads or in building opera-
tions in the Union Territory of Delhi.
These became effective from the 1st
November, 1960.

On the 11th April 1961 about 600
workers falling within the State
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of Urgent Public
Importance
sphere resorted to a strike on the
ground that employers in building
operations had not implemented the
notified revised rates. After two days
all these workers returned to duty.
Four days later, building workers
both in the State and Central spheres
went on strike demanding payment of
the rates as revised by the Delhi Ad-
ministration. In the State sphere the
sirike has already ended, and in the
Central sphere also it does not now
exist.

The strike in certain Central sphere
undertakings under the Minimum
Wages Act was mainly over the issue
of the upwanrd revision of wages.
Necessary action has already been
taken to revise the rates of wages
fixed under the Minimum Wages Act
for workers in the Central sphere
also.

Shri Bal Raj Madhok: What new
wages have been fixed?

Mr, Speaker: There are five more
Calling Attention notices. Under
Rule 197 (3) not more than one Cal-
ling Attention potice could be admit-
ted for the same day. But today
being the last day, five other Calling
Attention notices are put down on the
Order Paper and the statements in
respect of them may be laid on the
Table of the House by the Minister
of Irrigation and Power, Minister of
Labour and Employment, Minister of
Commerce and Industry and Minister
of Works, Housing and Suply as s

usual in such cases. o

(ii) VISIT OF PAKISTAN WATER RESOU-
RCES EXPERTS TO CALcurrA Pomr

The Minister of Irrigation and
Power (Hafix Mohammad Ibrabim):
Sir, I beg to lay the statement on the
Table [See Appendix VI, annexure
No. 982].

(if) VIsIT Or PAKISTANT WATER REKOU-
IN RANTGANJ COAL BELT AREA

The Minister of Labour and Em.
ployment and Planning (Shri Guisari-
lal Naads): Sir, I beg to lay the
statement on the Table. [See Appen-
dix VI, annexure No, $3].
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(iv) ACCUMULATION OF COTTON WITH
TRADERS AND GROWERS

The Minister of Indusiry (Shri
Manubhai Shah): Sir, I beg to lay
the staiement on the Table, [See Ap-
pendix VI annexure No. 94],

Shri P. R. Patel (Mehsana): Sir,
may I ask for a clarification?

Mr, Speaker: He might write to the
Minister and obtain the information.

(v) REPORTED MISSING OF CERTAIN
ITEMS FROM MAGAZINE oF CPWD
FronTiER DIvisioN oF NEFA

Mini:ter of Works, Housing and
Supply (Dr. B. Gopala Reddi): Sir, I
beg to lay the statement on the Table.
[See Appendix VI, annexure No. 95].

(vi) CAUSE OF FLOODS IN ALIPUR BLOCK
AREA

Hafiz Mohammad Ibrahim: Sir, 1
beg to lay the stateraent on the Table.
[See Appendix VI. annexure No. 96].

12.32 hrs.

PAPERS LAID ON THE TABLE

RxPORT OF ORGANISATION AND METHODS
Dmvision ror 1959-61

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
On behalf of Shri Jawaharlal Nehru
I¢beg to lay on the Table a copy of
the Report of the Organisation and
Methods Division for the years 1958—
81. [Placed in Library, See No. LT-
2048/61].

APPROPRIATION  Accounts (CrvipL)
1959-60 Anp Aupitr RxrorT, 1961

The Deputy Minister of Finance
(Shri B. R, Bhagat): On behalf of
Shri Morarji Desai I beg to lay on
the Table a copy of the Appropriation
Accountg (Civil), 1859-60 (including
proforma commercial accounts) and
the Audit Report, 10681 under Article
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151(1) of the Constitution. [Placed
in Library, See No. LT-2849/61].

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES, PRO-
MISES AND UNDERTAKINGS

Shri Satya Narayan Sinha: I beg to
lay on the Table the following state-
ments showing the action taken by
the Government on various assur-
ances, promises and undertakings
given by the Ministers during the
various sessions of Second Lok
Sabha: —

(i) Supplementary Statement No.
II—Thirteenth Session, 1861.
[See Appendix VI, annexure
No. 97].

(ii) Supplementary Statement No.
V—Twelfth Session, 1960, [See
Appendix VI, annexure No.
98].

(iii) Supplementary Statement No,
IX— Eleventh Session, 1960.
[See Appendix VI, annexure
No, 99].

(iv) Supplementary Statement No.
XIV—Tenth  Session, 1860.
[See Appendix VI, annexure
No, 100].

(v) Supplementary Statement No.
XVIII—Eighth Session, 1959.
[See Appendix VI, annexure
No. 101].

(vi) Supplementary Statement No,
XXII—Sixth Session, 1958.
[See Appendix VI, annexure
No. 102].

InorgANIC FerTILIZER (MOVEMENT CON-
TROL) AMENDMENT ORDER, 1961

The Minister of Agriculture (Dr.
P. 8. Deshmukh): I beg to lay on the
Table a copy of the Inorganic Fertili-
zer (Movement Control) Amendment
Order, 1961 published in Notification
No. G.SR. 561 dated the 22nd April,
1961, under sub-section (8) of Section
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3 of the Essentia]l Commodities Act,
1855. [Placed in Library. See No.
LT-2956/61].

ANNvAL Rerorr oF HnpusTAN Hous-
NG Factory Lamrrep, New Drrmx
AND ReEviEw BY GOVERNMENT OF THE
WORKING OF THE COMPANY

The Minister of Works, Housing
and Supply (Dr. B. Gopala Reddi): I
beg to lay on the Table a copy each
of the following papers:—

(i) Annual Report of the Hindus-
tan Housing Factory Limited,
New Delhi for the period 1st
August, 1958 to 31st March,
1960 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon, under
sub-section (1) of Section
639 of the Companies Act,
1956,

(ii) Review by the Government of
the working of the above
Company. [Placed in Library.
See No. LT-2857/61).

HESOLUTION CONTAINING GOVERNMENT'S
DECISIONS ON RECOMMENDATIONS RE:
DEVELOPMENT OF SALT INDUSTRY

The Minister of Industry (Shri
Manubhai Shah): I beg 1o lay on the
Table a copy of Resolution No. 18(4)/
50-Salt dated the 3rd May, 1961, con-
taining the Government's decision: on
the recommendations made by the
Committee appointed by the Govern-
ment of India to consider certain
matters connected with the develop-
ment of Salt Industry. [Placed in
Library. See No. LT-2958/61].

SCHEME FOR RECONSTRUCTION OF TrA-
vancore Forwarn Bank Limrrep

Shri B. R. Bhagat: 1 beg to lay on
the Table a copy of the Scheme for
the reconstruction of the Travancore
Forward Bank Limited and its amasal-
gamation with the State Bank of
Travancore, published in Notification
No. S.O. 989 dated the 20th April,
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1961, under sub-section (11) of Sec-
tion 45 of the Banking Companies
Act, 1049. [Placed in Library, See No
LT-29859/61).

Dmpracep Prrsons (CoMPENBATION
AND REHABILITATION) SIXTH AMEND-
MENT RuLes, 1861

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): | beg to lay
on the Table a copy of the Displaced
FPersons (Compensation and Rehabili-
tation) Sixth Amendment Rules, 1961
Fublished in Notification No. GS.R
£65 dated the 22nd April, 1961, under
sub-section (3) of Section 40 of the
Displaced Persons (Compensation and
Rehabilitation) Act, 1854, [Placed in
Library. See No. LT-2060/61].

Orissa Lanp Rerorms Rures, 1961 ant
Or1ssa IRRIGATION RuLES, 186!

The Minister of State in the Minis-
try of Home Affairs (Shri Da‘ar): I
keg to lay on the Table the following
Rules: —

(1) The Orissa Land Reforms
Rules, 1961, published in the
Orissa Gazette Notification
No. 18767-Re-1/61-R  dated
the 20th April, 1061, u:der
sub-section (3) of Section 75
of Orissa Land Reforms Act,
1960, read with clause (c)
(iv) of the Proclamation dat-
ed the 25th February, 1061
issued by the President in
relation to the State of Orissa,
[Placed in Library, See No
LT-2961/611].

-

(2) The Orissa Irrigation Rules
1981 published in the Orissa
Gazette Notification No.
20464-1T1-W-12/61-R dated
the 2nd May, 1961, under sub-
section (3) of Section 83 of
the Orissa Irrigation Act,
1959, read with clause (c)
(iv) of the Proclamation dat-
ed the 25th February. 19861,
issued by the President in
relation to the State of Orissa
[Placed in Library. See No.
LT.2962/61].
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[Shri Datar]

Shri Chintamoni Panigrahi (Puri):
With regard to the Orissa Land
Reforms Rules that are now placed
here, may I point out this? The other
day the Planning Minister stated in
the House that section 46 of the Orissa
Land Reforms Act was suggested to
be amended. But without the section
being amended, the rules are now
being approved and that is going to
affect section 46 of the Act itself.

Shri Datar: That is entirely a
different matter. At this stage 1 can-
not make any statement about it

Shri Chintamoni Panigrahi: You
were present, Sir. This question was
raised and it was said that section
46 of the Act itself was going to be
amended.

Mr. Speaker: Very well. Then these
will stand automatically amended. As
soon ag some rules are framed, hon.
Members are aware—I believe it is
so under the statutory obligation in
Orissa also—that the rules have to be
placed on the Table of the House. In
pursuance of jt they are doing so;
otherwise the rules will lapse. What
the further consequences are, that
maiter may be discussed when the
Bill comes up.

Shri Chintamoni Panigrahi: These
rules were published one month ago
in the Orissa Gazette. Why could it
not have been placed on the Table
earlier in which case we could have
dXcussed it? Why are the rules
being laid on the Table so late?

Mr. Speaker: There is time for this
discussion later. There will be thirty
days.

Shri Chintamoni Panigrahi: Only
on the last day it is placed here.

Mr. Speaker: I think in two suc-
cessive sessions they must be on the
Table and thirty days have to elapse.
Therefore in the next session it can
be done. In the meanwhile they will

Committee on Petitions 15792

have ample opportunity. By that
time the other Bill will also come up.
They can think about all that.

C—

12.37 hrs.

STATEMENT RE: ARREST OF
ADIVASI DISPLACED PERSONS AT
ROURKELA

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): On the
24th of April, 1961, while replying to
the adjournment motion regarding the
arrest of Adivasi workers in Rourkela
Steel Project, I had promised to give
this House further information on the
subject. With your permission, Sir, I
place on the Table of the Sabha a
statement which contains the relevant
information. [See Appendix VI, an-
nexure No. 103].

Some hon. Members rose—

Mr. Speaker: Hon. Membeis  will
go through the statement.

12.38 hrs.
COMMITTEE ON GOVERNMENT
ASSURANCES
MINUTES

Pandit Thakur Dag Bhargava (Iiis-
sar): I beg to lay on the Table the
Minutes of the Twentieth sitting of
the Committee on Government Assur-
ances held during the Thirteenth
Session,

12.38) hrs.

COMMITTEE ON PETITIONS
MINUTES

Shrimatj Uma Nehru (Sitapur): 1
beg to lay on the Table the Minutes
of the sittings (Fifty-first to Fifty-
fourth) of the Committee on Petitions
held during the Thirteenth Session.
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12.38% hre. .
ESTIMATES COMMITTEE

MmvuTes

Shri Dasappa (Bangalore): I beg
to lay on the Table a copy of the
Minutes of evidence given before the
Sub-Committee of the Estimates Com-
mittee on Public Undertakings and
Minutes of the sittings of the Esti-
mates Committee relating to 115th,
116th, 119th, 120th, 121st, 124th and
132nd Reports on the Ministries of
Transport and Communications,
Works, Housing and Supply, Com-
merce and Industry, Defence and
Food and Agriculture.

12.381 hrs.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following two Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 1st May, 1861:—

(1) The Telegraph Laws (Amend-
ment) Bill, 1961,

(2) The Industrial
(Standing Orders)
ment Bill, 1961.

Employment
Amend-

12.391 hrs.
ESTIMATES COMMITTEE

HUNDRED AND THIRTY-FIFTH, HUNDRED
AND THIRTY-SIXTH AND HUNDRED AND
THIRTY-SEVENTH REPORTS

Shri Dasappa (Bangalore): I beg to
present the following Reports of the
Estimates Committee: —

(i) Hundred and thirty-fifth
Report on action taken by
Government on the recom-
mendations contained in the
Thirty-eighth Report of the
Estimates Committee on the
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Ministry of Transport and
Communications (Department
of Transport)—Eastern Ship-
ping Corporation Limited,
Bombay and Western Ship-

ping Corporation Limited,
Bombay,
(ii) Hundred and thirty-sixth

Report on action taken by
Government on the recom-
mendations contained in the
Twenty-third Report of the
Estimates Committee on the
Ministry of Education and
Scientific  Research—Central
Social Welfare Board.

(iii) Hundred and thirty-seventh
Report on action taken by
Government on the recom-
mendations contained in the
Forty-eighth Report of the
Estimates Committee on the
Minidtry of Home Affaifs—
Scheduled Castes, Scheduled
Tribes and Other Backward
Classes.

12.403 hrs.
PUBLIC ACCOUNTS COMMITTEE

THIRTY-S8EVENTH REPORT

Shri C. R. Pattabhl Raman (Kum-
bakonam): I beg 1o present the
Thirty-seventh Report of the Public
Accounts Committec on Faridabad
Development Board—Loss in  the
working of the Technical Institute
and the ghare of the responsibility of
the Indian Co-operative Union for
such losses,

12.41 hrs.
COMMITTEE ON PETITIONS

TweLrTH Rerort

Shrimatl Uma Nehru (Sitapur): I
beg to present the Twelfth Report of
the Committee on Petitions.

—
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1241} hrs.

CORRECTION OF REPLY TO
STARRED QUESTION NO. 785

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): In answer to Starred Ques-
tion No. 785 on the 8th December,
1860, relating to the Rajasthan Gov-
ernment property in Delhi, it was
mentioned that the ex-ruler had also
one-third share of rent in respect of
Udaipur House. Actually, Udaipur
House jg a State property and no share
of rent is paid to the ex-ruler in res-
pect of this house. Full rent is paid
to the Government of Rajasthan.

12.413 hrs,

STATEMENT RE: EXPLOSION AT
POOZHIKUNNU NEMOM, DISTRICT
TRIVANDRUM

The Deputy Minister of Works,
Housing and Supply (Shri  Anil
K. Chanda): Sir, I lay y statement on
the Table of the House regarding ex-
plosion at Poozhikunnu Nemom, Dis-
trict Trivandrum.

STATEMENT

An explosion occurred on the 19th
April, 1961 in a thatched shed at
Poozhikunnu Nemom, District Trivan-
drum. Three persons died in the
explosion—one on the spot and two
subsequently in the hospital without
giving any dying declaration. Two
other persons were injured with
burns and are under treatment. The
4oofs of the shed and a neighbouring
house were gutted.

An Agssistant Inspector of Explo-
sives from South Circle, Madras
visited the place of accident on the
24th April, 1961 and made preliminary
investigations. The preliminary tests
carried out by him indicated that a
prohibited explosive mixture of sul-
phur and chlorate was involved. It
is presumed that the explosion was
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caused by the ignition of this prohi-
bited mixture due to rough handling.
It is suspected that prohibited explo-
sives for fireworks were being manu-
factured in the premises surreptitious-
ly without a licence. Specimens have
been collected from the spot for
further detailed chemical examination,
The report of the magisterial enquiry
into this accident ig awaited.

Mr. Speaker: Now, Bills to be in-
troduced. Shri Lal Bahadur Shastri.
The hon. Minister is not here. Now,
Shri Manubhai Shah.

12.42 hrs.
COFFEE (AMENDMENT) BILL*

The Minister of Industry (Shri
Manubhai Shah): I beg tn move for
leave to introduce a Bill further to
amend the Coffee Act, 1942,

Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amcend
the Coffee Act, 1942.".
The motion was adopted.

Shri Manubhai Shah: I introdure
the Bill.

12,424 hrs.

BANARAS HINDU UNIV.RSITY
(AMENDMENT) BI'i.*

The Minister of Education (Dr.
K. L. Shrimali): I beg to move for
leave to introduce a Bill further to
amend the Banaras Hindu University
Act, 1915.

Mr. Speaker: The question is:

“That leave be granted (tn
introduce a Bill further to amend
the Banaras Hindu Universily
Act, 1915".

The mo'ion was adopied.

Dr. K. L. Shrimali I introduce the
Bill,

*Publisheqd in —1he Gazette of India Extraordinary, Part II—Section 2,

dated 5-5-1961
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1243 hrs.
INDIAN

RAILWAYS
MENT) BILL

(AMEND-

Mr. Speaker: The House will now
take up the Indian Railways (Amend-
ment) Bill.

Shri Khashwaqt Rai (Kheri): On
a point of order. Yesterday, when
the House adjourned, we were dis-
cussing the Report of the University
Grants Commission, and we were
given to understand that that dis-
cussion would be continued today.
But, now, this Bill has been given
precedence over that. This means
that the Report of the University
Grants Commission will not be dis-
cussed today, because at 2-30 p.m.
the non-official busincss will  start.
Secondly, this also means a sort of
inconvenience to us, because we did
not have this information that this
Bill would be taken up today.

Shri Tyagi (Dehra Dun): If you
would permit me, I would like to
raise another little issue. I was hold-
ing the floor of the House when it
adjoumned vesterday, Now, [ am in
mid.stream, and I have not ve! finish-
ed my speech. I do not mind this
Bill being taken up, but it must be
recorded that when next time the
motion regarding the Report of the
University Grants  Commission  is
taken up for discussion, I shall hold
the floor again.

Shri Ranga (Tenali): Therz i3 an-
ther small difficulty. I do not know
whether I am anticipating it. I be.
lieve that the motion in respect of
the Indian Rai'ways (Amendment)
Bill is that it should be referred to a
Select Committee consisting of Mem-
bers of this House only and not a
Joint Committee consisting of the
Members of this House as well as of
the other House. That also is likely
to create a lot of trouble. and it is
for the hon. Minister to consider whe-
ther it would not be better for him to
wait until the next session.

524 (Ai) LS—5.

Indian Railwaysr§798
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Mr. Speaker: How can there be
trouble? The hon. Minister wanted
this Bill to be referred to a Select
Committee, so that, during the recess,
the Select Committee may go into this
matter, and, therefore, I allowed him
to bring this up. There is nothing
lost if the discussion on the Report
of the University Grants Commission
stands over. Occasionally, we can do
this, because we are not so rigid.
After all, this discussion can stand
over. because it is not going to a
Select Commitice. But if this Bill
does not go to a Select Committee,
we may not find time for Members to
sit conveniently on the Select Com-
mittee and consider this Bill.

Shri Ranga: There should be a
Joint Committee.

Mr. Speaker: As far as Shri Tyngi
is concerned, he will never leave his
hold on any particular discussion,
when he has caught it once. There-
fore, he can continue his speech on
the Report of the University Grants
Commission. There is no difficulty
about that.

As for the Bill, the ohange is
allowed in exceptional cases.

The Deputy Minister of Rallways
(Shri Shahnawar Khan): I beg to
move:

“That the Bill further to amend
the Indian Railways Act, 1880, be
rieferred to g Select Committee
consisting of 21 Members, name-
ly Shri S. A. Agadi, Shri Fran®
Anthony, Shri M. Ayakkannu,
Shri Pulin Behari Banerji, Shri
Naushir Bharucha, Shri Laxman-
rao Shrawanji Bhatkar, Shri Ran-
bir Singh Chaudhuri, Shri N. R.

Ghosh, Shri Yadav Narayan
Jadhav, Shri Banarsi Prasad
Jhunjhunwala, Shri Liladhar

Kotoki, Dr, Sushila Nayar, Shri
Sarjoo Pandey, Shri Nanubhai
Nichhabhai Patel, Shri Balasaheb
Patil, Shri Ram Garib, Shri Vutu-
kuru Rami Reddy, Shri Radha
Charan 8harma, Shri Shobha

17-3-61
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[Shri Shahnawaz Khan)

Ram, Shri Sinhasan Singh and
Shri Jagjivan Ram, with instruc-
tions to report by the first day of
the next session.”.

Indian

This Bill, the text of which has
already been circulated to hon. Mem-
bers envisages a fundamental change
in the law of this country relating
to the responsibility of a railway ad-
ministration as carrier of animals
and goods.

Although in certain other countries,
the responsibility of railways from
the very beginning has been that of
a common carrier, the responsibility
of the Indian Railways has been that
of a bailee.

The Railway Freight Structure En-
quiry Committee  (1955-57), who
were asked to examine the statutory
provisions dealing with the responsi-
bility of railways as carriers, re-
commended that the Indian Railways
should assume common carriers’ res-
ponsibility. The Committee obscrved
that the public would derive much
satisfaction from a radical change
from bailec’s responsibility to that
of a common carrier, and that this
change is bound to tone up the ad-
ministrative machinery of the rail-
ways in respect of effective preven-
tion of transit losses.

Taking into account all aspects of
the problem. it is proposcd that rail-
ways should assume the responsibility
of a common carrier instead of that
of a bailec, As bailees, the railways
are required to take as much care
of the goods entrusted to them for
carriage as a man of ordinary pru-
dence would, under similar circums-
tances, take of his own goods of the
same bulk, quality and value.

However, closely following the lcgal
position in the United Kingdom, it is
proposed that the basic responsibility
of our railways for loss, destruction
or deterioration etc. of animals or
goods be as set out in the proposed
section 73.

MAY §, 19681 Railways (Amendment) Bill 15800

When the railways assume this
responsibility, broadly speaking, they
will be liable for loss of or injury to
goods while in transit by rail, arising
from any cause whatsoever, unless
such loss or injury is proved by the
railways to have been caused by an
act of God, or by an act of war, or
by an act of public enemies or is
proved to be consequence of inherent
vice in the thing carried or is attri-
butable to the consignor’s own fault.

Even where the loss is proved by
the railways to have been caused by
the excepted perils, just{ referreq to
by me, the railways will not be ab-
solved of their responsibility unless
they further prove that they had used
reasonable forthought and care in the
carriage of animals or goods.

The result of the changes proposed
will be that the railways will be pay-
Mg claims for compensation in many
cases where they are not paid at pres-
ent, for example, in cases of losses
due to running train thefts, damage
by wet in transit in spite of bailee's
care having been taken ete.

Another important change proposed
is that in respect of goods which are
niot removel from the railway pre.
mises at destination within the free
time allotted thercfor, the railways
shall assume responsibility of a bailee
for a period of 30 days after the ter-
mination of the transit.

I have given only a broad outline
of the more important provisions
contained in this Bill The Sclect
Committee to which 1 propose that
the Bill be referred by the leave of
the House will have ample opportuni-
ty for examining all the provisions in
detail.

I move that the Bill be referred to
the Select Committee.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Railways Act, 1800, be
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Enquiry, Committeg
referred to a Select Committee
consisting of 21 Members, namely
Shri S. A. Agadi, Shri Frank
Anthony, Shri M. Ayyakkannu,
Shri Pulin Behari Banerji, Shri
Naushir Bharucha, Shri Laxman-
rao Shrawanji Bhatkar, Shri Ran-
bir Singh Chaudhuri, Shri N. R.
Ghosh, Shri Yadav
Jadhav, Shri Banarsi Prasad
Jhunjhunwala, Shri  Liladhar
Kotoki, Dr. Sushila Nayar, Shri
Barjoo Pandey, Shri Nanubhai
Nichhabhai Patel, Shri Balasaheb

Narayan

Patili Shri Ram Garib, Shri
Vutukuru Rami Reddy., Shri
Radha Charan Sharma, Shri

Shobha Ram, Shri Sinhasan Singh
and Shri Jagjivan Ram, with ins-
tructions to report by the first day

of the n(‘xtq‘s:igi)j_"_ LV-N")
qva K
=Z

12:50 hrs -

ALIGARH
ENQUIRY

RE: REPORT OF THE
MUSLIM UNIVERSITY
COMMITTEE
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The Committee was appointed on
the advice of the Minister. Has that
Report been placed on the Table of
the House?

Some Hon Members: Yes.

Mr. Speaker: I am sure that in
a!l such cases where matters are re-
ferred by Government to a Committee
for report, they will themselves
move the House. If they do not, the
hon. Member may certainly  give
notice and it will come up next time.
There is little time today. We can-
not gel alonp with it today.

1252 hrs.

f\_,,)\ INDIAN RAILWAYS (AMEND-

MENT) BILL——contd,

Shri T. B. Vittal Rao (Kham-
mum) ;. While 1 support the motion
for reference to the Select Committee
the indian Railways (Amendment)
Bill, 1 admit that I have not given
sufliz.ont thought to this Bill at all a:
1 should have done, because I thought
it wauld not be coming up during
this  Scsten. But I am glad that
Governmi i have decided to take it
up this time so that by the time we
meot next, we can have the Seled®
Committee's Report.

The railways are going {o a.sume
a great responsibility on themselves.
For instance, the annual goods traffi-
earnings of the railways are to the
tune of Rs 250 crores. Ay regards
these goods which are going to be
transported. the common carrier lia-
bility wil] be assumed by the rail.
wayvs, and as regards the goods which
have not been taken delivery of at
the respective stations after they have
been transported to their destinations.
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the railways will act as bailee for 30
days. Thig is a very good provision
and everyone should welcome it. This
i; also in accordance with the recom-
mendations of the Railways Freight
Structure Inquiry Committee. What
I want is that while the railways
assume this responsibility, they should
also create a machinery by whi~h they
can discharge this responsibility suc-
cessfully,

Only a few days ago I showed the
House how the figure of compensation
due to claims preferred on account of
goods lost or damaged during transit
has been increasing. From Rs 3
crores and odd it ha; risen to Rs.
3.29 crores in 1958-59. I think in 1959-
80, it was a little more. Thercfore.
unless We set up adequate machinery
to see that these goods which are to
be transported are properly attended
to at the various places, we will not
be in a position to discharre this res-
ponsibility.

Mr, Speaker: Why not! give a por-
tion of that amount 1o the {rade
uniong and ask them 1o advi. the
workers to see that no theft i. com.
mitted?

The Minister of Railways (Shri Jag-
jivan Ram): We aie alwaysz pre-
pared to welcome their co-operation.

Mr. Speaker: Insiead of Rs. 5
*® crore; being paid by way of compen-
sation for goody lost in transit, i
during, say, a period of five vea s, the
trade unions are asked to see that
nothing is lost, a portion af the amount
saved may be given to them. That is
the only other mehod,

Shri Aurobindo Ghosal (Uluberia):
Worke-s are not alwavs respansible
for the ¢ losses.

Shri T. B, Vittal Rao: They are
never responsible for these things.
Anyway, if they detect such thefts
they should be rewarded for that.
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Shri Jagjivan Ram: We are giving
rewards.

Shri T. B. Vittal Rao: In some
cascs it 13 given. I will readily point
out some cases.

I am only cence.ned with the ma-
chinery that is to be created all along.
For example, even today in slations,
I find su many parcels and other
things being kept on the platform or
yard itseif without being removed.
They are wuncared for. There is no
separate shed or any such thing. In
some stations, they are kept on the
stat.on platform for a number  of
hour; w.thout being removed, any
body can stec]  anything. Therefore,
there should be proper arrangement;
to 1z2ke care of them. ;

Sceundly, our administ ation  will
also have to be very  careful with
regiard to the di-posal of those claims.
One should be wvery careful in coma-
puiting the cost of these things, There
should be quick disposul of the claims
preferved. Put compar ng the figures
for the 11t tew years, I find it is the
othir woy  about. In 1957-58, the
average number of day . taken for the
settlement of a eclaim was 49. In
1958-59, it took 52 davs for the sottle-
ment of a claim. In 1959-80, it is the
same figure of 52 days. So there does
not seem to be any improvement, in
spite of the fact that every time during
the Budget speech, the Railway Mini-
«ter makes a special mention of this.
We will have to create confidence in
those whn want to trasnport ‘their
goods by the railways.

I wi'l just point out one instance.
You were pleased to refer to the rail-
way cmplovees and trade unions.
Dnce there was a parcel booked f om
Secunderabad to Belampalli. It was
highly aturated concentrated al-
cohol. It was booked as ‘medicine’. It
wag receiveq originally from Pandura
a station between Nagpur and Ttarsi.
It wag received at Secunderabad, that
Is. after Nagpur. As I said. the decla-
ration as to the contents was
‘medicine’. On the the same day # was
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received in Secunderabad, it was re-
booked. I do not know how it could
be rebooked. It could only be book-
ed because delivery was to be taken
at Belampalli. It arrived there after
two days. After it was received there,
the very next day, the person came
and t:ied to wend it by parcel to Nag-
pur—by parcel or goods 1 do not know:
He wanted to book it to Nagpur. It had
come from Pandura to Secunderabd
and then to Belampalli. The parcel
clerk there got suspicious about it,
as to why this man was offering it for
booking immediately, within 24 hours.
Then he told the Station Master
about it. The Station Master advised
him to open it. So it was opened
and it contained aleohol. The man who
took delivery at Belampalli is an
excise contractor. So it was taken
charge of and ‘to all concerned’ mes-
sages were sent to the Magistrate,
District Collector and others. Afer-
wards, it was seized.

When we asked the Railway Ad-
ministration ag to what action had
been taken against the party who first
booked this under a mis-declaration
of the contents, and why such a high-
ly inflammable thing was allowed to
be booked, the Railway Administration
said that since the parcel charges on
medicine were higher than those on
alcohol, they need not take any
action. Later on, we find that the
excise department had registered a
case. But the railways absolutely
freeq themselves from all their res-
ponsibility.

An Hon, Member; How could they
do it?

Shri T. B. Vittal Rao: Nothing was
done. In such a case, there should be
prosecution of the consignor and con-
signee for mis-declaration. This might
be intended to be taken to a prohi-
bited area also. When we asked them,
they said that they were not concerned
with it I contacted the Divisional
Headquarters. I went to the General
Manager. 1 met one of the highest
officials there. I asked them and they
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said they were not concerned. I put
questions in Parliament. They do not
seem to hdve that responsibility. The
talk that is going on in my State is
that some high officialy are involved
in this smuggling activity. Therefore,
I suggest that the Railways should
have some responsibiliy for taking
some dra tic action against those
people for misdeclaration of the con-
tents of the parcels,

13 hrs.

While I welcome this motion, 1
want the Railways should take care
to see that the tax payers' money
which is simply wasted at the rate of
Rs. 3.5 crores every year is reduced
further and further so that we may
reach a slage when we may have to
pay only an insignificant amount. If
this Bil] is cnacted, they should not
come next year or the year after and
ray that because carrier responsibility
had been assumed, more claims had to
settled and so they had to pay more.
W.th these words, I support the
motion,

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): Sir,
I am c¢xtremely sorry that I forget to
introduce the Bill. With your permis.
sion, shal]l I introduce it now?

Mr, Speaker: Shall 1 interrupt the
proceedings like this? I will find out
how Jong this will take. Who are all
the persons who want to speak on this
Bill? 1 find that Pandit Munishwar
Dutta Upadhyay and Shri Aurobimdo
Ghosal want to speak. It will take
another half an hour. I will allow
Shri Jagjivan Ram himself to make
the motion on behalf of SBhri Datar.
Otherwise, if we do like that, the pro-
ceedings could not be understood

Shrli Datar: I have no objection,
Sir,

Mr. Speaker: Or, he can entrust it
to any other hon. Minister,

Bhri Jagjivan Ram: We will go to-
gether, Sir. He will be here.
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Pandit Munishwar Dutt Upadhyay
(Pratapgarh): Mr. Speaker, Sir, this
Bill should have come much earlier.
There was a committee appointed by
the Government for enquiring into the
case of corruption by the Railway
Administration and in that connec-
tion,a number of recomendalions had
been made. I find tha t some of those
recommendations are now being im-
plemented in this Bill. One of the
badly wanted provisions has been
made in clause 6— disposal of perish-
able goods in certain circumstances.
Where it becomes impossible on ac-
count of some deraliment or accidents
and the perishable goods perish, no
action could be taken under the old
set of conditions. Now, provision has
been made that such goods could be
sold by auction and the proceeds
could be given over to the owner of
the property,

Of course the most important pro-
vision of thig Bill is the responsibility
that the Railway proposes to under-
take for the losses incurred in  the
transit of goods on the Railways. In
other countries this responsibility is
undertaken. This point was no doubt
raised a number of times and certain
recommendations had been made
earlier also in the reports but the
Government did not think it proper
to undertake the responsibility earlier.
Now, they say that they would not
only function as balees but they would
function as common carriers, T think
it is a very welcome change and they
would pay proper attention towards
the loss that is incurred by people in
respect of their goods in railway
transit The Railway Corruption En-
quiry Committee found that sometimes
very heavy losses were incurred and
it was somehow or other not possible
to fix the responsibility on the rail-
ways and the people had to suffer a
lot. I think this, to a certain extent,
solveg that problem. I do not know
how far it will go to offer a complete
solution because even now it is pos-
sible that certain kinds of losses may
not covered by the common carrier
responsibility. Provision has been
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made for exonerating the Railways
in certain circumstances. I was looking
into that and I find that if certain
losses are incurred, if there is any
loss, destruction, damage, deteriorat-
ing or non-delivery of goods carried
by railways within a period of thirty
days after the termination of transit
the railways would not be responsible
in certain circumstances. If there is
a riot, civil commotion, strike, lock-
out, stoppage or restraint of labour
from whatever cause, then they are
not responsible. Riots and civil com-
mction may be serious grounds but
restraint of labour from  whatever
cause, whether partial or general is
not so serious. This sort of an exemp-
tion might leave a very undesirable
loophole. 8o, I think this point may
be considered by the Select Commit-
tee.

I would welcome one very fine pro-
vision here. On page 12 of the Bill,
it says:

“In any suit against a railway
administration for compensation
for any delay, loss, destruction,
damage, deterioration or non-deli-
very, the burden of proving......
in the case of any parcel or pack-
age. the value of which has been
declared under section 77B or any
article mentioned in the Second
Schedule not contained in any
parcel or package, that the value
so declared is its true value, shall
lie on the person claiming compen-
sation, but subject to the other
provisions containeq in this Aect,
it shall not be necessarv for him
to prove how the delay, loss, des-
truction, damage, deterioration or
non-delivery was caused.”

This was a very serious point. It could
not be proved by the owner of the
property. Now, there is this provision
and it shall not be necessary for him
to prove. This saves a lot of trouble
and botheration and I am sure the
difficulty will Be very much reduced, in
getting the claims décreed by the own.
ecs of the goods.
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I think fhere is a little.objection to
another provision made in this con-
nection. On page 8, section 77(1)
reads:

“A railway administration shall
be responsible as a bailee under
sections 151, 152, and 161 of the
Indian Contract Act, 1872 for the
loss, destruction, damage, deterio-
ration or non-delivery of goods
carried by railway within a period
of thirty days after the termina-
tion of transit:....™

But it is said under sub-section (2):

“The railway administration
shall not be responsible in any
case for the loss, destruction,
damage, deterioration or non-deli-
very of goods carried by railway,
arising after the expiry of the
period of thirty days after the ter-
mination of transit.”

My submission in this connection is
that sometimes the serving of notice
or the information to the persons con-
cerned is very much délayed, and
therefore, to fix the time as 30 days,
may not be enough. If these 30 days
are allowed after the notice has been
served on the persons concerned, 1
think that would be the proper method.
Otherwise, if the person is not inform-
ed in time, and if the loss is incurred,
I think the person concerned should
not be held responsible for it; the res-
ponsibility should be with the rail-
ways in that connection.

Shri Jagjivan Ram: It is too long a
period.

Pandit Munishwar Dutt Upadhyay:
You may reduce that period. I have
no objection.

Mr. Speaker: What is the period of
free time?

Pandit Munishwar Dutt Upadhyay:
It might be a few days only.

Shri Shahnawas Kham: Five hours
for unloading.
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Mr. Speaker: In the Statement of
Objects and Reasons, it is mentioned
thus:

“that in respect of articles
which are not removed from rail-
way premises at destination with-
in the free time allowed there-
for,...."

The free time cannot be ftve hours
If somebody lives somewhere, how
can he be expected to remove the
goods so sobn?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): We have
assumed the common carrier liability.

Mr. Speaker: Is there some free time
allowed before the 30 days?

Shri Warior (Trichur): Usually,
three days are given, and after that,
demurrage is enforced.

Mr. Speaker: Obviously, three days
is the free time. How much is the
free time?

Shri Shahnawag Khan: It is 24 hours
for all kinds of goods.

Pandit Munishwar Dutt Upadhyay:
My submission is that after the notice
has been served, after the person has
becn informed of it, some time may be
given to him. May be that some times
he does not get any information and
the loss is incurred by him. The other
sub-clause is sub-clause (3) of clause
77, which reads as follows: -

“Notwithstanding anything con-
tained in the foregoing provisions
of thig section, a railway admin-
istration shall not be responsible
for the loss, destruction, damage,
deterioration or non-delivery of
the goods mentioned in the Second
Schedule, animals and explosives
and other dangerous goods carried
by railway, after the termination
of transit” —

So, as 300n as the transit is terminat-
ed, the responsibility is shifted to the
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owner. In my submission, that is a
very short period, and sometimes he
may not have any information and for
no fault on his part, he may be put to
a loss. So, I request that the hon.
Minister or the Select Committee
should consider this aspect of the
question, and see, if possible, whether
the period could be fixed after the
notice is served. They may reduce the
period, and I have no objection to it.
But the period should be after notice
has been served and after the infor-
mation is sent.

Mr. Speaker: How is the person to
know of it? Nobody can be sure when
the parcel would be reaching the des-

tination, or when the wagon will
arrive, "

Shri Shahnawaz Khan: The railway
receipt is there.

Mr. Speaker: Yes; but then, when
we enquire, they say that the parcel
has not yet come. We do not know
when it comes. After it has arrived,
we do not know whether it has ar-
rived. It is not a question of penalty.
The people who are dealing with this
—this is a carrier system which is
the monopoly of theirs—must know
when it will arrive. There are so many
delays.

Pandit Munishwar Dutt Upadhyay:
The people are going to the railway
goods office every day to make en-
quiries.

Shri Shahnawaz Khan: If they have
telephones in their premises, they are
informed by telephone. Many parties
have their dalals. The information is
passed on to them.

Mr. Speaker: Every measure seems
to be a penal measure. But they must
attend to the convenience of the peo-
ple also. If they are in an out-of-the-
way station, how are they to know of
it?

Shri Jagjivan Ram: Those who are
carrying on their business on a large
scale have their own arrangements,
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free time of five hours’ has been in-
troduced. They regularly keep them-
selves in touch as to when the wagon
or the goods arrive. So, on that score,
there is not much complaint that they
do not get proper information. If the
parties have telephones, they are in-
formed on the telephone.

As regards parcels, sometimes even
without receipts, the goods are re-
ceived. The RR does not come in.

Mr. Speaker: True; but even when
they arrive long after, we do not
know. Both occurs.

Mr. Jagjivan Ram: Both occurs. But
sometimes, it so happens; and it may
be your experience also. For instance,
take mangoes, which are perishable
articles. Even if the railway receipt
does not arrive, parcels are sent to
parties. The railways charge, for
home delivery say, Re. 1 or so, in such
cases; it is something like that.

Mr. Speaker: 1 have a bad experi-
ence. Instead of mangoes what I got
was a kind of root which we call
Khandagedda.

Shri Jagjivan Ram' Zaminkand:

Mr. Speaker: If we put into the
mouth, it is not only bitter but it cor-
rodes, or does something like that
That vegetable basket was given to
me; the railway receipt was not there.
And when it was opened, my people
thought that somebody had sent vege-

tables and they had been cut into
pieces, etc.!

Pandit Munishwar Dutt Upadhyay:
There may be exceptional cases where
without the railway receipt the arti-
cle may be sent. But generally speak-
ing, the people have to pay demu-
rage. They do not pay it unless of

course they are forced to pay by cir-
cumstances.

Shri Jagjivan Ram: Do they pay be-
cause they do not know?
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Pandit Munishwar Duu. Upadhyay:
Sometimes on that account also.

Shri Jagjivan Ram: Sometimes. But
we do not legislate for ‘sometimes’.

Pandit Munishwar Dutt Upadhyay:
There should be some time given
after they get definite information.
There should be some arrangement in
this regard. Otherwise, without sup-
plying any information to them, it is
wrong to make them suffer any loss
as it generally happens in many cases.
I think this matter should be consider-
ed by the Select Committee and if any
provision could be made to avoid such
losses to the people, that would be
welcome.

As T said, I welcome the Bill and
the provisions that have been made. I
was not in a position to study the Bill
very thoroughly as I was not sure that
it would come today before the House.
But even on a cursory glance of it,
I found that that the Bill is welcome.
I hope that the Select Committee will
go into the drawbacks which are there
in the Bill.

Shri Aurobindo Ghosal (Uluberia):
Mr. Speaker, Sir, the main purposc of
the Bill is to extend or ncrease the
responsibility of the railways; as
against their present position of a
bailee, they are now assuming the
commeon carrier responsibility. At the
present moment, the goods which are
carr'ed by the railways are subject to
three kinds of damages which happen
to the goods. Ome is, complcte non-
delivery; the next is short delivery and
the last is damage. On these three
grounds claims are made by the con-
signors or the consignees. If we want
to check the shortage or damage that
occurs in transit, I should like to point
out that we should emphasise on
streamlining the machinery that is
working now. In that respcct, 1 sup-
port what Shri Vittal Rao said. A
machinery should be created in order
to check the wastage that occurs in
transit. The wastage and damage Jre
the result of the existence of certain
rings of corrupt or convicled persons
who are sometimes in touch with both
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the ra'lway employees and also the:
consignees and consignors. Such rings

operate in separate zones in scmarate
railways.

I know of many cases of short de-
livery. Short delivery was previously
used to be s> repudiated on the ground
of RTT, that is, running train theft. It
is difficult to prove that there was no
theft or damage in a running train.
Most of the cases of short delivery
were decided by the railways on the
ground of RTT. But therz are plauge-
spots in regard to this RTT practically
in every zone. Especially in the South
Eastern Railway, I know there are
plauge-spots near Kharagpur, Chengail,
Deulti, etc,, where there is regular
business in ruch act.vities going on,
There is seal-breaking; they maiutain
some contacts with the drivers, the
guards and a few small railway em-
plovees and some businessmen. The
mis-description and short weight gene-
rally occurs especially when the goods
are loaded by the consignori them-
selves. When the delivery is 1aken,
the consignees say that there is short
weight, or underweight though the
go:ds arc loaded by the consignors
themselves, This is one of the reasons
why we sometimes get short deli-
veries. Damage is done generally
when the go'ds are transhipped from
one railway to another railwsy. We
have found this in several cuses of
ghee and butter tins, When we open
a tin, we find that in every tin there
is a shortage of 1 or 2 seers. There
was a complaint by the ghee merchants
of Calcutta that after opening the seal-
ed tins, it is found that each tine is
short by two or three seers. These are
done by tYi» businessmen. How fa |t
possible to :ike out two seers of ghee
from a sex!ed tin? They toke short
deliveries from the railways by sign-
ing their claims in the dnlivery book.
That is also happening.

1 inspecied a claims agency office. 1
found that out of 300 demage cases
which have been settled, 80 per cent.
of cases have been settled at 3 per
cent. of the claims. Suppose their
claim is Rs. 500. It is ulways settled
at Rs. 200. They say, they deliberately
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increase their claims by 50 per cent.
because they want to include the ex-
penses of filing the case in the court,
the court fees, etc. “We know that
the railways never settle the claims
within two years. Naturally we shall
have to go to the courts and incur s>
much of expenditure. So, W Increase
it by 50 per cent.”—this is what they
say. There is another peculiar thing.
As soon as they go to the court settle-
ments are made, but b=fora going to
the court, no settlement 1s made. I
want to know why railways spend
m:re time in dealing with the matter,
compelling the consignor to go to the
<cour. for small things.

Another point is, in different rail-
ways, different procedures of setile-
ment are followed. There s one pro-
cedure in the South-Eastern Railway
and there is another procedure in the
Eastern Railway. 1 approached both
the railways and the Geaeral Managers
admitted that different procedurss ore
followed, though the provedurc direct-
ed by the Railway Board is onc. That
procedure is not being followed by any
railway. This sort of anomaly <hould
not be there and the procedure in
different railways should b- identical,
for the benefit cf the peoplc who book
their consignments through ralways.

The Shalimar godowns are centres
of corruption. For example, there is
damage to biri leaves. Suppose about
500 maunds of biri leaves are there
angl if the damage is 5 per cen:., by
paying something, they gat 15 per rent.
damage. By writing 15 per cent
damage in the delivery bouk, they
claim 15 per cent. damage. The
assessments of damage in those cases
are not made on the rpot and final set-
tlement is not made within a few days.
After a long period, naturaily it will
be difficult to assess the damage in the
case of these perishable goodds, because
there is no trace of proving what was
the percentage of damage. These
things should be taken into considera-
tion in order to eliminate the payment
of damages by the railways.
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With thése words, 1 welcome the
Bill. I hope the Select Committee will
consider the points I have mentioned.

Shri Warior: I may also be allowed
to voice my agreement along with
Shri Ghosal and others, welcoming this
Bill. This is a very big problem now.
Actually the railways are losing much
of their revenue due to competition
from private motor transport. For-
merly big consignees were using the
railways to send goods to very distant
places | ke Bombay and Calcutta. Now,
they are resorting more andd m re to
road transport, though the cost is
much higher.

For instance, I understand that it is
cheaper to send goods from Bombay to
Corhin port by road transport than by
railway transport, because not cnly
there is more securily but also the
consignee gets the goods punclually at
regular hours of the day in particular
stations. They feel there 15 more
securily by road transport. Apart from
that, the responsib’lity is also fixed in
road transport. In the railways, the
difficulty is, if we have a3 claim for
pilferage cr loss or destruction of
material there is nobody responsible.
The responsibility is shifted from one
to the other, We go on corresponding
w'th them and we do not get any-
where. Finally, the litigation is so
costly and we have to withdraw that.

One friend told me that some 200
bags ¢f rice were sent from Tadepalle-
gudem to Trichur. Only 198 bags were
received. For how long can they carry
on the litigation for the sake of 2 bags?
1t is very costly. Naturally, we may,
leave it; we do not want to claim any-
thing. A cla'm already made with the
railways in Madras takes so long. All
sorts of impediments are placed in the
way of settling those claims. After
all, a merchant who is importing so
much of rice from other places will
not care to look into this loss of two
bags and prolong the controversy bet-
ween the railways and himself. Dur-
ing that time, he may look into his
business and get more profits,
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This is a welcome measure., The
responsibility may be fixed on some-
body and somebody will have to shell
out from his own pocket, if it comes to
that. The railways will no: be the
losers. Otherwise, if all the consignors
are asked to ccnsign only at their risk,
many will not be willing to take that
risk, because goods are consigned to
distant places.

There are many other articles which
are being consigned. It is not like the
old days. The pattern is chunging.
We have our experience of fish be'ng
consigned from our place. By the
time it reaches Madras, it wiil be all
rotten, unless it is transported by faster
methods. It shzuld not bhe detained,
for instance, for a number of days at
Shoranur junction, because it cannot
be sold in the other market, as it will
become rotten. It is necessary that
there must be responsible people who
w 11 make quick transit of goods which
are declared as perishable.  Sir, vou
will have your experience about
mangoes and we have our experience
about bananas, the particular variety
we have in Kerala. When w. pget it
from there, it is either rotien or only
the basket remains and the bananas
disappear. So, people prefer to send
such things by road transport. Fven
heavy material like tles whirh cost
Rs. 100 per thousand in Kerala tile
factories are consigned to places iike
Salem. Erode, etc. in Tamil Nad by
1" rries. Upto Madhya Pradesh, they
are being consigned. In spite of the
fact that motor transport will cost
Rs. 200, whereas rail transport will cost
only Rs. 100 or so, they think it is
more profitable to send it by road
because they know the things will
reach surely and certainly without
much damage. If it is sent by rail, a
good percentage of breakage js assur-
ed. Like that, the rail'ways are losing
revenue. If we change the pattern, if
speedier methods are evolved and
bottlenecks are removed, 1 think the
railways can cope with the trafMc and
it will be of help to the public also.
Not only that, the revenues of the
Railways will also be increased. There-
fore, Sir, it is a welcome measure.
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Bhri Shahsawas Khan: Sir, I am
very glad to observe that there is gene-
ral appreciaticn in the House for this
Bll. Some very useful suggestions
have been made, and we shall take
full benefit from those suggestions. The
Select Camnmittee to which this Bil) is
proposed to be referred will undoubt-
edly go into all the various aspects f
the suggestions which have been made,

Shri Vittal Rao wanted that a pro-
per machinery should be sct up to deal
with this increased responsibility
which the Railways are proposing 1o
undertake. We shall certa:nly have to
do that, and we will take every care to
see that we are able to serve our cus-
tomers to the best of cur ability and
to bring down the number of claims.

Sir, the problems are very well-
known to all the hon. Members here.
In some cases, it may ve due tn the
negligence on the part of the Railways,
but in many cases it is due to some
sort of a fraud practised by various
unscrupulous parties. We will have t»
take proper precaution against all such
things.

Shri Vittal Rao referred 1o one par-
ticular case of booking of some con-
sighment which was alleged to be that
of alcohol. The Railways arc concern-
ed primarily with the recovery of the
fare or freight, and it is cur responsi-
bility 1o see that we do not losze that
freigh!. For actual prosccution to be
launched in case of alcohol and things
like that, it is the responsibility of the
Excise Department. In this particBlar
case, we did assoc ate the excise De-
partment with it, and 1 remember a
question was answered in this House
previously also about it. As far as I
remember, the whole question was
gone into and it was held by the com-
petent medical authority that this con-
signment was that of medicine and not
of alcohol.

Mr. Speaker: The only point that he
suggested was once you know that a
false declarstion has been made, why
4t you prosecute the party?
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8hri B. V. Ramaswamy: There is a
higher rate for it.

Mr. Speaker: Apart from that, why
don’t you prosecute him for making a
wrong declaration?

Shri Bhahnawaz Khan: As I said,
Sir, prosecution is o be done by the
police and we associated the Excise
Department with this, If any prosecu-
tion was necessary, it was up to them
to prosccute the party.

Shri Jagjivan Ram: There is already
a provision in the Railways Act about
wrong declaration, and if there is any
wrong declaration the Railways can
take action.

Mr. Bpeaker: That is all that he
wants. He only wants more prompt
action and nothing more.

Shrl Warior: But if the freight
charges are higher?

Mr. Speaker: He only wants that you
should not keep quiet saying that you
have got your money.

Shri S8hahnawaz Khan: Shri Upa-
dhyay referred to the responsibilily «f
the bailee at the destination station for
30 days. I think 30 days is quite a
long time and there is no need to
increase the time.

With these remarks, Sir, I am grate-
ful to all the hon. Members who have
made useful suggestions, and I com-
mend this motion for refercnce of the
Bill to the Select Committee for
acceptance of the House.

Mr. Bpeaker: The question is:

au

“That the Bill further to amend
the Indian Railways Act, 1890, be
referred to a Select Committee
consisting of 21 Members, namely:
Shri S. A, Agadi, Shri ¥Frank
Anthony, Shri M. Ayyakkannu,
Shri Pulin Behari Banerji, Shri
Naushir Bharucha, Shri Laxman-
rao Shrawanji Bhatkar Shri Ran-
bir Singh Chaudhuri, Shri N. R.
Ghosh, Shri Yadav Narayan Jad-

Grants Commission

hav, Shri Banarsi Prasad Jhun-
jhunwala, ‘Shri Liladhar Kotoki,
Dr. Shushila Nayar, Shri Sarjvo
Pandey, Shri Nanubhai Nichha-
bhai Patel, Shri Balasaheb Patil,
Shri Ram Gar.b, Shri Vutukuru
Rami Reddy, Shri Radha Charan
Sharma, Shri Shobha Ram, Shri
Sinhasan Singh and Shri Jagjivan
Ram with instructions to report by
the first day of the next session.”

The motion was adopled,

13.35 hrs.

UNION TERRITORIES (STAMP AND
COURT FEES LAWS) BILL,* 1961

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Mr.
Speaker, Sir, on bhehalf of Shri Lal
Bahadur Shastri, I bag to move for
leave to introduce a Bill to provide for
the amendment and repeal of certain
laws relating to stamp duties and
court-fees as in force in certain Union
territories.

Mr. Speaker :The question is:

“That leave be granted to intro-
duce a Bill to provide for the
amendment and repeal of cettain
laws relating to stamp duties and
court-fees as in force in certain
Union territories.”

The motion was adopted.

Shri Dalar: Sir, I introducet the
Bill.

13.36 hrs.

REPORT OF THE UNIVERSITY
GRANTS COMMISSION—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Dr. K. L.
Shrimali on the 4th May, 1961,
namely: —

“That this House takes note of
the Report of the University

*Published in the Gazette of India Ex traordinary, Part II-Section 2, dated

5-5-1981.

tintroduced with the recommendation of the President.
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Grants Commission fot the period
April, 1959—March, 1960, laid on
the Table of the House on the 17th
February, 1961.”

Shri Tyagi may continue his speech.

Shri Tyagi (Dehra Dun): Sir, yes-
terday I was just arguing that the
University Grants Commisson has

Shri T. B. Viital Rao (Khammam):
What is the wuse, when there is no
Minister?

Shri Tyagi: There are other Minis-

ters,

Sir yesterday I was arguing that the
Universty Grants Commission has
made a recommendation that entry of
students into universities, colleges ete,,
muit be selective and all and sundry
should not be permitteld to enter rol-
Jepes  berause  they  feit that  the
st mdards were going down. I wel-
come this suggestion, But yesterday
my argument was, which T want to
repeat today, that this will not be fair
so !ang as the education at the lower
level was not made pract cally uniform
all aver the countrv. The villagers are
now given only basic cducation which
is comparatively of a lower standard
than the education given to children or
boys in the urban areas. If entry into
cclleges 5 10 be made  scleetive, my
doubts are that the rural popu'ation
will suffer, the students from rural
arcas w'll not be able to compete well.
Therefore, this  sclective m—thod
should not be given effect to unless the
State guarantees that the standard of
education all over the country is uni-
form at the time they sit for competi-
tion,

In my opinion, Sir, education is the
kev industry, :t is the first and the
bosic industry. We talk of industries
for the economic development of the
country. But that economic develop-
ment will be of iittle avail if the man-
power is not duly developed. Educa-
tional institution; are the means to
develop that manpower. Educational
institutions add to the suitability and
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to the efficiency of the futlure citizens
of India. If they are not properly
educated, all this economic develop-
ment will be useless, because so long
as the society is not made intell'gent
enough to add to the wecalth of the
country a’l the wealth created by these
industrics will be lost. Therefore, thisg
industry must essentially be in the
public sector.

What I find today is—it is also per-
haps authorised by the Constitut on—
that people start their own educational
institutions. do not resent this.
Every group has the power, the autho-
rity, the right to set up its own  nsti-
tut'on for its children, because all
groups have been g'ven the right by
the Constitution to safeguard their
seript, their language, their culture ete.
Therefore, this must be permitted, but
the standard of e¢ducation must com-
pulsorily be made uniform. Whether
the institution belongs to one commu-
nity or the other, it s immaterial, but
the standard of education must be
common. For that purpose, 1 would
sugpeest, as the Commission has sug-
gusted, that the  universities in  the
countrr must be controlled by the
Ceniral Government so that they could
be  brought on par, as far ag their
educntional  standa~d is concerned,
That can be done only when the States
are not permilted to freely interfere
with univers'tv matters, or university
pa'itics, as it 15 known these daya.
Very recentiv, in my own State, the
que-tion of the appointment of a Vice-,
Chanccilor in a University arose and
it was dec ded that there shall he a
commitiee or & counc’l to mikegeelec-
tion, and in that council one of the
members would be 3 High Court judge,
It is a pity that we are misuging the
judges. We are bringing judges into
every little thing w th the result that
very soon our judges will lose their
impartiality, because they will become
partics to controversinl matters, 1
would suggest that we should keep the
judiciary above everything. It would
be advisable if we avoid the association
of High Court judges w'th matters
which are controversial. Let them not
come into politics directly. Whenever
there is any investigation, whencver
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there is any matter in which the poli-
ticians get confused, they resort to the
appointment of High Court judges.

Dr. M. 8. Aney (Nagpur): Does the
hon. Member mean that university
education should be a Central subject
instead of a State subject?

Shri Tyagi: In the university pelitics
as to which party should be in power
and who should be the Vice-Chancel-
lor, on such matters the High Court
judges have little to do.

13.42 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Shri Warlor (Trichur): But the
question of the hon, Member was whe-
ther university education in the entire
country should be brought under the
Central Government,

Shri Tyagl: The University Grants
Comm’ssion has done quite a lot in
bringing all the universites together.
Now, quite a lot of the finance are
being provided by the Central Govern.
ment. 1 think it is  time that we
establ’'sh uniform standards of cduca-
tion all over the country so that at
least in education there will be abso-
lute socialism. All chi'dren belonging
to all Statey must be treated on par,
so [ar as the standard of cducation is
conceried.  There should not be any-
thing more or les; in any Siate, so far
as the educaticnal standard is concern-
ed. Lct the new younger generation
be treated on par, irrespective of the
State from which they come. 1 would
suggest that e'ther the University
Grants Commission or some other
organisation which is centrally con-
trolled should manage all the universi-
ties for the purpose of maintaining a
uniform standard. Since the State
Governments will invar'ab’'y belong to
various colpurs, which will change
from time to time, let them not inler-
fere with this bas'c industry, as [ call
it, which ig the first need of the nation,
Let educat on also be put on the same
footing as judiciary, not to be inter-
fered by all. Let all parties unite,
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either in a conference or meeting,
formally or informally, and establish
a convention that university politics
will not be interfered with by politi-
cians. Let it be above the reach of
politicians. Let us make some such
arrangement, as that is the need of
the day.

Mr. Deputy-Speaker: There is nou-
thing beyond the reach of the politi-
cian,

Shri Tyagi: But let us not interfere
with it,

In one State they have appoinied a
committee where one of the members
shall be the nominee of the Governor.
Here “Governor” has been defined as
the Government, that is, party in
power, in that particular State. So,
one of the member; who will select the
Viee-Chaneellor of the University shall
be a nominee of the Government, a
politician belonging to the party in
power. Another member will be a
H'gh Court judge. A third member
will be e'ected by the university
council. I would suggest here that we
should avoid the hand of politicians in
university matters. Today one party
may be in power. The next day, an-
other party may come in power and
they wceuld naturally want to have
their own nominees as Vice-Chancel-
lors. Therefore, I do not want politi-
cian; to dabble in  universities. The
universities must be kept above party
politics.

Then, selective basis  has  been
recommended by the University
Grants Commission, which is a healthy
idea. Because, the universities are
very much crowded today. As the
Commission has rightly pointed out, all
types of peop'e, whether they are fit
and efficient for higher education or
not, enter the universities because they
have passed the matrc or higher
sccondary examination. So, they have
got the right of entry to the college.
The suggestion about the selective basis
is a good one. But it can be brought
into cffect only when it is guaranteed
that the education even at the lower
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level would be un‘form in all States,
so far es standard is concerned.

There is another d'fficulty which
comes to my mind. I have been in
politics for a pretty long time and I
know what is happening in the univer-
sities. There is communal representa-
tiom in some colleges. Our younger
generation is impregnated with this
type of communal virus. In one of the
States there was a percentage fixed for
Brahmin boys only so much and not
more and the matter went up to the
Supreme Court. This is the kind of
thing happening in a secular State like
ours. I must confess with regret that
communal representation was preva-
lent in one of the States in the South,
where they stipulated only so much
percentage of Brahmin boys, irrespec-
tive of their intelligence. No selective
system or system of competition was
prevalent in that State. The sclection
was made only on the basis of com-
munity and the matter went up to the
Supreme Court. The Supreme Court
accepted the plea of the aggricved
party and said that communal conside-
rations should not be taken into
account in the matter of admission to
universities.  t is a matter of surprise
that nobody checked it until it was
taken to the Supreme Court. I do not
know what the Central Government
were doing then, They actually slept
over it; because the matter is in the
Supreme Court. On'y a n‘ncompoop
cannot work or act. That was the
position for a long time. Then the
Supreme Court gave their judgement
that admission to college should not be
on the basis of caste or community.

After that, some committees have
been appointed and thev have been
asked to give 150 marks to the en-
trants, according to their judgment.
So, whoever gets 150 marks in the
interview will get admission. There is
no written examination. It is also
subjective in the sense that the mem-
bers of the committee belong to parti-
cular communities or politicians be-
long to particular political parties. It
is that committee that decides the fate
of the boys and girls of the younger

~
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generation. A young boy gets his first
shock when he cannot enter a college,
not because he lacks merit but there
are 150 marks given by the committee
according to their discretion. If that
is the way in wh'ch the colieges are
run, I am afraid India can never re-
main united. If you want real unity
you must create a condition in which
every young boy and girl feels that, as
a citizen of India, he or she is admitted
in any college with all the rest of the
younger people of his or her age.

Another matter which 1 would like
to bring to the notice of the hon. Mini-
ster is about caste. He should see to-
it that admission 1o the col-
leges is made absolutely on
merit and no considerations for
caste is given. Otherw.se, if the
voung people in their impressionable:
age get the communal virus injected
into their minds, it wi'l be very diffi-
cult for any power to remove it from
their m'ndg during their life time.

Coming to the teachers, they do not
enioy a respectable position in  the
society today, as they used to do in the
very ecarly dayvs. In those days, they
used to be worshipped and their feet
tnuched by their d'sciples as a mark
of respect. 1f other people give res-
peet to the teachers, it will also inspire
the younger people to give them due
respect, Today our teachers are
treated w.th contempt, because they
are paid ton low. They are not well
paid all over the country. If the fin-
ance: of the Government do not permit
them to buing the teachers on par with
other servants, let at least the honour
be given to them. In the list of progn-
col 'et them be deemed, considered and
treated as a superor class in the

society.

1 think they must be g.ven the first
place in protocol. Suppose, we were
sitting and some teachers have come
there. Then let everybody respect the
teachers, whether one is old or young
or whether one is a pupil or not.
Even the guardiang must learn how to
respect the teachers.

Shri Balasaheb Patll (Miraj): But
the teacher must be worthy of that.
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Shri Tyagl: In a village if there is
.« village teacher, he must have the
first place or precedence because he
happens to be a teacher. { the whole
village bows to the teacher for the
very reason that he is a teacher, all
our younger people will also respect
him and discipline will come in the
natural course. Then our younger
generation will also learn to respect
the teacher. Therefore the first thing
is to rehabilitate the posit'on of the
teacher in an institution,

They talk of indiscipline, Indisi-
pline is there because the teacher
oceup’es an inferior positon in  the
socicty. His stalus must be raised.
Therefore I plead that all  teachers.
irrespective of the fact whether they
belong to a private institution or a
public institution, should b deciaved
public servants., A teacher who s
employed in any college or school must
be declared a publ'c servant so (hat
he may enjoy all the amenities and
prolection given to public servants.
Under the law these must be available
1o ecach teacher.

Then there is the question of tachers
taking part ‘n po’itics. In this connce-
tion there is a very good suggestion
wh'ch the University Grants Commis-
sion have made. They have said:

“Teachers standing for elections
to Pa liament or State Legislatures
are sometimes tempted to use
students in their election cam-
paigng and to bring some of the
passions of party politics within
the precincts of the university; and
teachers clected to legislatures
have to be absent from the univer.
sity for long spells. All these
things have a bad influence on the
atmospere of the university.”

-

1 congratulate Shri De hmukh and
his colleagues in bringing this idea in
a forthright manner before the Parlia-
ment. Ths is a major question. Tea-
chers must be prohibited from taking
part in politics as Government ser-
vants are prohibited from taking part
in it. If they indulge in politics, it is
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not possible to safeguard the younge.
generation from indulging in it and
there will be indiscipline. There will
then be parties and clique; of groups.
Therefore 1 also venture to make the
suggestion that there should be an all-
parties convention which  should
voluntarily decide not to impregnate
boys and girls with the type of ideas
which are political iJdeologies and
things like that., Let them be left
alone. Let the teachers deal with
them, Teachers must be declared
Government servants so that they may
not take part in politics.

Then the Commission has said:

“The political and economic
tensions that many of the countries
in Asia and africa are ecxperien-
ting are apt to be reflected in the
behaviour  of  youth in  these
countries.”

This is a matter of major policy and
1 hope ‘he Government will take notice
of ull these comments,

The Commission hag done well in
granting at least Rs. 11,02,000 and odd
for the increment in pay of profes-
sors eilc. in colleges. I do not know
to wha: exient this will go. If an -
crease in pay is to be the responsibi-
litv of the Central Government, the
Central Government must have a8
hand in the management of educa-
tional institutions. This problem is
a major problem which has to be
tackled whether our economic deve-
lopment i; there or not. That is very
important, no doubt, but this develop-
ment is of the primemost importance.
Teachers must have a sui‘able pay.
But whether their pay is less or more,
irrespective of the standard of pay.
they must be given a status in society
in —o-iety and that status must be
officially recognised.

1 have heard and read..........

Mr. Deputy-Speaker: The hon.
Member is trying to conclude 1 sup-

pose.
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Shri Tyagi: I will conclude soon,

I have read that most of the
students in USA and Canada and in
other countries also are earning during
their holidays or vacations. I read
from a paper:

“The majority of gtudents in
the Canadian universities seek em-
ployment during the summer vaca-
tions to earn the money needed
for the following college year. For
some it is an additional spending
money, whereag there are others
who either must earn something
or stay out of colleges. In the
summer of 1956 nearly nine-tenths
of students had jobs of various
description and varying salaries.”

This is a thing which should be in-
troduced in India. We must find jobs
for students while they are studying.

Here it says:

“Job; which require special
skills included those of machine
repairman, carpenter, plumber,
typists, stenographers, radio an-
nouncer etc. Casual and miscel-
laneous jobs found, Students
working as truck drivers, bus
drivers, cooks, bakers, golf caddies,
porters and labourers etc.”

There in their very young age they
are taught the dignity of labour. They
work and they earn. Thig practice
should be encouraged. To avoid in-
discipline in the universities, instead
of introducing basic education else-
where, it is better that in the univer-
sities these ideag are encouraged so
that students here might learn not
only the gdignity of labour but also
start standing on their own legs even
while they are students

Since you have rung the bell, 1
do not want to dilate upon it. My only
point is. ...

Mr. Deputy-Speaker; 1 have not
rung the bell. I have only advised
the hon. Member to try to conclude.

$24 (Ai) LEBD-—4.
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S8hri Tyagi; Then I would like to
emphasise one more point.

The Commission hag pointed out
that there ig dearth of qualified tea-
chers, It says:

“While realising that salaries of
teachers in colleges and universi-
ties have not been sufficiently
raised to enable them to meet the
present high cost of living, we
feel constrained to say at the same
time that it is becoming increas-
ingly difficult to get adequately
qualified teachers who are com-
petent and conscientious. Many of
the abler graduates coming out of
the universities are lured away
from the teaching profession by
the more attractive salaries offered
by the commercial houses and
also by the relatively better
salaries and opportunities in the
superior services of the Govern-
ment."”

This i another problem. Our trai-
ning also differs from State to State,
gometimes even from district to
district and from institution to insti-
tution. This ig another matter on
which 1 would emphasise, The tralning
of teachers also must be on a uniform
basis. They must lay lown a pattern
and that pattern must be observed
all over India. It must be uniform so
that our teachers may not have a
feeling that they could not get op-
portunities of training. Teachers
could be given training even before
they are appointed. They must also
be given training after they are ap-
pointed. That might just be fore a
month or two. They might again be
sent for another course for a little
period of training. I submit that train.
ing has remained neglected in the
country.

BShri Kodiyan (Quilon—Reserved—
Sch. Castes) : Mr. Deputy-Spesker,
8ir, the University Grants Commission
has again referred in this report to
the question of restricting admissions
to colleges. On page 4 the Report
says: .

“But we have éven at the present
time in our universities far too
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many unfit students who  have

come in merely because they did
not know what else to do....”

This problem of so many students
coming for admission to the universi-
ties and colleges is, in my opinion, a
creation of the system of education
that prevails in our country today.
You are today reaping the consequen-
ceg of a system of education that you
have refused to amend according to
the changed conditions in our society
since independence. Our education
system, specially at the lower level,
remaing such that a students, who
comes from the secondary school does
not know what to do. If a system of
education will not help the student
to know what to do after he passes
from the school, of course, then there
is something basically wrong with the
system of education in our country.

14 hrs.

Sir, some steps have been taken to
introduce reforms in the educational
syslem. I am well aware of the fact
that Government have tried to intro-
duce basic education, to covent some of
the secondary schools to multi-pur-
pose school; and various other pro-
positions arc at hand. But I want to
stress one important aspect of the
whole problem. That is, the situation
has entirely changed in our country.
The system of education that we got
from the Britishers was a system that
suited a country which was econo-
mically backward which wag industri-
a'ly backward and which was only
a colony of the metropolitan country,
a colony to be exploited by the Briti.
shers, But now we are in the midst
of a revolution in economy. industry,
in agriculture and in all other spheres
of our life. But nothing has been done
to change the pattern of our educa-
tion to suit the changed atmosphere
of our country.

Now what do we find? A student
who leaves the secondary school, or
passes the matriculation examination—
what can he do? He can only go for
the job of a clerk. In our country
today more and more junior exports.
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technical experts and  technically
qualified people are needed for our
industria] undertakings and other
public ventures. But what can these
people coming from the secondary
schools contribute? How can they
coniribute to nation-building, to the
reconstruction of the nation we are
planning? Nothing can be done,
because they are mot equipped for it.

My suggestion in this regard is that
unless we improve the standard edu-
cation, change the pattern of educa-
tion at the lower level, we cannot
expect to improve the quality or
standard of education at the univer-
sity level. Our aim must be 1o prepare
our young people to be fit citizens, to
take up their tasks in nation-building
and also to prepare students equipped
with sufficient skill and aptitude for
entering higher education, To
achieve this I suggest that after the
seventh class, let there be a change in
the pattern of education to one of
vocational education. Up to the
Seventh class the student can be
taught general subjects, languages,
mathematics, including of course Al-
gebra and geometry. After the seven-
th class, that is, from the 8th class,
the student should be given vocational
education, with a technical bias, so
that when he completes his course in
the secondary school, he may be
awarded a diploma and on the basis
of this diploma he may be given
practical training in some of the in-
dustrial undertakings, or any other
suitable institutions. He can, then
enter public service; or he can be
absorbed in some kind of a job where
he will be in a position to discharge
his responsibilities,

Coming to another point I would
like to sayv that in our universities
there must be faculties for specialised
education. As I have already pointed
out, when we are in the midst of pla-
nned development we are in need of
a large number of technical personnel.
If we are to have proper planning,
we must have a precise idea as to
the number of technical personnel and
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experts required for each category.
In Kerala we need not have steel
technologists, or steel experts. But we
are very much in need of experts on
marine biology, because we are a mari-
time State and we have immense
possibilities of developing our fishing
industry. Have we got any faculty in
Kerala University for marine biology,
or has any other maritime university,
either Bombay, or Madras, got any
marine biological station for carrying
out research and teaching the sub-
ject on a scientific basis? Nothing of
the sort,

The Minister of Education Dr, K.
L. Shrimali: I may inform the hon.
Member that the Andhra University
is making investigations into oceano-
graphy.

Shri Warlor; That we have in
Kerala too; but that is different from
marine biology.

Shri Kodiyan: What [ want to
have is not oceanography. The study
of oceanography is good. We are
thankful to the Andhra University and
to the hon. Minister for having such
institutions. What I want is that there
must be a faculty in marine biology
alone, Not only Kerala, but the
entire coastal areas have immense pos.
sibilities of fishing. Even the Uni-
versity Education Commission, pre-
sided over by Dr. Radhakrishnan, has
said some years back that this is a
neglected subject in our university
education, But years have elapsed and
nothing has been done.

Therefore, as I was pointing out,
not only must there be faculties for
specialised subjects, but admission to
these faculties should be organised
in such a way that we should get
sufficient number or right type of
people at the right moment. But due
to a crisis in planning, due to lack of
proper planning, a paradoxical situa-
tion hag been created in our econo-
mic development. While on the one
hand there is a dearth of technical
experts, technical personne] and en.
gineers, on the other we find that a
large number of engineers and other
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technical personnel are unemployed.
Even our Prime Minister has referred
to this aspct and he has suggested
that this paradoxical situation should
be removed as early as possible.
Therefore, I think that our educati-
onal plans should be correlated to the
economic needs of our country.
Then, Sir, goming to the quality or
standard of higher education, every-
body agrees that our standard is going
down.

Shri D. C. Sharma: No, no.

Shri Kodiyan: Perhaps, my hon.
friend Prof Sharma may not agree
with me,

An Hon, Member: His standard has
not fallen.

Shri Kodiyan: Therc are many

factors responsible for this. In ade.
quate ecquipment, lack of library
facilities, unattractive pay scale of

teachers, overcrowding in colleges, out.
moded text-books, outmoded =syllabi,
dearth of qualified teaching personnel,
all these have contributed to a fall in
the standard of higher education. 1
do not want to go into every aspect
of this question, but I would like to
mention only one or two things. Our
education, not only our university
education but education as a whole,
has failed to keep pace with the
developments in this country as also
outside, Take, for example, our
science education, Our science edu-
cation, I am pained to find, still is in
the Newtonic age. Take she syllabus
of physics. It is built around New.
tonian mechanics. Of course, ghe
Newtonian mechanics have ruled
science for more than two centuries.
But as years have passed, some new
developments have taken place. The
quantum theory, relativity and other
things have come Into being. Also, the
importance has now been sh'fted
from particles to atom and from
nucleug to sub-nucleus.

Shri Tyagi: But we are <till in the
sun.cooker age.

Shri Kediyan: Wr are in the Nine-
teenth Centurv. 1 should zay, so far
ag science i3 concerned.
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Shri D, C. Sharma (Gurdaspur): - Coming to another point, namely,

No. o research, we have not done very much

Shri Kodiyan: Of course, there
are some exceptions, there are some
universities which try to keep pace
with the modern developments in
science, Our standard is awfully low.
This # a very vital factor in our
country in the present context of our
development, because without a sclen-
tific outlook and without bringing up
our younger generation in a scientific
environment and with a scientific cur-
iosity, we cannot expeot them to deve-
lop as citizens who may be useful for
making their contribution for the re-
construction of the country. There-
fore, 1 should like to urge upon the
Government to evolve some machi-
nery to review these things to keep
pace with the developments in science
to review text-books, to review the
syllabug and assimilate what is new
in science and try to give it to our
young students.

Even though we have now entered
the Thirq Five Year Plan, after ten
years of planned dcvelopment in our
country, you will be surprised to find
that not even a single authoritative
text-book on planning is available in
our country. How can you explain
this? Whatever the faults or failings
of planning may be, we are in the
midst of planning. A gigantic effort
is being made by our people to deve-
lop the country, to build the modern
India to which we all desire to take
the country as quickly as  possible.
Ttis is a development which not only
concerns the present generation but
also the generations to come. They
will have to learn many lessons from
this planning, from its defects, failings
successes and its bearing on the future
of the entire country and of the Indian
people.  But still nothing is done to
have a text-book on planning, so that
our people may be taught not only
the lessons of planning but also be
made plan-conscious. But nothing of
the sort is being done. I would there.
fore urge upon the hon. Minister to
look into this question and to see that
something is done.

in that direction. Yesterday my hon.
friend Shri Hem Barua referred to one
aspect so far as this guestion of re-
search is concerned He said that even
though funds had been provided by
the Planning Commission to do some
research work on political science, the
funds were allowed to lapse. Nothing
was done. And whatever is being
done in the name of research in our
universities is of such a character
that it will not do any good either
to the university or to the students.
Take, for example, the expert com-
mittee’s findings on the major research
project of the Aligarh University into
the history of Mediaeval India. The
expert committee that was appointed
has come to the conclusion that the
research project undertaken by the
Aligarh University was conducted in
such a way that there was unneces-
sary rivalry between teachers, because
the research work was divided and
the teachers were divided into research
professors and teaching  professors.
They have strongly criticised this
bifurcation of research and teaching.
It has led to unnecessary bitterness
among teachers.

This committee has pointed out
another fact also. Two research pro-
jects were undertaken, two separate
groups were formed and they were
placed under two separate de facto
supervisors. And the committee says
that the two separate groups were
working at cross purposes.

The committee has also complained
about the failure of the University
to account for the grant of Rs. 1 lakh
given by the University Grants Com-
mission. So, such is the kind of re-
search work that is going on in our
universities.

It was again pointed out that the
research assistants in this particular
project were working as paid scholars
without trying to complete their work
within a specific period. So that is the
sort of research. Unless this research
is given a prominent place in our uni-
versities, I do not think that the uni-
versities can become real centres of
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intellectual adventure. Teachers can.
not be kept alert and vigilant unless
they are asked to do research work.
Otherwise teachers will become stag-
nant and they will get out of date.

Mr. Deputy-Speaker: The hon, Mem-
ber's time is up

Shri Kodiyan; Since you have rung
the bell, I do not want to refer to
many other points. But there is only
one point regarding the medium of ins-
truction. Yesterday our friend Shri
Braj Raj Singh was impatient at the
delay in introducing the medium of
Hindi and other regional languages;
he was particularly referring to Hindi.
Nobody has any objection to that. We
support that idea. But there must
not be any undue haste in implement.
ing this suggestion. The University
Grants Commission has also rightly
pointed out that proper preparation
should be made for this change-over
to Hindi or any other Indian language
so far as the medium of instruction is
concerned. It must be left to the uni-
versities, to the colleges, and they
must be assisted in the matter of pre-
paring the necessary text-books in the
respective regional languages. There-
fore, I do not think that there is any
room for any controversy over this
matter.

In conclusion, I should say a good
word about the hon. Minister and his
Ministry. I wholeheartedly support
and welcome the proposal of Govern-
ment to have evening colleges and
correspondence course during the
Third Five Year Plan. But I do not
think that it is very easy to implement
this, because some of the universities
are not in favour of this suggestion.

Recently, the Syndicate of the Kerala
University has decided not to have
any such correspondence courses or
evening colleges, on somewhat strange
grounds. The reason put forward by
the Kerala University is that there are
already a large number of educated
unemployed, and these evening colle-
ges and correspondence courses will
add to the rank of the educated un-
employed. It is none of the business
of the universities to solve the problem
of unemployment. The duty of the
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. universities is to give more and more

education, not merely to the higher
people but to the entire section
of the people, and especially to the
weaker sections. Therefore, it is
high time that universities like the
Kerala University should be told that
it is none of their business to say that
the unemployment problem will be
accentuated due to the introduction of
these evening colleges and correspon-
dence courses.

Mr, Deputy-Speaker: Is there any
hon. Member from the Congress Party
who can finish within the next ten

minutes?
In that case, I can call him,

sfveh weft e (fawrrrAee)
afgat & o A=A T oAYer faee
arfar
Shri Ram Krishan Gupta (Mahen-

dragrah): I shall conclude in eight
minutes.

Shrimati Laxmi Bai: [ can conclude
in five minutes.

S8hri Ram Saran rose—

Mr. Deputy.Bpeaker: Shrl Ram
Saran has written to me that he has
had no chance to speak during this
segsion. Therefore, I must give him
preference.

oft T wew (qTEIE ) TG
qgrRg, & wrawr wrira g o fr s
qR §3 7w fran o .

gare 2w § forar €Y feqfs gq
fafex Y & 1 % ATH wa gR AN
TxEwE w7 Ay oxewa ¥ @7 w
frrT &7 2 A1 7w w9 & gAT 1M
¥ a1 ® fagyr gav vy 3, Afra
axt v farafrarra «Y forer &7 awaey
? 3T T AW W AT AF T AN A
O AEIXAT A 2 AT R WA WD
IAE VA7 AT EZ A WA AP GRT A
¢ 1 fogy g7 a7t 7 g7 gwi frese
Prarrat ) geuy agy aF Wi g | T2
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[ 7w ww)

g7 g&g7 95 9 A % "G o g1 WA
2 1 faardt it agr ag aa § A6 qIew
g & & v fadisa adt & faus
FI7Y FATTTATIHZ AW AH AW H
fariga |t & gAvegeade agdy T+ y
F1 7Y ¥ | A o7 ag & P aar faaraa
&1 Pe 1 faardt famafa raat 7w
frr &7 fagd g1 AT & @
fares & g3 wwg a7 & W (A
g fomd at wqAw 3 faa ST R
TLAT AT AT TG AL FW G A |

fagafaar=a wqz7 w@Aw 7 wA4F
ITNY gAE fad § | 9% avaew 7 4
§5 fadza 7ay ;gaT §

Tget aa &1 g8 ¢ fw afx g
2o ¥ famafaareg & faaifaay #Y g=a1
waft gf = a7 W7 gwer Sfwa
dwqy & wegraw 7 fAd ar gmd agrd
FT A9 fTar Fo7 ATE | FHIAT 79 )
&1¢ O F&T FarY gy i fareafarrerg
B9 FE TE AW KT W' F TS
£ 1 T @19 § guat 3T Nt & A
AN v farafeareg & w3 grg 7 &)
7edY 79y €5 @73 Tfen foad gra
T AT &Y FRATEY Porert 26T F77 weA)
g "ar /4 | gy faeafaarmmt & ad
ST FITT ®Y HEGT F7 R 7Y AT AT
fuvafgareay # adY a1 w67 7 TA
ewaAt W forerr & AT 9T AEA ) qET
&1 ¥ W 1 weqrew ) qgiey gaar ¥
fam a&d | fegafaaregt & fearfegy
®Y WA 9T TrF FaTA & ATY {9 FHAY
feraraY € Qg vavEy & FaTE AWEEA
97 SqTA AT AT | IAET XA AG7 @y
T | AewOE, QeE Q1 NGE w7
o wgr fegy war § v gafao oy«
At § fe el qg fad aF1 woqreR
® w1t Y aTR W B0 ¥ A W
M o ® aAEa
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#r w7 F1 A1 fAT /19 @ zAHY
g1 7Y famafaaragt 7 waar faar g,
a9 IO7 93T ¥ 33 el ¥ &
vy axat T famafqq =gt 7 %! 9
TR EI R I F 7 T &y oF
TH 7% fawrar AT g 1 SAT 2
TT A1 FT 9% & % 02 &% T FW
qW F F a7 5T 3q & wr
@Yo To ¥ AT q® &Y IF | AT
v g7 faeafawgi ¥ 32 3”&
ae A9 9 &7 F9 qlo Uo § hNg
TqT S | A1 gg A1 IA7 92w 1 fafeezar
2 a1 SEEY Sy T@r oA arfg ?
za ¥ faafqat a7 oF a7 wf & =9
AFM TH T F€ fqmHTAr wigw )
afgq ot ¥ oy o @ 7 TT-
ez & qrg &Y q1 FT €1 T&AT
a1ga § e JaF! ag dYo To WAH
®1 gwifa &7 1 AT gETC afy IAT
w3 A Y gy ATe F wE A Y @
FT | QI AT & IEH) WA XY
Fatly & g a1 1 UF AT I &7 ATAT
et £ T farafaat w) fire wrqar)

7% wiafwm § wma atc &
=ra femtar avean g oae & vyfayi &
WY W} wgl A% WiEw gwi 8
ATFIT e g & ¢ o faardt
dite & fgmma & favafaqisg &) fomr
% arg ¢ 39 favafeaisg & fowr &
afgm afr @ wifgn | wmgner
fege 7 waw g g fe ww-
fadtor & gz gque W77 faw & fed
[o.!ﬂt?oeﬂit:e‘ﬂ'{[o
wprerdfoy T T4 § W\ AT aw Wy,
sfafmfor o 2wmamft w1 snw §
Leoo werdhg O Y vE ™ R
£ ot w ¥ feefaane Y &Y g
Ve § 1 @ W wY W gu & wefoy
fiyeger srrariar & 1 o1 & worer oY iy
ot §t aw § s Syefrewe
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gefgae eeed w9 & 91 @ §
fo & & faard s F& g F41
a7 W woY foer s @ @ea
3 fF T F T WO fafaae
N A N agad g @ q
I S & e T F# ¥ wAew
7eg faeniy

W ¥ qu AU gRE R R gy
grfagi d4fe &7 oEE § W
9T & ot afgq fowd fr 3 faamdt
WY o § A=y ST & reer Wt
fars 9T A8 @ FFY ITHY WFTAT
o 7% | 3y faundf QA T § T oW
FTH TATATE & FTT0 W I3 AEY g
Afr gl a7 g § | T T A
grafedt & Q¥ faardf woeft ferar
My ™ F8T WX §E TR AW EF
sferar #1 Ifva farm &Y o W
3 faumdf weg w17 § Sd AT WA |

TF A AN ag gy § Ag
fere & Aremw W qU@ 0 WTE WY

fedvé qga & qg 71w g § fr fagr=
¥ ¥ qq faeafaareat 3 gg ma faqn

g § fir “The period of changeover
should be shortened.” ¥furT qurr wfY

Grants Commission

wfedt a9 foaer aw @
A dgAfar frr F 2 I X &
™ WA § fr 3w o o & W
@ Am & dfer @ W aga B
gur ¥ Wt W w1 Afew wo@g
ufes frear s @r ¢ 1 TR AW W
& ot 3 @ g% aq v g
frarfaat ar dAfaw @< 3w & W
ot fou gz waws § fe asraet
w1 Afow @ I G| wETIE w7
Afar @ AT A & IEET WA
faenfaat ox o¥ar | Ia% a9 § a9
gard gt Wik Wy oft 1w Tw ¥
&, gew T e ot g forrer fie
faarfaal & FTC weaT G9T 9% | R
fored gu feg a0% ¥ & womn A
T FAT T T § @AY AeTh IE
FoAT wfge 1| &Y A fowr Sawg &
ow w3 A fY aArE o Wi Fa o g
& ¥ 1 Ia% af ¥ f @ o w1 e
firar o @7 § W WR Y= T Qv
f& 7z wa=r fwgqr oam fe g
famfaat ® v ww. ¢ & Afaw fowr
faer. ¥ %, Ifewr swow fien, on.q fored
w4 99§ ga faundf 20 & wey
o1 arg 7.afor 7 /€ | 7w F ey
¥y ¥ YA AT qET ¥TAOE |
Dr. K. L. Shrimall;: Since the debate
will be carried over to the next Bes-
sion, 1 would like to give one piece of
information to Shri Kodiyan now.
He referred to the question of intro-
ducing marine biology. I n!t‘ht
inform him that this subject has
already been introduced in the Uni-
versity of Kerala, and the Universi-
ty Grants Commission has given a
grant of Rs. 9 lakhs non-recurring
and also propose to give a recurring
grant for this subject. I might also
tell him that an international team
of scientists unmder the auspices of

UNESCO is shortly visiting India to
explore the Indian Ocean.

I thought he might be interested
in this bit of information.
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Mr. Depuiy-Speaker; This debate
will be carried over to the next
Session.

14.33 hrs.
OLD AGE PENSION BILL®*
by Shri Aurobindo Ghosal

Shri Aurobindo Ghosal (Ulu-
beria): I beg to move for leave to
introduce a Bill to provide for the
payment of pension to the aged and
disabled citizens of India.

Mr, Depuiy-Speaker: The ques-
tion is:

“That leave be granted to
introduce a Bill to provide for
the payment of pension to the

aged and disabled citizens of
India”.

The motion was adopted.

Shri Atrobindo Ghosal; I intro-
duce the Bill.

14.34 hrs.

ALL INDIA DOMESTIC SERVANTS
BILL—contd,
by Shri Balmiki

Mr. Depuiy-Speaker: The House
will resume further consideration of
the following motion moved by Shri
Balmiki on the 22nd April, 1961:—

“That the Bill to provide for
the registration of domestic ser-
vants and to regulate their hours
of work, payment of wages,
leave and holidays be taken into
consideration".

Ot of 2§ hours allotted for dis-
cussion of the Bill, 8 minutes were
taken on the 22nd April, 1861, and 2
hours and 25 minutes are now avail-
able,

Shri Balmiki may now continue his
speech.

st wehelt (qeRmgr—fn—
wigfwa wnfemi) @ ovsqw e,
R woter & 286 W A e ¥ wee
aur wre gfear udy ward faw dw

MAY 5, 1961
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FW Y T @ FY AEAGFAT JAA §
fr o Fiufat &1 FwaT
feg, 917, 97F FW F €2 TEe fFa
aTd, 9 fag sfva wifeafas feeamy
&Y TaEdT FY TT | TWH qTT & TAS
W # ol AR gEr Ak ] T
feg. wra & o9 99 9 @ faw @<
NV @ AT F a5 g
W TF FAWHTY TG F WX a3
@I § TG TAT 9T Y qAIA g &
TAAECIRAR I IAAT R E 1 e
¥ G FeT F1 AR g firet ot ww
w1 AOET § AT A AR ¢ I qF
WA T g Afye forwd ag wegw
w1 ot fr ag 3 oF ww g Wk 9w
ST W7 AT SqagiT SvEar € |
¥aw Jav wifs qar god gfaad awx
&Y 7 afew & ST FT qEE AT IN
gerw g wnfee foaed fe ag se &=
ST § IT FT CF QT AGT 1T FC
% o Iufa ¥ A & | @@ fag
AT ¥ SAEEAT AT ATATAV T I
¥ wEAEwaT § | T & gAY
aeqT ¥ o OF A A9 WY R 9E
Mg e R Et A
# T g § W A - &
¥ & SN Iwfa & waes = Y @R
R afon 7g far ¢ fr Ay faeee
gufr-qq T T AT | ¢ !
T AIFL & FeqTor & e sy
W ¥ FTH IS T @ & fFRg T
worge 37 & afad & | wrr a7 fF swon-
Fifa® oI W ¥ 999 G & aqr
WS KT HET qF T § T T WG
7 69 THI & T AT I F @ H
@ 9 IF ararfaw <g of 7
ag 1 T AT & 7 R wA
¥ qJTaT guTe & WaT aIfe 91 fE
W @ g A mfaw & a7

‘Pubhshed ln the Gazette of India Extraordin

5th May,

. lpm II, Section 2, da}eE_{he
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AT &, U ggraemat & w7 §
T Sirad ofr a7 @Y & | WISl gHTL
IT QT WO & fax 9T e W
g 7 @ § ¥fwT I« WAl & W=
AR T & WL 3 gATR AT A1
AT W HE IS WA E | AT g G A
/a7 91 W F gwwar g o wge
7 +fr gwwT g g fr faemw dgoans
forast fr oo ¥ 9 T%T 7S TN
TaEaT @7 & 39 faemy grTag & agr
FATC T AT & q Aogd §awd
FaC wTd & 1 wror afeg) & 917 o9 @
THT & I 9 7@ & AV g I A
wrefagt €1 s 99 @ ¥ & faprea &
fag waet w7 grm anfx Iad afeat &
A W & | AT A v ¢ v g
ag oY g1, AR A FHE AW FT HAG
&, Y @Y, T wo w7 meh ),
W 7OgL & A7 FE 77T 9 wnfz o
FTHFCATE, TG R I @ H
& frerad ®1 w31 AT TfRe | I
HEEGT X GETT AT §T Xqe L7 gy |
% ot w7 g “dmat’ aw oW
Arfaer qqr a1 | 97 Tfaw & g=T W
frdy Py g § 6 & oo
W wfags ®) weiq o7 99 S e
frarawT wraaT | fy o o fenfar
# QT worgX fearame A f A A @k
wife femast @ & fag wew
TTHTT B &, 3 % W e Ay
grar § 3f et ag ww ¥ ww oF diwe
oY a1 O a7 § awar § o fag
TR WA Y AT A4 A 1 Ty
AR AT A &
waa< 2 Y aod § 1 xaf g & 9y wigen
g & wrad samtfrs qn % ax ago
ett § fs Iret arafos =g fadr
I IA® §Tq JH A A0 & w=y
T @ W) ITH avnfaw g

I T Y 9 ag 3 g7y st

VAISAKHA 15, 1883 (SAKA) Domestic Servants 15845

Bil
¥ @ a {7 gmt ga gonaifaa cogewn
] gHE T aWMT ¢ AT aw wig
LIpe IR ARG Cil

LIERNCE R R G R G
f¥ a8 1@ a3 ¥ swEEeqy vy 7w
umdt 1 GF A€ g7 A O Q) ar
g wx #, wfir g7 a1 07 mfaw
Y a1 A AT, o7 famr g1 an gy
&, ¥ "w9Ar fram ow @A ) ave
faeT 5% | g7 oF gmF w1 T F o
T N yofa v & a1 v fag
ot | fremde e 9T A e
o o aw T o AT i § der
¢ 72 ot T wk Wt Hewa § ae
¥ ITETIE w1 Afas aT Ty oA
fad z& orx & & fv soE) oft awfa
FA & §WIA w997 (27 9T | § 79
a1 ¥ fad w9 & ;wa oozl g
wrrfaw ffawew g gwr dsa”
i weferm fed 7@ 98 warbnfoe
faedaer w1 qee aexi & T@wAT WNEn §
ofE ag o g STHA wRgY aE A
W7 &% | JEY WY §AW ¥4 ¢ fw o
FTETOT & GTeTO AT ot few
Fut g g Wi awfa v awar gy
# AI9% AR I AT W @ oE
AR E

“However humble his origin,
however menial his task, and
however limited his educational
opportunities or achievements—
man is gtill a fellow human being.
The mainsprings of his personali-
ty and his attitude towards his
job relationship derive from this
basic need of the dignity of
man".

# vz {forew 7w € a0
WTIF! 93 7 HATAT WA § | THIA
LU Sl

“A man's work,” as Everett
Cherrington Hughey puts it, “is
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[ areivaY)
one of the more important parts
of his social indentity, of his
self, indeed of his fate, in the one
life he has to live....” Work,
therefore, being of such crucial
importance for the material as
well as for the psychological well-
being of the individual is normally
liked by almost all human beings.”

Y IFT A To Wo HYo ASA A
forar & -

“It is understood that there
are some tasks and occupations
which are not very pleasant or
socially satisfying, and even con-
sidered degrading in the eyes
of society which may wound the
workers’ personal dignity.”

# w§ T g g fw gw wwe

* g7 A 5g wagfear § v 95§ *ré
ft wro wadr st & fasg v
TEAT § W7 AALT §T FT TH AR &
AT ¥TH F AT qFAT § | G AT
s gsar & faeg fedy w07 #1 577
qT LT §Y AT § AT TEET $lY Fwn
WY &, TR AR A9 JqZ o
T § | 3¢ & A fedy o T wy
TrEm &, wewA & A9 fElr o
IR ¥ TFYAT ATgen § e wrwAm
I8 WY e Forerey aY @ W 3% wog
& T EH FTH ® FTATITAT R | T
HAZT §Y ©T JAFT TEAT TEAT § | ¥

WX WO 4T ¥ ¥ s § e
¥T AW X THTT AR 4 awan § afx
IY Mra £ GFT T T GIE AW
Ay fegr s § 7 A 0% wETT  fan

qg WS W 9T aTa w1 e W W

drad § g OF FIEAT HT ATITR ¥

1 TTHAT ¥ A sy 7> @ ¥

W ag v Infa w7 qwar § 1wy

swwifegt &1 s o ol TwT w1

e T 1 o AT ¥ g wige

g fx ¥ uferer ¥ w3 et fox wrmy

MAY 5, 1961
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g a7 UF Fraar 7, a6 qonye
WA & 1 gafy ag IrEar o g9 A
7§ & qarfy o3 wogd @7 fawrw
agl ¥ Wre AT A9 "Tar @ | YA
TIAE 9T W gfar ¥ T @ &,
e d & wige frama g o€ €
g qg gATT ¥ qRgar g, AW #Y
Fegar ), S T @wgar g, qr qgt
g wwgar g, 9 T
Il &1 f Ew o w@ 9
IAFT A7 oF & w4 & AT 97
Trgar & fawa & Arg a9 w5 aqr
T & a7 F A9 779 WrUA F AqT
¥ g9 {TY ST 7 A F 919 719
) g+ g7 ) agF /A | A NG
i quge qF ff A ;e ¢ 9K
AT AA A YT WX T wWrar & ar
TA% A9 W1 qF GO AAT T vy
T G g qQ A7 sy @ 9
Zigar ®7 A7 qfry ¥ §, qfee
AqT oyt ¥ q, fava ofaw
A w9 9§, IFH N @ oW At
) I I 7 Y I & T19 gq@
AR AT osEAET gt 91 g gEY
IEIT FT § F49 JAT FIG q |
7T oy ua fema @ S awfiew
T FE & QT A W fowEen
A O TET T T KT A IEiA (war
grIAFTAw waT & wgar @fgan
2139 A I A A @ fF frg e &
GBI (0 IR EC I I £ C ¢
HAZL qF ¥ AvwA, werw &7 Araw
qEE ¥7H G | I wAr § —

“Domestic work in  ancient
India was performed chiefly by
slaves and sudras who were
members of a servile class im-
poverished in the conflicts, ad-
dicted to manual tasks, and or-
dained to live by serving the
people of the higher varnas. We
have evidence to male and
slaves, dasas and dasis em

ii
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in domestic work as early as in
the Vedic society attending on
their priestly and warrior masters.
We find that from the Vedic
period right upto the Gupta age
as delineated by Ram  Sharan
Sharma slaves and Sudras were
engaged as domestic servants. The
conditions of, and the treatment
accorded to these household
workers, are depicted in such
works as the Dharma  Shastras,
Kautilya's Arthasastra, Kama
Sutra, Santi Parvan of the Maha-
baratha, Buddhist and Jain texts,
in the works of Panini, Gautama
and Manu.”

T AFT A ]G F AT AT AH
FA ¥ AT ATAGI HT AT wg A
o fd § IT %7 EgIR @A €
®ET 9T }YT g WY wg7 97 fr w47 w30
Bz Y 37 %) faw o anfed | wtfeen
g AR g aR N d w9 &
qTHA ®g 2T 9reaT § R agi Wiy
qagLl ¥ AT AHARIT XY AT o 1k
al gt wgyman d e arfae Al
* wraey =8 §1F Tfed | Ieg ag ot
wz1 ¢ f& o7 ¥ Ifew Ta9 fawifo
g wifgd | w¥fzsg 7 are alv & oy
*1 enA §8 |17 wrwfay ey @ e e
oYyt ¥ faqe wmA @ wg
g Y AL afew qOIE F 97 9L
& 99 ¥ ATY ZATYO! STARTT K AT WEY
€ & 1 w17 ga mfw odw wfg ¥ oA
I & ATY AEsmAgre K A s wf §
g Arew § Ot wmiefa s
217 7 ¥ xfq & 77 § Tg=w ) oW
g fagy §Y 7§ @, wgeamar @ v 9w
%1 sqagr? 9wt & T4 AIN %' QA
wifgd T 99 wagd ¥ A0 A
&7 wgequgr g wifgd ) w7 3 A
gl & ¥a wife € a1 s §wie =
w§ w1 w71 § f§ 37 & I g
wa% a1 Ifege ot fed g | w go
wI% a7 Ifegez A N ot W oft

VAISAKHA 15, 1883 (SAKA) Domestic Serwants 15850

Bil]

I[A @Y 2 AR A § ug faer
¢ fe T o F7 SgAGTT AT § A
TqEIAT aAqT HAGAT F1 97 |

TH ¢ § 98 €T & (% Tg WO WA
®1E 71 ¥ A § | W I grAvfoe
S § ow ayfy § &1 wRg 7w
¥ q1T @ ¢ g aF aENT R Wy
TR AT L AGIITH FTR € ;|A-
fow wger 81 & 0 o faEw,
AT W AA S ® ekl
FgAr STg § ;
“Household employment is ob-
viously a service of vital import-
ance because of its contribution to
the health and happiness of fami-
lies, the convenience and comfort
of homes. Certainly workers who
prepare food, launder clothes,
keep households clean and attrac-
tive, care for children, old people
or invalids and perform numerous
tasks that oil the daily routine of
existence are engaged in socially
worthwhile services which not
only promote the well-being of

the household but contribute to the
welfare of the community.”

gz @imfus 9 v 939 gagdd
w7 S fawfie 7 g) 5% wa 7w o
aror 37 Y of rfeafa T €1 g ywrT @
@A R WY 9 Agy WAww § o
g7 fogdy wx gl # ) 7 fed)
HETT § wUR TCA FUIT IR WA TED
¥ 97 g mg A qAEgwT ey
® qOaT va 97 faarv {wuy B we
wiw, teve ®1 A va 07 fawv pw
a1 oY wgr T4y w1 fy gq & wiA 44
sragre g wfed a7 va 6 ganet
Y o7 ema feay o wifgg 1 g4 Y
% arx gwqr wiw ffam aafizw
Wt o paadft ik arH
T urRre feq § o an a7 waq
fefrdZ oA qrer? & A1eq w7 q,209
e R L iR R R CRTE S LTE (R
ok fe s il A 7 v e
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[ A

T & § §F AAT 57 KT THLAAT HT
¥ % g Mg FA & A3 fawrar
219z s Aga AT}, AU AEY ¥
EA RN 5[ WWH AT TR R, 39 A
L1ZTrAT A& ATFAT | &7 TIAT &Y FEN
FizT g 7 TTT IR R AwmT A Ay
fegr v &, F@AE TT 1 OAWAT
qeat &, 73 &Y qANT AraT Ay F AT
qEATE MTHAF T H AZI T WA
7 F fAd TAMFF I QR § AR
IT A ATF 5IAT WEF WA T W@ ¥
Tg WY FTAZ F 54 g v g fF 3T
Y T Y 1T @ | FIR@ET A
A AAFT FIA F &, IT HT I AT
s 2§, qfagd O AwgL § 99wy
@TF WY &7 Sq7A AT §, A HE AN
afl & fw W 917 B o177 A 77 TR,
o & 4 ¥ 7 T &, 5T I FE-
Arfeat Y JwEar FY T AT I )
W & ffar orar @ A 9§ AaEaq
T8 & | AR w7 s, wrfo uMeo
HYo ¥ TF FAAAA &9 (e F I
gl Iw s ¥ oy vl
* A ®, IT E AT A e F
IR ¥, fe-nfy & vl & O F aqaR
UF SATH I5AT Wl g WK ¥H &Y
¥ qg garew WA TR MATE
# 919 ®T WA [F WK AHET F0
wgn f fe A fadew & otewe
& X3wr wAw A 43 ¢ IT w7 WA
€F WICAY, Q7 | g1 A I | qgi
TRl ot ag N § W9 & FHA @
AEATE | I W ST OAfRE qq2H
Y FRETEY 9 747 WX I 9 5@ fw
aifas a1 Wy A § e
qeaafeqy @, & TENFE wfww v
wH, FA & feafadi ®1 W, OF
gt & wfr  Sawrfoe & a6
w17 ® %' feqfrgt 1w @i, ¥v s H
¥ %2 3w g fgd, faoam w0 w

MAY 5, 1961
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wqq, grarfew ggY, amfas g, Iad
afgr 23 N sggeqr QA g 77
SR FY gouaeqr 39 ¥ faq fauifra
gty o wogdd & fad A
TIT FY sgacqr gAY wifegd, W @@y
7Y, afew I F wareca MY grarwr N
qqeq g wrfegd 1 AT g3 AAg
¥ fad  qefvd ¥fafees qar g77
gfaumt 1 waw g =ifem,
frars #Y swaeqr &1 yaww g wfed,
9 I F G wAGA W AT F
gae g7 w1fed | g9 faom & avnfos
T F 719 FTEAT sgaeqr Y @AY
arfed 1+ 3 & fod @ Ignr &9 H
fr wrfe, avdemer 3 iy, 27 a1
saey g T(fed | 57 arat T I fasi-
it A fea g 1R F @i
FgaT 93T @ fF 39 s A A
war g 99 9 g ag A< U feafre
F WA o A fmm o g, A @
e & s gwr €

VT 2T H IS aq @, WA
§ waiefee AT agdt a o o
1 & wrar § oW gE AW @
WEH & fad s77 @ & o
TF YOI F W F WKL IAN §9 F I
AT wT ¥, @ 9w ww A OF,
T JONT H7AW FT K, IO F qOHA
w0 & fag wragor G271 F7A7 0 £,
fe o f A § W=t oF wwT A
@R R IR fFTaaomd @ w
T TE T FT9 A I AT 9T F qOH
T A T Wi gew g1 73
§131 A AT WA W F g A A
Ieqw {1 &, ey A 7 W dx , Wi &
W T ot W g, Wi o w A
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T MY Y qAAA FT IIT FO F
xzi a4y feafy 2, =i * feafy #Y
qrET TR " T WY 1 9 oAy
9" ar g fF ag feadr o W<
Tad &, 9g wvg Wit wreT gus

T8 & W W 9FR § @ ¥ grQ
TR FEH1 F1, 7O 7oA FY, F7H 6
FTa ¥ AgrAY ¥ I qwar @ ) fael,
Trs, TAEAT XKY FEAOFAET AT
& W< IT KT FIF KT FATA F HUAT
qray € | & wwwan 6 Wy 7o w37
@& * fra, Afew F qgr wvzan
g frgmamT ® wanefaey daTw
T & 3, SEi @ qar g & adf 9%
IT R FTRAYT 3T & g, aff eI Ay
T3 /W 34 F fad ®9 & wredoy
G147 F (%G wg qyr &7 g ¢ 7

Tz srawE § 5 Agqw 7 & agrE
&Y 1 sfas fawrr feay s 9
TAgT XA & FT KM F IH g E,
Ffe A § 9 aa=nar qddT A J
FofasEod &, 97 AR AT FT T AR ATE
& g1z ATH 997 £ ATA § A FZAT
agm g P @z wnagw
759 OYrT® & 9T a7 et 7 ar
TR ATEAZ AW G A A T@®
SEaz AT ¥ w7 oA g §, Afea
FT ¥ AET agr gy A g 3T
fra =qt Fxzqui @, A HAFA A T
ad) fa=way g, 37 ® gaT ) A 8,
& qran afY a1 AT § A
# frer @A & | 9 QAT wew g wTar €
Fea g ar i 430 % 9T g
AT 27 FTAT w1EA § W Arfew
Fqr NFEG & NF T 779 q7T §0q0
g g, A1 Th1 AT Haw A ¥
& g W g v Awdd wt aifwt
A FgATEA IR ), Fow AT anfaw
ZYTTT HY WTAT W FT TG O w2 qrav g,
IR THTC AT ) S GO w7 6
ey ey, o gwTT A 9T § YT A

VAISAKHA 15, 1883 (SAKA) Domestic Servants 15854
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ill

1 wan fawar 2, o6 g Wiy
gl w1 Y frern ofed ) afe wo ag
v Efr gmtdm F o Wiy
TUFL & T TN T ET 4T § T w7
wayaisgA ) T g e
¥ga § T ofiarT gw AT ¥ ¢
Y gt ofeare §, gat ofeae §, g &
TET w3 AUE B FTH g feqy wyar
§, 37 & ®I¥ qF &7 R YW frmr
orraT & WX w7 Y a7 § I W wraw
forerar & 1 Afw Q¥ Apew 2d wT g,
Snfeat o fraa & wfaw g, oog O
o ga<i wmEEt § 7 few wwT ey
A v § 7% sud wawwy §
eeI{Eg &7 w9 7 T o7 9w tas
fegr fie AYed &Y A WY TR A
& wawa wfed, 37 Y 97 mT @
EY SACTRAT § | TE AHHA R ATACGEAT
2 fr wradt #Y of ®1E Fiwm @ f
g AAF € w1§ F1wF 7G| T &
I7 Y ®YE WA 9 GH—-q g
ffe aflagrim onT g W aw
AT Y BT g IT & A H 37 A
Foifigg ¥ ®Y  wraeawar § )

awar £ ara ¢ i g arw gard /=
s afafy "t Wl g5 wa Fawi
T 3 ¥ AT 7OETT §7 @ wrsfer
fear § a7 AN o AT AW WIRAWA
qATH & WAL GAT 91 TN & Y w9 &
o g R %" §, 37 ¥ 67 @8 g
By wifed | W19 A T & WHEA QWS
@ w7 TeET T T9NT § 1IN e
1455 hrs.

[SEmx JAGANATHA Rao in the Chair]
wm FagmT A & Aot ot Y,
TroAgifz TN ¥ 0% T ey
g 917 g7 w7 @ 77 €1 gfeer gy
o e

¥ s v qrsfeT o W
f fe o a1 arede srdww Wi oy
warmere et WYy T § I
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[ Aresivan]

A i ®Y gweqr g A Hdr
AR WX AHT FW T Nfwm w5
F7fF R g8 T 7@ ¥ i ¥ 77
Tg AY AN WY AT FOAAT A A
o ITA aweqrdt w1 fraFor T
g1 Twar § | WA IAFY fe f Ay o=
¥ foadt meamgd FAE frger @Y
&% g AFT EAA FLAOE AT
TTAEF FAE FT W7 FJEAT B AE-
STHAT & | THA TW A FH 9 AAGA
# Wt & ar @1 wfafafe @7 =fed
AfF T IT AT A THETHT 9 9
el a7z faae 7 A% | 7 WY
A W TR FT & IAN A T4
arar 74 ¥ mA AfAr 5 7w 3T
feafigi w1 & FTAT TET § AT IAH
fak oF sqe@r TFA I FIAT AEA
&, @ RIr 7 Far, FHAT Ay T AT
wfeer ¥ Aiq7 & 1 & aww gfaar &
art & s g v A, Afe &% amen
TERHE AR F 9@ wE A W
®TY e ) are A § | qR A
W owqr ¥ feos o e A
2 P Y 7T A A3z fyad § o
ORI T I FETAAT A1 §7 & I8 ITHY
ageqral ® TAAY I sy FEAY
feq & O F =g § A AR A FAe
¥ AT p o gat wogd & el
FITAT sqaeqr ATAT Avgy & A g
A & orf awg A & v oy Tl
% frd oft #1€ w1 spreqr AT A Y
a%, I 97 s & 92 faeifa =
N af, 37 & fa qzd & w2 Fwifem
7 8 a%, I7% 97 gearfaT =7 § wrg
A & fof gamr 7 oA @ oA,
I fad Nt F g Im A= T
ATR & YA T A 5%, W we Wi
O AL N T FFH IT & 1T N 97
A ¥ 9T FaT § W Ao

MAY 5, 1961
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AT FT FTA ¢ ITH! IT 9 AT FA
w Fifgy w0 Tfed | IT 9T U
7g FA § v T s wfed
afer oY 37 & ae 1 & ¥ Ffafoum
AT a7 FrEgAS & IO TG FA
wife@ N Ay A FrEegEA av wfa-
fogee wftadr & a7 97 & widi ox
e AEY Y &, & 19 A AT A
ST WTHTqT FLAT ITEAT § W1 WEn
7T g f5 o 7w A7 a3 Ak
9 A F IA F AIG AIAEAT FT
TTATICOT G277 Y W7 F47 |

& 7T A HrAAAT & A9 97, v fore
Y & ATH 07 AGT FAUETE TG
& FEE & A% 97 afiT A g
a9 3% fa 7 ok 3 wfeaer 3,
FAFM & AT 3T AT AWETHT OV
frare %3 7971 39 faq 1 I
g FT | I smEeqT 7oAy
qANT IT & FTH FY sqq74qr 7 § | 7fa
5 QU § Y OF wrAqt F AT agaT A0
AT IR F A7 adar & whymg
& FTOT T A HET FIW FIH 3,
g Al faerar &, avnfas goem adf
fradft &, @1 37 00T & T 0F g
wif afrsg & gaw g awfr & 1 &
FRAIT § fF a1 9% 37 797 F qerg|d
Y FweqTey F1 g ALY foar s @
o 37 ¥ fat w1 snnfaw A 43
w Y wify aff #F o @, T A
faeg wfe & fafermreeee a1 gam=x
¥ €A A ey A gy & N fr
37 9 gfew v wrfae g fvay s
§ aq % afzal ¥ & T 1> A
% firt gu syt 1 fraw wegafoqa
& AT 1 Tg T T I WIS f—

o frsssar wafer
AT W W7 N9 A FT AT ¥
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T a7 & eftor afea g2 wey weon
Mg e

AT ®Y T TG, T D 77,
7 & #Y | | AU AT BY A |

wq 79y o1 v § F ww 99 { i
AT WX T NE aqaeqT £ WY
wiferer w7 forg ¥ 97 #Y feafs & @
T |

T weRl % Avq § sy favaw
SET AT E |
15 hre.

st arwdd (FATmgT) o # of
FIeA® Frr geqT fagaw B wren
FT WA T F FARTT FTETE |

ag ATafaE § fF 3w § w3
s foat &Y 33 Y o7, mw v 5
o\ AT FY wmrwhr & at ¥ fa=re
fear wrd w1 d|T wer fawar s
fe formd o7 ®qafat &1 afoxfas
g gfaa Ofa & fo a1 agg o
wEqT ¥ gATe A0 F g FHATIY N
w73 ¥ AT 5@ aF areT g7 0 W
sfea & fag wiw 7Y o2 s, oy
wHard T AT ITEY Jar A W A
s mEA st wmaA A 2w &
A T |

afew ¢x g 97 frarr &
g7 ®a WAAT & WAL 97 W agq
FX A% g o7 TR ) A=y 3T & gHTE
&ﬂqﬁmvﬁmm@ﬁum

¥ aw & faq agy o A #
TeT W W, o Rw W
e aft fred, o o ¥ el
Tt Ay W qva ¥, I i A
frafa & g 2w €Y frafa o ga=n aff
& A%y | og e ¥ fw g oY foafer
wt s wred § afe wfy €2 wadh
*Y yiw 37 ARy ¢ wfoafr faw o,
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Bill

day i v At & Freva & fora® o
R aRnd @ o ol g,
¥ew wror xw w07 & feaw gw A
T g% 7y sorgfor At g, oY wefen
¥ faqoe g7 sy gl & fawr
&7 grn |

W ¥ wE% gyl { owew e
feqferat & WY § seaay wgraT @ ¥
wrer & wgwa AgY g (w0 w9 2w & fav
o v wige o Wy fad aw
ez wfefeafs ®1 fasr faw7 s
T oy &7 fam o | &, 9 3E e
¥ a7 gu.a waww g fa w2ty v
F oy way # &rf Cmezw e
aqrm wifga WY 38 ww T AT
% fr7 & oY =fpfr & 7 o
wifga forky @i &Y afvfafagi & wam?
sy faar S AR

wgi T 9 faoqne an gwA @,
¥y oY ad ¥ fow av faw? &
wawy ¥ 1 A7 Wi & fea
ZoA & ow fax WY gt @il w feu, 2
w faegpe A & 1 Ffaw a7 safagany
7z ¥ fe a7 Ty el 0%
fas &Y oY F2hr Fwi w1 wew ) At
qﬁmww;m.&h I feii 97
# Mo wf) g wiife wWow a
x=om ¥, oY e i #f) TR At
™ N wF FqrwH €7 Iwd, we
WA qnfY | wX AT TWAE LERT
¥ ofr sy &7 % fy faw fex
wy vt grd £ eA fay A
Ik Aver ™ xy IH AH ¥ €7
forem—irfis 7g AT IFIA W
A p—mx A AR B oWy Re ¥
I ot smway wft w1 (R §
mgmmrﬁrwmﬁk
fepag iy dm? = P
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Shri 5. M. Banerjee (Kanpur): You

A 9T I3 THAT & AT HIAT FHT WL
are a bachelor; that is why difficulty i ¢

arises. Otherwise, the wife will pre-
pare the meals.

oY wreddY: : 72 Ffeid w0
s a3 saail gzdr adl agar )
gafaq g% I & frow a7 & gg
7 ® araar iyl fe s G A @
fiF 79 wrqa T F I g &7 0
TaA FT AR 7Y 3777 Wiga §) 7 )
A FE AF ATAAT Fr AT E AR A
facga 3w 2, Afiv W ST Ty
™ @1 oA wawfat F O oaew
glsargai Iax N wddr W AN
TEIAF WA FT I ¢ TE 0 A
ghm |

W A A7 & @A g, Iaw
w7 feafa w1 X@F g aga w7 <@v
ULIEAR Ce R C R il AL G i )
g ¥ FY A B 3o wrar Afwrm
17 fomr s o fagdr 9a 8%
soray g1 IAH o €T Afawury A
fror g 1 § 379 wwedrpTer W
fir #ar xAH Nara w1 fgara i arfe=
o Al wa g A e fma
mfrg A & N ag Fav F w=nE
7 W $ WA K 9] FEAOQ
WA 8 ¥ R ¥ smweq w7 R
N £ dr7 5 % A%t faaig REm
wft N feelt ¥ WXy Wi B @
WA & arq #ra WY w.#w wvar wf
A | 9T AT & T § 57
wedrET A wifgd | gt ww wrw
¥ wo2f %, Wo ¥ T7 w2 A swAeq) (W
a<g &) 7waT ¥ i fisdy afcare & Now
¥ QN w3 s & fag q@v
faar AT T ITH wIY AT
BTTEqT qTET FAT 98 |

£H AR § Lo w2 o) suweqy £ &
wdt M B wdwd W vt Qo wwh
i uw A W o REwm ww At

&7 # w7 oy &, Afes oo TR
@ wifes A eqard & waeui 6
fratr gz gframare g8 WA 9T
s N g wrafar N e W
T v &R & fag dae @
arfeg |

T N gfer w sfee feay mar
¢ 7 Mt T wafEt & fgm § -
forer 7Y grrr 1 gfire a0, 7
g F WAT § TERT QAT TANGAT | A
oY 8 937wy ft iy F o vy
w3t Y afcfeafaat & faas e gzt
¥aw a0 § TE W< AEf & a7
&g T Wi § W TG $ F I A9
N TR § | W gfere A 9a & W2
FTeY WY qATR i ¥ wgt A Y awar g fe
FAR TTI( 6T ITH) I FT HF FTC)
o fFaa el gfam &1 & 9m-
&t 77 @ faq d@ g 1 AR gfem
W TAED TR FQ0 A F g
o 5w sdwfay § fag oy
wrE wady v Qe

Jgr % wifa® & gNF § W
mifes ggw Waer Al wIm
& Iaw) FAW W TWH & hT ) T@
ATATH! TGT *F ¢ |

¥ frdza § s og fadow fren
T2 FTr wfgd e FT Ay S W
0 W feww ¥ wrr ag W
W & § fie frad wig ot
wt #fergar g o | rfed JO
wg  fs 11 v T frere v} ¥ fag
g5y wt w1 wfegg s qw afafr o
frafor w3 &Y og X 5w YA
& warn g st o fefr w
gITA & faq & ®¥ 9w WA
wifgd W< aw awt 9 e 3@
sraeat 1 fawrw vt fie faat g
winfal & frer § wws g
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gigar @ @t a1 9% 4R FqT §
T AN N AAwF  sfsAeqr o
Fwmg )

ot W A (ET) gt
BT, TR WROM fy =f aredtfs
# 7 ot wiew sl o wdTd
frdar @ @7 & Fw faeAwd
s fear § g dgfaw &7 @
W@ e

s RY g s Aot ot
A WY AT 2 §T qE I FT FAT
# @ fr o fadaw 1 aw A
g fra sere & smagfcr wfsareat
® WA FT 9 | g
wfeareat 1 I frar IR & aga
& ot & fr forr a7 faree fpar o
arfgr | Afew g7 AT & R &
qg wawar § 5 ored R Ofae &
I fax ofr Fradr A o g oAk #
¥ 7w A wgww F0 fE g Am oA
w9 AWt # W A feafy
& ou% gay ¥ $y A gy WA fear
ur sifee WY £ gar Art waww
Frerar wrfgd afe ot foafa &
guTe fFar @ A%

sfrew, § ¥ WAET X ¥ 979
wfe® q7a 7 {1 Sgm, wWWite a7
¥ oot ant o faoardd & & o A
¥ gz g v wig wdanfal £
a 57 7y feafar § a8 aga & T
§ YT ag aga wwRGTTTE 8 aq
IEN NI ¥ A wAAfre qATeT
§ 1 T N, wAwTQ A T fa
o %) IR | forg qETCH A A
g va% wg foq wEETT @A ATHA
WY R ¥ frem ¥ o A & fee
& 1 7w N af A ITH TP

& wI IT 7T WA Wy o A fean

$42 (Ai) LSD—7.

VAISAKHA 15, 1883 (SAKA) Domestic Servants 15862

Bil
T W IR JE & Fr fear mar
TR qE * gfew gwife & geer
SqEE g Afew w6 § 3 dew
¥ wmr ¢ fe ag mfewt w1 & &g
faar waft & Wl dat wha o
o o & 9y sAwfaE ®
ITE  wLAT T A g § | IAwy
¥ FEAAT IION QAT qEEAy

g & W T e I
oY 9t ag I &

e, d o fadgw & s o1
wfed ft amds wom @ e
wfawier: fam ol & @ e g
wgl feeht ¥ qur gt ¥ aF o
" § I TNTRT & ¥9 ww a1 afy-
fafuer #71 ¥71 qw ft g9 o W
2wt AT fax ofr aeife o &
WA IFEY A T AT ¥ IwW fwqr
far a7 T3 w4 I g gu AT
& oy ¥ 9 fe sgrareT dreTedt
% foamw & a qgdl & @ oaw §,
A, $ATS, fewrew wqw, e
o Fure wifz T & X W &
ar F s @ A W A g w
amTE # ag A fae o g@d oy
e B oww w § 7 s o o
gAg g A I a A arelY g 7 3w
3 o\ ag O shafagw & ot 8
oW Tk arr H§ Avw b fr g (e
s4F Tal § 6T FET §TwrT &
s & ¥V IA6 oAl gqueqr
LI LI AL LA AL T L
gxfa weg gt ¥ 1 oA v At
feqr a1 e & 1 Afwa fore AR &
a9 39 vnEt w1 feers fegr o
wifgr, gt ¥ Wrerirers feqr am
wifgn site ax 4 feaf i gqure fay
ar wifgg, wg ot @ 9@ & o g
N dare TR & w7 WA
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[t e i)

AAGTA I qwa1 A1 T ARD T
oA AT W E ) waa A fe 93
HYA F541 F1 FHA § TG AAAT A0fR
g1 RAE AT X7 7w FT 3TN
AT & o wgd § AFd FW F
JEY AFAT TTAT R | IA TWET F
wi-art J@ Fgr Ft FarAar qar #
a gar fza fe s & Afaa Awady
&Y aAg A I AT IvAT FT 4GV qgA
¥ ST 3 TEAr 8

fiwq, ot aredfe ot F foiaw
¥ 7 7 frar # oF FIw AmmAT
o I\F g A wrEAr & I §
®|EA F7A | AR aredtfe off #1
am A & "t aredfes &1 o
&Y wan & WY F wmman g B ww A aw
W frigs grao W IR A far
§ o @I A e I fraE g ardy
2T FT WATAT FT W AT AT
fe o §Y sarfaat w9 e wfaz
§ A foraaY T & FavTe ga A
onTd & R fawae @ f oo &
wx 8 fawaw o faw s @
¢ & g weE w7 = I fogw
ge W Tda T AT AR v
o WX ¥ §9 PR 9% YW 4
& ford T A fa A wEEar ®
U & f72 ¥8 7§95 vy foqr
T | ¥H ST & qW & fod 99 day
&t & wnfaw feafa & qure T g )
T qUET & g9 T WRSE) 99 T§ R}
fir @ I Yo Y T W R A afe
W atg ¥ aved dar 7 §f o) o
%o 9T o ®7 arfoafas 9T e &
T HEX HAYL I T g AR

AT wegae fiey off ot ofr &
o w21 & fiv wre ¢ frdus o soaeq
wr & wt A qgfew g W & w7

MAY 5, 1961
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9 FEAT § W TITHAT O AHAT &
TAF oA 9 N sfsvat 4
g oawft & 1 JmT N A F Fuife
T F T ¥ WY §g TaAT &1 AFAT
# ag g wfsamgt fr @Y awdr ¥
IFH GAT T HIW TG ART ¥
T e 39 fadus 07 fawr fEor
Tt F15 e fagw wwan § WK
SECICEIN et B B CE B S
a1 fwar AT qwaT )

s q, 0F AT wr=ar 38 fF9oF
F a1 W AF F f@Ar @i T ar
UEAA &, IA% Al W oFr w2
A g a8 § i wrogw 5w e Ay
AT FT AS T, IA91 FT TL QT A7
ar A7 gfaad 3as & vf A IaEy
S A TA AYT QIAET § AT AW
AR Ui e AR AN 1 i g
Fg & A AT @ ART AT Ay
CeeEa CUECT (N0 B o L |
et § Afwa § I FAvra § £810 )
qfeady 21 § 77 17 qA AN WA
ff agt X w7 F a3y wAard @
A aft & ag E IEw AW
a7 wfrdza wgomd § | of wrEE
WTE ¥ T @, T T ATE FT ¥
W v o W . {
Y FAE AT FaT R X AWwAT
fir oy fr ot soxrem g foi &
gy qw # W W w7 ooy faeely
#, ogi & Arrfor s & g7 w0 Mw
wren § w3 Iy ¥ o arft o
o} F Al e W oI g e
TnY wgw A AAg & wwew At o am
& wreh & fr o ogt S oW IrEw
wEarlr Tay /@ 7gT ww v 9oy w3]f
% qr? Trew et e wa ¥ anr
agr 9T wefaar w3 o § wq Iy
worey A § W A e e A%
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WIH WY FT AA ¢ | q:t:‘fug_ma-?r
g {6 gwwT WET €T I5 AM
a7 9@, & wgn f w0 5 w1 7w
ai% &1 w2 IwT Mg, & mre
T AT &7 G AW &7 oy IAF
frae AT EN T INTH E
A gw gAw) feel gwT S ol
@yt A% | WA T §0 IHE)
M T W GeNRE § osmA &1
Ifwer suaeqr A 94T | A AhWT
&7 fawm ¢ fa gm0 W 5 ERT
& a1 9N w9 wAeE § 3 Vw7 Ie-
N w7 &1 M wMew ¥ AW gE
wmen & f& gmv 94 ¥gry ¥ WA
¥ faq e w3 A9 Fowa |
I I AMT K A wAT FIET
oy I uagi ¥ T w1 & f"'ﬂ"‘
T FIHT QEAT, IAWI TH I Wl
# mur & 29 maws siaew miz
T Y7 IaFw) A7g ATE &7 FEAATvEy
Y o fary &7 saFEgr S AT 0

o, 39 wxwT a7 0y fRazs
& oy Y srar wEmr g fw zfeaw
FAT FTET Y 3% W # 1o g,
texe & NwT 3¢ e, e A%
gt o o' o fog¥e ggr WA §
el 7€ oY IF qT AT oy oft awoff
Sy e agw A gE @ | 9T AW
ug @ T ¥; wwwq gwr fe w7
wiew qredg worgz AweAt &, avgardy
T® gra Tarfaw N pwd e Ko
2% gfrgw sidw § W\ ot v &
arée o Fo o Yo (m) ﬁTE
Wi wugT AweAY ¥ wdwefa &
ug a7 fear fr g7 ol® €1 SR
w f aft wrfgd 1+ ww ow WA
xg gt ¥ wor§ w4 At qEO
R wrarar & § 9T gl w7 v
€ oF o ¥ wfr ¢w wAT T few-
=T RN §, TAeY wageAr WO wied

VAISAKHA 16, 1888 (SAKA) Domestic Servants 15866

Bili

g1 A0 guw #F o e oy weht ¥ v
agh YT Y Tor 7 faw wogdd o
IDE & areft § 9T SwE i & my
¥ Wy qA AW T@T 29 %7 Ay {wwr
e &, afew wog § og wg -
arfrgi ®t ot feamew sofy & Iwe
gfe rq w7 F wapwsT WY T
¥r 2agg T (Fay mar & 1§ 59 wuET
y7 qfw g% agw & wfafufv agh 9%
WYz # 57 weA & 177 o W 0N
e g v 3w 2y Ewsr wifEg
f& wogIi &1 A1 ag o4 wEeaqwr Wt
¢ IaEr M ogmTy & g oft S
w7 A gy goet giar Wfgr 1 K%
w7 mo m¥e o 7- #Hro w1 wadY
mE FEqET 0 wEw 3 wfeq e
IART FEAN(G AT $oF G N FET
57 fa wogdi & g &7 g g
W7 SH®! FH Ay 97 Y fueen §
ar fasga «&f fimen @ A0 qw e
T AgRar-§F AT 0T § 2% TWT
g fau ama agE €T § AR
*T | w7 aRerd fiwT g A §
A FAEY zAT T T CAATH &7 oY
g7 ®Ff ZrT I T fxend
¥ ot saaqT g1 )

e, § e w1 Y @ e ¥
o7 wgn wEE g | W & F aviee
g @ 3wd oy fawrfre o afed
f& ox arode wgieg (ot § wvey
arg 1 wh g o gawmr i
oY worgct & ot wfafafe @ e ofr
ag g7 ¥ AT /AT guT O Afrw q@
7y v¥d U a1 yw g @ fropwd
INH X wrEg €Y fY ay gy wred
wqrRe Fx a8 qh aft gt

&7 y foraT, tete ot frefy ¥
vy wawfrat & seom & # I
oF WEH 9T 94T | 73 9N werrifew
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[ 7w atA]

WET q®@T (3% H &AL (W) A HA

HEYTT § T TG 91—

() qzrwataret afafe s Feamor

aerfawy A frgfee & aq et #
FETE AN AT 7

AL F M T I7F aR & 78
war@ fgar war qr--

() =it g7 art & F1 ez
afl smraT ST AT )

o § qg 1447 Trg g o ag aw
RITuw AATR § 7 gH I F SR W
qZM FM M IZ ar Tfga 5 g
£ It *r 9% 77 fF @y faeem X
freq a3y aoge &, feqar g v ¥
w1 9Y wiyw 7 wiye 374 fawar g ?
fipr ofcfeqfaat & I wim wor & 7
Jusgarog EfF g aw@ ¥ adum
%1 (3 A U FT Aar Afgd qr 1 N
afraret AT adaor ¥ E 3 ) o0 7 €7
w7 A wrr wfgd o

T ara ug & fr Az W &R
® FYAr T ¥ I W wAfray o
foreare ot a% e 7 @) amar ¥
dl FTTT FAT 00 TT Yo AW A
ra F o W o I ) A
qfewa 7 w1 22-30 T F Vs
fedm@r waT ¥ | We A AT ML AT F
fad o WYET 9T AT T § A
ara gAY ag & 2at § W ¥ AET A
gf ) oz aga € wraeas ) qmac g e
g WA T NI F @ A1 | T FT
oy QACH RS fFa, 3w § qro wfeq
o ¥fad f5 ga Fgvo A s Q) )

oft arefiay ot 7 sEr @ fe o
QAT w3g awk R Afwa w
g wqaifat wi wf wfafafe agf
foar ot &1 30 waw & A€ wren & fw

MAY b5, 1981
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foet & (g ag Fady aa m Wi aw
& Ay g S99 &1 wfafafy s sw &
a fwar ard A< #4797 F AE@A™
517 arerr I ¥ w1 &Y ) Ay aw fawr
Fra ¢ e o ww gfemr dfes
Fa gfraw § ag oreed adf ¥
# 5 aF #) @R F7AT g | Aferw @
qamt mav § fF 97 aftoa § 7 A
staar 97 fzq & fiv 99 1 doae? 63
faar @ Afwa g o9 FAH0AT Y
;T 7 37 F foeew adf fear o1 20
o T a1 Faemy s oefa
A A g g Mg &
wfafafy gafed &Y fag oma & fx ag
Hoeed aff & N g avw § WA
et a7l AR T @ ag Ay
| ¥ 1 § IR g % g7 T garew
€1 ™ T |

g8 am § ag FgAT Agarg €
#Fa faeell ¥ T q@ ArqUTE ¥R
AT T oA @ I T 9gee
Hx AT § A 7 TRA { OF OF 1T
& @ AT A@ | FAFAT, FHAL,
WM, AWAS FANE ¥ I} JIX §
FE 9T 4G FAAL T Y gy F
FREA IR A IIraRE®
®x W1 A TV TH A g oFwO )
soft dar e oy fr 3 w7 g
oy Iu §r ofcfeafma e frw &
oY agi &7 afcfeafagt w weaga €
a%, ¥4 ¥ fqd 7 wawas 2 fv agi aawe
Fx @ | W o T o mi
o & fag 0w drdAc fRwer v
qET |

o # § Fad g Y (Rag wTar
arga § fo gt aw ol o % w7
whage o @y ¥ 34 zfeewtn &
Zer # 9fwg § WY g 39 HAY wgzw
N sderqomoerar ar 2w ¥ fasam §,
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§ T3 AT ST AT GXE AT A E |
wra §f e § 9 & g wgen g 0w
F WO F2T YT EY TF T & goArE &
|Tq FIT T FF S0 &, FIT IE T FL
qa & fir @ 91 &1 ¥ Wd FsT Fr e
@ &, frm gn @ ga® v 0fed
qr | {8 772 & ag fao o e 94y w-
wifcdt & o Far s @ fig F gl
TH F A AW g £ T A9
WY a8 AT AET 5T AT Jf AT FUTER
TERT }, WUH WEIRT FT WX Y TE
QU &7 F fF wa 7 IN w1 w0 gOT
7§ g, I+ F ¥ g 2F g7 WA,
& fofer ) sad, w7 o1 ¥7 €7 IRH
s S¥TT 7 M mradra wRED FY
wa«mi g1 Sfafafaca faar a1, 27
qreATy gAT AT A ot wEErs 2 4r
fo ag ot 37 3% ¥ f7a w7 =89 &
T | W F I A HOA AT AT
froag gt oram & {3 70 37 e gaan
TRfT wEEET TR A dar 1
sd27 uz foufrz 5 397 AT QO AR A
qf & 7% #, o7 o7 AE &7 A ¥
a1 sa AT fa gz s afa 37

7 ® OF qrA § 34 79I A ol
$EA1 WEAT § | IE KT WUAT AAW
oY i A gree wifed aifE F
g fagr & fasarr s g Uvag
&1 €Y+ TATT T AAT QEA TIH | WA
F fafea 78 WY IfA A WQHT U (AT
IATA TR AE o AT ZATY. STTAEY
%1 famr ST oA, WY IH K Qe
wA WE@ ERIT

Ch. Ranbir Singh (Rohtak): As this
is a very important Bill, the time may
be extended.

Shri Narayanaskutty Memom (Muk-
andapuram): Every Bill is important.
The next Bill is more important than
this BilL

Bil|

& qTEw ATOAW W (TR )
g it farda, g ww & AT Wiy
aTeT § ey § 9% @ w) TET ¥
M I3 w1 AEHE ¥, 99 wewz ¥ X
3G €% OF qEwa g1 o gfyon enfiew
¥ afqaw St §, 99 7 O gy ar
qrgse omar fwar E AT 99 H @ R
wgr ¥ 5 Dafes @ N oo
fegrame H e e F 40T & 1 ZTE W
@ w7 AW aga wmwd gur § )

Q¥ HTAMg ®YEW O I O OO%
frw7 = grfag

! T1TE MTU www ' T ¢
fergrena & eI A SgA AT w1 AR
FXGUT oETi A A A AT w8 O
M o7 F1 R vH=feal A Aam &
wt & A azA agy g ve €1 ot 7
T { OTHEAT £

AT ZH EIT F QAT H1 &AW W\
f&7 57 qa= & 7 fawn7 &7 A8
arr & faguy A9 A TG wHT 9%,
LR AR T SR S8 G Ll el
aZA A F4TA & T F) A1 gwrdy ywiniac
Zor 2, A, NI AR WA T &
T AT AGT | 37 EY A4 A T QAL
F QICTHZ §7 FI IO &w AF) AY
AET R 1 gFt BT fA €1 wMT g am
g1 A & T am ¥y

ug wEY & (% ag A1 quw § Py
AT EWTY X & o Al &7 mA
w1 ¥ & T fend oft e gt
# 1 zT wrEToiT mEed oft aregdY of
NAXqr I egl &, IR ooy
agEtn q¥z & e g 1 3Rt @
v ¥ fe k7 aax €Y ov qdr wfefe
Y wifgd A v ser a7 g TRy
e £ € v $ el Tw wwrw
w g7 ¥ ¥ Wi gw ven e ¥ annt
AR T ¥ e R )
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g T A W& AT fawre S5 g
& g Al ® I AT @A § 37w/
EIFT FTT 1 EAR MAF oot i
F¥Mr g ) aEHEY fr T 77T AW A F
#a AT TFT TFA AT A W gy o et
& St A% § A0 fF TR gwa g o
feeeft &1 Aar a= Jwg 44 &, T
org faedT 2l 31 A A4-70q, 70 AEHY
& fora &7 strwgdT £7 i 2 g 7 A
foat s fidfr g7 & F AT &
T owW 97 aff Ry § A
7 %0 g7 I AfY "FAT & | o QAT
WY TALT G W T FTAT TEST Y
7% a1 gg o arfad gy a7 @
3 fr & fpdt o worge &Y @ | oA
@ ¥ W Wy sAAta@l & fag
&€ 3a7 Aoft g A arE § A ITH
FIT THA FTT F( wfwmw N oA
g a1 3¢ f3q & oF wAgTE 1 THAT
&, TH TH RAAT 9T\ wgl AW I
wa it & fad gfavd g2ar s 71
arr ¢, 3 ITH wE fyadr Tifeqd
€@ & ¥ & OW T @ are 9 a8
wgAT g § fF ag @z & e
¢ fw forq Y & wrae, fora w3
sEfd) W wrwed, A w17 4
a1 STt A HIEATT & T E, ITHN
W qwAT T §, IHEr A T EL
AR R § forq &1 Y wmer &/
Tagn a1 7 &Y T94T ATEAR }, I
Joadt § I X § AR A FH F
aTx I T AT AT AT § W 9
wqaifat A wraTawaArd § SAR
qfr w1 & W TwA &, qg WA AT
&\ W warat wn  fe sad A fRan
ot § WY Sa% A qar frar smar
R gt T T® 9T 9 &: A F g
AT WA § gt I & qw wed §
farg &t fwraAT 1€ qfEewa a1 TG
gmwiiwﬂnﬁfmamh
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da1 T A @ W § O aga AfwA
&Y aT & 1w ag faa e gy T
T T ATH &7 ITH! ATEATT 37 A
0T T7 Y Y § Ay 74T F X g@0, q7
TR A FT 0G|

gt war ¢ f e d<we foefre
feaar wfeq |+ & war g f& 978
frear wifeg | sy Sl Eew
& 9T #Y ¢ | IaF faq Ao A
¥ W TadAdT TEcE ¥ AT AW &
AR F¢ ATy et 1 sfaee agt
T et § T d A A QAT &
Y AT drare A8 qyy & Afw qar
ITEY A a¥ar @ 1 & wgw fF dvad
¥ ARmadde w@cw ¥ fam & fv gg
grEsY ae oY § org e fagr omar @
"7 3aaY dfadrs &1 ot 9z agfaa
&Y oY & AY gART AT IAF At qAZH
&, 3% ot faqar sifed | & qrgan
f® ga17 7eft wgieg 58 W T €
g ¥ of 71 gy 7%ar g

wgh 7% FW F 92} FT AT
T AWgLt FT 9% 047  fF I w0
F AW FLL FT AT 0F qfeaa &
a ey | wifs & 92 w9 WA &
T I o g €2 g faadr
2, foi Y 52 wrq &1 gy §, fRe D
WIFM ST ORAT | & A€ awaar
fir w3 wq ¥ AT wrEAr w oA
far #7 w18 92 ¥ ST KW FAT
qear &) Ggigz aw W) &g owk
fr Iy i @ ¥ wFW FET
quT 2, A wd T ¥ gAN AW
TRz & ATHY T@AT AEY & I
1t a1 aram ad ¥

T gy q A w7 fE gA O
@ & fags® w1 A T A 47 gHT?
® wgn wrgaT g o g daw ¥ a1
Teide w1 STy wrefey g, e fod
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g o & fadgs o1 O &) T
TaAdE oEY @ fF @ o 9uw @mA
Y aTq FE) 7 Mg a7 7% a8 forar g
T 21 I w77 f @ TaARe qAY
2 far 3 a3 e ata &1 wa< gy grar |
Frar g fr s s aamorga g fw
9q AIAAIg AFAT Fgt I 97 3AT
J;MA § T TATHS IA XY ACE d@AT
2 | 9F 9T BT AMWATIHAAR AGAT AW
@A | A AT HEY g & IAET
A TAANE ¥ qTAA gH @Al Tl
g TaddNT F1 a7 ¥ = IT 9T
Freard vl wfgy | g e
& T A S AT ARG TEEY F FET
2 a1 g7 @ A A A a9 G g,
IIH qAE TEATT FT AR § AAS
wqia A7 arfgd W A gETE wAAT
g 3% faq Wi Y grA7 § g a0
FTARAT ¢ 39 F1 @7 F1 Frfag £
wifgq | oML TEAAHE AT ;L AT A3
e O A

ot 4w e (arg free-afim
wigfra wfFar) . mafa wgrg,
| 7 o Afafy garf § g7 917
saaifeat & faa, 78 g wgam or ?
o 7z F1 gl war ggar § e 399
Q% meeq & ot 3 | mqoz g oy afafa
aag € o 37 F 9T AWIT w7
£ 78 91 fF g7 atq €1 gAEdA
¥t ot f wig waafeat ey
w1 § W gawr faog feqr arg fw
FIFT 375 fAg aq1 F1dart &7 aedft
¢ o PR AT far oft sww g oY X
wgl fr oF mateg & 1 37 wraiag &
! TR TAAEA T TF FZ AL
faeft ¥ 2 1| 37 %7 ¥ 99 " ¢I-
T ®Y frgw we faar mar @ 5 qw
B 6 goi qoE WY TRt
sa% ufafom ow gramgie wfiverd
&1 912 zvew o vt fan it fe wg
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U9 ¥ F g7 39 @y w7 A @ 0
At $7 qaré 7€ 3N A4 qeeat w©
TR 14T | I A HE waraw ar Y
araY § 1 3q wwd) 1 w4 Sifen o7 W
W gT T A 999 WIA GET G
qRTa fag | T e e ot 7w
oY gady qifeat § ¥ gEt Aoyl ¥ feat
& gy § 1w v §, fes ot
T FANIET & @Ay § ®E A
gt agid AR L g A
a3 @, AfE T @Y qa@ 27w
ATH W1 A2 7% ¢ fdt wroaTa
AT WM wW o § 7 afew g g
o g% qafaw A6 wiewi o
& 1 Y gt W wAATE ¢ oW IARY
727 9§ wfuwT g g § aw
A% T WYA FE KT GIE A7 g §
wfwg fagq @ wofar o= §,
aZ ¥ gagt & fean & fAq fear &
Za%E 1 g, 1 gz A § oy g9k are
Az A ¢, A7 gfe gAF o Az
A8, afeg ST & feat & o H
way w1 7 & age erez ereRt § wgAT
g g fF s g wiy wqwfay
¥ arg A1z & wfwer @F & 37 &
aTH QIS 7 wAeg T AT |

# ww ¥ afafr w1 7gew w17, A
F wd froft ® & wrer wiw qeeey
¥Y | &% Fad e fr agy & ofcarT aY
a3 § forerit 9% 91T I Wiy wadr
& grew A & A for oY 71 & wary
i dam et e g &
o oA f 9T & W W owr
ogre Tad £ 1 6T oY arer v o
g & | agw & afraret @ & qg o
e fr wa o & TAg amf i §
&Y I whwifray Y ofr & gon @A § Wi
i § 1 g8 ag Y grew g fre vy
ofoare g § fagit ao wiy wd-
a8 =Y dfzw @ v v ik wy
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[ e gwTRY)

e waar fear | a8 v wE & ey
oy ot agar ¥ afeare § 9t woR w9
FAITY FY THA T TR, 9 fod
g W T A v fr ag wa @,
Fq @ AN AR Fq AT | T
I BHTR TR § | Tg AEY AT S
fr @ frig a1 foerst 9o <,
9FE A7 HIeg §19 #Y §, I9ET &0
T grft | WO W #ifed, @A)
T AT 9 a9 TF FT TS g
IHE AT TE F YT XY TEE FEAT
grft @, 9 9% & AW S § aY IAEy
g3 A faemr wifgd, oot aw S@
3 T F ST A At g @
AT E NGO 19 F
WA AT Y AT WA F qqGT Wi
aw | 97 aarar Y S § o @
ol gER & mfae & | e g fiw §
T O oo &t #f faaw 2 A
¢ & v faerm | o9 a7 @TeT g4
T A W1 § A7 SR 417 W17 97
TEWCEA AT E | W AE A

oY AT §AT AT A1 9T T & g

A U & W I ¥ qA @A R |
TA ¥ 9 T4 SFT 91 AT § 9% A%
ot W F=9T FE DO g AT FT
Tguft wAETY w oS FT T §
Ty TY W fawmey | e @y w0-
oy *ft A a==T &, LY wEEAr w7
WY W SOTd, A T A A
AT § ) WTOW FET g g )
afpr Ig% w™ & w2 w fafeew
Y § | ag Suar frart ¥ Ry wEw
ar quqy ot 7T fxF omy €

wiwifan # feafr o3 W &
agn wE-faa guT, W O ENT T
T R W o v fir gy afow
o o W W e S W -
& feqn o ) 1 Wy it §
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ot 73 & ok fogd o TiQ o
fea o wify ww @ 9T ag 2@
T g ey AN R E s
fY FaT A A §, W o o § Wi
FIFT I TAT AE WA 2 | [/WET
fady o P T fR ooew, 9@
afce o F4i ferar st | S ST A
AT @ § I 1 q€ T4 21T el
fr 7 Faod fr gAR agl uw wEETd
¢ fome wom ww AW @, W W™
T TG FT T AT &, W TR ATHFC
ozt F0T | @ a8 ara Ay A Ay
T | TH a¥E ¥ ag & a9 agr |y
E, aga & agewl X fa= fawan
feg fdt foig qT &t og=m @m0
¥ arean § fo o WK 7 W9g OF
ez frgw 3 mfe o freal & o &
st afafa @ 3« mf a8 F14 I
% | 9 aF gl & w13 fAw AEY smam
99 9% 9¢ wAfa FW FE A,
A A 7, A7 F) FAEET aT G )
# argan g i ow afafa &1 21 afew
fed ;g | @ FT AEeEl § ATEL IR
WaEgT 1 39 6T WERT WA @@ F
SfF www we o g § eafed
IT TR Y syaEar 1 A4 ¥

WY Fa9 WA qredifE oft & T
 su% =g § § s " g fw
uw g of @ § fod ad w9
QU w1 & aga wfew 1 e
g f WY § 5wy wITd adt
Fex § S g W1 W SRy §
I ol N A I g A G
wedft § Wi At oW awdr &
v | kv O age
s R Y o & g § TA W W
¥ qraw wor 8, Y 3T W 3E T ¥
gl wolt @ et
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R AT aS A A F e W H
w1 v 7Y @ 1 T v wW
wq w1 § | T Ay ¥ A o awwy
¢ fe gm atwT w1 QwmT 7 IIr R
ITR TEET AT @Y ForAT A0 |
Afew aga ¥ S T¥ § o wed aE
AT @A AR § WK IEET W7
FSTAT AR § | gEL AW & wiwE gAIL
qHA W9E § | I Wi wwfat
¥ o fafeaa & o9 a1 & 2
fafeea § s s g& gfawr @ g
€T T@T AT § | 9EY sqaeqT ggi o
Y wifgy 1 gd T X e A
wfeq | A TN g F A A
%1 gre Nfaw, Fa= 77 gfer & 7
77 97 fa=e a7y & g gtz
Z1 9T ITHY TR ZrAa W7 G {F IHEY
9 FHAY T FIH F777 9F, A1 WA
Faw fau faadY 39 1 f190 9R@H
& FT Fg & % 58 9 w9 qyEE
F faare & o, 39 fa=e & a fE
T ag sV AY WY 2 & A
®T IT wod g1 w1 fiz 7 oaww
gy wifeT | EW &1 ¥E AEl ArAT
arfen fF zw wowr & A1 #w1E gE

frag mers aTR A AT R | TA T AT
qqre 7gY w7 iEw | W @y AT
R AR AT FT AL R | W7 AT AR
fargar & a1 3w #7 oF Al faryAn
2, 2w w1 aF W At famgar 2
& 7g @t s g e foam 991 & o
a1 fawrz Y JaY & 95 9T ¥ Wi
% +ft g wat wr vt § Wi 97 9f@m
¥y ITR g AenA A AR
# wrgar g v gag o9 9 97 w2
fadwr 21

ot sy ek ot gy s 0 Pty
o gt ¢ Tk wiy sttt o o
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sfafafe 7t & 1 7 W wgE g 6 37w
st wiafafa sed g, ¥fes s
gfraw foweg afi 1 & & ww v @
#! wiferer € w1 Aowed T g, o oy
W f§ SE% wug Wi § A A
g1 & 7 wfir ¥ fi5 gewr o
Fqa1 I AlET T foo § ooft aw
w1§ gwar a6 fast § 1 & g g
I7et gfraa fomed g R STwT O%
sfafafa & wfwfa o7 g), 2\ a9z
T T e FIT a0y fEa (e a oY
CAA § 9 3% §iq §yAear 6
sagr AT Wfew | g " owew 9%
Ty wY gfer & fawve v wfgg o

Shri J, B. S, Bist (Almora): Mr.
Chairman, Sir, I think the object of
this Bill is laudable, as far as it tries
to bring good circumstances in the
lives of people who are working as
domestic servanis. How far this kind
of legislation is going to actually help.

Shri S. M, Banerjee: Why don't you
move an amendment?

Shri J. B. § Bist: I do not know how
far the amendment is going to help
also. When the structure cannot help,
amendments do not arise at all. I
believe—and it is a fact—that most of
these domestic servants hail from the
hills. Why? It is because the economy
there does not provide them with
sufficient wmeans of living, so that
they may pass their lives in  their
homes and need not scek employment
outside. The question seems {0 be
absolutely and purely economical. e
remedy lies, in raising the economy
of those areas from where these peo-
ple come, that they may find them-
selves so placed that it would not be
necessary for them to be forced to go
out and take up the job of domestic
servants,
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first, if we are to solve the problem
finally, to tackle the problem which
lies at the root. The remedy seems
to be to introduce in those areas in
the hills small industries. They need
be of a simple type, and should be able
to absorb people into them so that the
condition of the people there would
‘be improved.

I may submit that even in advanced
countries there may be domestic ser-
vants; but they are not of that cate-
gory to which our domestic servants
belong. The reason is that the stan-
dard of economy there is higher and
in those circumstances the lives of the
domestic servants would also be bet-
ter. Similarly, people who employ
them are also of that type that they
behave themselves in such a manner
as not to hurt them. So, these condi-
tions do not exist there,

I do not think it is the intention of
any hon. Member of this House that
these domestic servants should be a
living institution and continue to
exist. That is not what will solve the
problem. How is any law that is
passed going to be enforced? Who is
going to be the witness in that house.
A quarrel takes place between the
domestic servant and the housewife.
As the previous speaker said, some of
them are very good; some masters also
are very good. Then the domestic
servant quarrels with the wife of the
person. What is going to happen? He
will be creating another trouble. How
will all this be managed? In spite of
our good desires, which we are trying
to express in this House, these are dif-
ficutt problems. I feel that it is high
time that Government should raise the
economy of those areas from where
most of these people come, so that
the root of the problem is tackled.and
domestic servants become rarer and
rarer.

In advaunced countries I think most
people use these mechanical gadgets.
And with the increased progress of in-
dustry, I think we would also begin
to follow suit. When people get used
16 these mechanical gadgets, domestic
servants would not be needed. But
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then, we have these people still to deal
with, If they will not be engaged as
domestic servants, what is going to
happen to them? 1 personally feel
that thig is a problem where you have
to deal with quite a huge group, who
because of the lack of means of live-
lihood in the hills and because they
are poor, are doing this job now.
And unless we tackle the root cause,
as I have submitted earlier, there will
not be the desired result. We have to
do something else. We have to place
them somewhere, or we have to take
them somewhere else. Something has
to be done. Otherwise, they are all
citizens of India, and if they go astray
it will be a losg to the nation also.

With all my good wishes, 1 still
doubt how far this piece of legislation
will be able to help in solving the
actual difficulties of these people, I
only wish that a solution could be
found by Government by which every-
thing could be settled in a more plea-
sant way.

Shri D. C. Sharma (Gurdaspur):
Mr. Chairman, 1 coagratulaute Shri
Balmiki for bringing forward this Bill.
He has been interesting himseli :n the
lot of the scavengers so far, and I am
very happy that he has now taken up
the cause of the domestic servans also.

Ch, Ranbir Singh: Progress!

Shri D. C. Sharma: I hope that with
hig continued interest in both these
problems the situation for these two
types of workers will improve.

1 would also make an appeal to the
hon. Minister of Labour. 1 would ask
him not to treat this Bill as an ordi-
nary piece of legislation brought for-
ward by a private Member which has
to be treated with a big “N>”. I would
request him to accept at least the sub-
stance and spirit of this Bill and to
find out ways and means of imple-
menting the fine points that are given
in this Bill, ’

Shri Narayanankutty Menon; What
are those points?
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Shri D, C, Sharma: My third point
is this. Two or three days ago we
were discussing the Shop Assistants
Bill. f we have given every worker
a chance in Free India, the landless
labourer, the agricultural worker, the
factory worker, the shop assistant, if
we have given all these different types
of workers a chance in Free India,
there is no reason why a domestic
worker should also not be treated in
the same way as those workers,

It will be said that this is a question
which has got something to do with
the States, I know that that will be
.one of the things which will be put
forward against this Bill. Well, then,
why do we have the Minister of
Health here and why does he give
model Bills for local self-government
or why does he give us model Bills
for other things?

An Hon. Member: It is a concur-
Tent subject,

Shri D. C. Sharma: What I mean to
say is this: where there is a will,
there is a way. I think this Bill should
be treated with that amount of seri-
ousnt - which it deserves and that, it
nothing clse, the Labour Minister
should bring forward a model Bill
which should be forwarded to the
States for implementation. But the
jnitiative for it must come from the
Central Ministry,

Of course, I visualise a day when
there will be no domestic servants left
in India. That day is not far off, and
I am sure that that will be a very
happy day for my country. There was
a time when the domestic servants in
my part of the country used to come
from a particular district. They all
belonged to that district or districts.
Two or three districts were the reser-
voirs for the supply of these domestic
servents, But now I find that no ser-
vants come from those districts.

Shri Hem Raj (Kangra): Why not?
They are still there,

Shri D, C. Bharma: The reason
that in those districts we have put up
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big projects, and all those persons who
were available for this kind of work
now go and work in those projects.
Therefore we do not find many domes-
tic servants from those districts,
Therefore, the best way of solving this
problem is that in the hilly parts of
my country, from which most of these
persong come, we should put up some
fine and big projects, so that all the
available labour that has to come to
Delhi or other cities in India for find-
ing this kind of employment finds em-
ployment there itself. That is the
positive approach to this problem.

But so long as domestic servants are
there I think we have got to do some-
thing for them. What are we going
to do? In thig Bill 1 find that there
are only three provisions for them.
There is the provision of registration,
there is provision of inspection, and
there is provision made for their
salary, leave and other things, I be-
lieve that registration is a good thing.
But I think that this automatic inspec-
tion by persons of the rank of Sub-
Inspertor of Police is not going to be
very helpful. I think this will be a
kind of nuisance for those persons who
employ the servants and also mean a
lot of trouble for the domestic ser-
vants. Anyhow, this kind of inspec-
tion may be kept, but it should be
done at a level higher than what is
provided for in this Bill. So far as the
wages provided in the Bill are con-
cerned, they are rcasonable wages.
Perhaps some people will say that
they are not normal and fair wages.
I think that so far as wages, are con-
cerned and so far as the rules efor
Jeave and other things are concerned,
they should also be put on a more
stable basis than what they are at
present.  For instance, 1 find that there
are some households where the ser-
vants do not get employment only for
the sake of wages: they are given
clothes also, they are given other
amenities also. All these things have
got to be looked into.

I met some of the members of the
Union of Domestic Workers to which
a refercnce ha; been made by semme of
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my hon. friends, and they have detail-
ed their grievances to me. They have
said to me that they do not get their
salaries regularly; that they do not
have proper shelter, at least in winter;
that they have to do work which is
very excessive having regard to their
physical strength. They have told me
all these things, All these things have
got to be looked into and we have to
see to it that these domestic servants
also have that kind of leave which
others have.

I know what the fate of this Bill is
going to be. I know that very well.
In this connection I wish to say that
so far as employment is concerned, the
advisory body which is there should
be made a legal advisory body. This
kind of advisory body is no good to
anybody. It ig not good to those who
serve on it or to those for whom it is
meant, Therefore the advisory body
should be reconstituted, and 1 think
the sooner it is done the better. But
one thing I want to point out to the
hon, Minister . . .

Shri Narayanankutty Menon: Where
is the hon, Minister?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I am
sitting here.

Shri Narayanankutty Menon; The
Minister of Steel has taken the Labour
portfolio?

Shrli D. C. Sharma: So far as the
spinit of the Bill is concerned it has
already been conceded by everybody.
A gentleman went on strike and there
were questions in this House, and
something was done as a result of
that, So the spirit of the Bill has al-
ready been accepted. It was as
a result of the hunger strike of Shri
Syam Singh that the advisory com-
mittee was formed. He has already
done some good work for these per-
sons and he has already got the Gov-
ermment to accept that spirit What
is now required is to give legislative
gard to that spirit, and I hope that the
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hon. Minister will not come forward
and say “I request Shri Balmiki to
withdraw this Bill”, and that the hon.
Member will have to withdraw the
Bill. He may withdraw the Bill. But
what I say is that the spirit and sub-
stance of the Bill should be accepted
by the Government, And Government.
should bring forward a Bill which is
more comprehensive and which en-
shrines the spirit of the Bill of Shri
Balmiki. I believe that this is a Bill
which concerng lakhs of persons, and
which concerns most of the homes in
Delhi and most of the homes in my
country. I think that the Bill concern
most of those persons whose income is
more than Rs. 300 or Rs. 400 a month.
This Bill is going to be a very sweeping
legislation so far as these persons are
concerned. I therefore urge that this
Bill should be treated with the utmost
care and atiention, and something
should be done to improve the lot of
domestic servants,

16 hrs.

s T REw TEw (ATITEET) o
gumfa wgiey, 71 fagas Fam FTaq
weqE &9 99 ® 19 ot W 9w A
T F3HA g WY ST FY @A FIar
F 130 fadaar s qw ¥ 1A F AM
a9 | T a1 avea @ faanw § owH-
sifrdt & v(agow 5o 8izaT W%
37 € qE wifz § g # g
sgaeqr &7 Y g A7 T F faq w18
FA T faar Jrw 1 g8 | TR E
oW & AT W fagas € A F gEwA
g, W 9T & sawmfai @t 9 e
T ¢ SE A T gATC WA &, 3T Y
afcfeafadf & ~ wwrfa § fsg wea-
Frgforaal & 9¢,g% e T8 L,
wHrammo, wga ¢ fs a@ &
fras ¥ AgnEre f e T oA
v § fe wr WA & ww afer
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THEY ) 7 frar s @Y e wErA o
A O A AWy § og
g g § FF o & g fadaw
W & wrfad § A I sz
5@ § 3T g f T wed ¥ fw
SA R WIFAHI 1 &7 Hfewq @ fear ong,
I & g T FE FAY cweqr A gy,
# oy safyaai &1 36 Fife & vaq g
ot g9 fadow & fadw ¥@ ¥ | W@
% syweiferar w1 fagas &1 anp
A F1 Y& &, A wgA g F W
WTHFI 12 V9 § ® q KT QFA
2| o w7 1 71 ¥ F e
T AL EIAT & A AT Y A I
2, =Y fam qv ag o7 7d gt 4w
|y 7€ g | F agYy FF T AT
e @ fF oA wyE @3 O ag w4
W AwdY @ AT I w oA N &7
aFAY ¥

wgi aF wraf\g sft ot Y 5w
g1 & off ooy 9 fa aF w0
NIW ¥ A AT FIF7 K T TAq7
W e, g T H wgHa g | W7 EWY
wfY Agew wearew 2@ fr a@ |
wraey § wrE o7 fadms @ fwg @
gq a1 Y qal FT ARTEIA g W17 A
FaeqT F1 @9 grm, 1 & A 19 R
#1 owx w®M T 7 N mAAI
qiFTa® "G A fqagq w=w fv 7
zA ST 9N T 7 | Afew o oy ¢ fx
AT ¥ T gy s g fagaw
A FT WCEATAT § |

# Jw gE¢ fagay &1 =;a w
w1 ¥ O W WAAG &E A
IENAEITN AR FEE N @
gfewrr ¥ fe t@ fados & wf ad
afeqel §, wt wafeat 97 & § 1w
T A U% sqweqy gy oot § s wiy
ﬂ"&ﬂﬂiﬂloﬁt‘fa‘o
wifgw g | Afwr w3y wdwfat o
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wrr wif € o gfawy wwd) ko w
¥ ¥ v forw 7Y ¥ 1 q@ wr e
ag Wt gy wwar ¢ fw wdnfal W
o T ¥o Fo aaw aY sy, Afeww Mo
7 fod 1w 3T WY W oY e
& ag favgw for @Y & fog a=vmr
MEYTANEERRN & a7 &
T8 ¥ Y 0 1 €F g o O mweq
g9 fawqw & gt wifgg o

Kﬂ'ﬁmntﬁgtﬂfﬁwi
qofrwcr € arr WY T ¥ 9 &
v ag @ 6 o qofter & wag
Iq F Y To AT TAT oy | A
o faugw ¥ gy a4y fasig wrag
for oy wire @ g fawr wnget
T A ur & forg gy A v S &
fa gt ¥ swaear § W q1e & oy WY
2 fr g ¥ W A m g N wrw
¥ arq gy wrT o # ag fagy man § fe
B wER & wuw gy # wdwrh W
A fst g aar AW § g kA
#t7 fe & weee 99 w1 @ fow o
Tt aeg @ Ao g S € gAow
aarg & are & & | fed wre g7 st
w1 shiaeftizer ag) v Awr Tak W
I w1 qTeeR ) €, &) 38 & feq
s A e Y IT QU AR A LA,
T 4T ENTT T W1 EH T ALY | oyt aAw
qafterrm 1 9vA 8, 39 & foa A1 3y vo
Faie &% av et 4Y, wre 39 &1 qrOA
7 feq o, foa & san qew A @,
afwa s AwT TN wEl e AT
¥o o trwTe & A X, gwy & s OW
g7 7 2, 7w w2 i wiew wmw &, N1 T
mfew & faars wriarf w7 & fwag
tx fedqe & O sy Al §

ow wwfie weew : Tw Gfwg

oft o dne aaw g wifgd o
vafrd & gt ¢ fir u fdaw ¥ are
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[ Twdaw avea)
o ¥ wizargar § | o aw fagqw &
TH A< Y qmEy A7 sgEweqr TE v
a% a% 14 fadaw & a9 @ g W
TG wEew & war gy 7d i
# oar § f waetr 1w fawmw 9T
T % I T § A WAy SEATa
#gren oY "Ry 1 Wi & wiw sy
W, A A I3 Y zara faeem, 7
ug ®Z FT 42 w140 fF F 57 A7 amA
a &

ot FrndEY : 7AY F AT qE AT )

oft T uraw : AfwT 3T gAY
qiza & g fAacw & f@ 3 2= A
39 a1 ®/T AATA 2 fF 7 a3 FA-
ifcat & ared, fora Y g aga @
3, ow fadryw ¥ | faat fadas o
g0 W Aol wr fgr Ad G e
2 1 ag 717 Y & o g A OF mfaa)
w o Ry § A ATY WA F oA™Y
xga wegy qata w7 &, WAy Arar A
faemy &, w3 wd oy € Afea
ag fadaw 37 wifea & foed & ot ooy
M & g wga g AR T FH
wATfaw sragT w3 § | ag 9 fadas
I g IT WY X & foa g o
st wEvem dan fevmw wmd fog ®
v« faiaw ¥ Y avforat & 2 grEroma
T T ¥ A Al # s § oy
TR & I W @A T g oweft
o ater @y R WE o Iw oW
foremet fan, it wofy G et @ f
warg A8 & o §, I W W
wifere & & 73 § W) A faermy @
€ 1 37 Y gfewy & Ay fasdt afwa
! WT HTHAT WCAT 9¥AT |

I o feafar & gure gy | awerT bWy
W age § wd O g ¥ 7w
Y wifx aw & foeq st s fadaw
"1E WX CH AT WY A AL 6T |
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3 Taeat ¥ qg o wyr fe owm
TR F T THEQT M A Y, ¥ TR
T T v ) AR & o IR
¥ &7 faare & agwa ¢ fr g oy
w4 TEY AT | 59 WG Y ag W
qrar 2 £t €Y 1 mF A qg A A
AW # i ag ww mvae ofy ar Ay
AT T 7 AT, Afwa Y aweqt 57 v
& I T AWAIT EH FY FET L | AR
TRT WY TH AHEGT FT A T fFAT
T AT ag FE TEY ata A WY

d ua FgIET ARG AP AT qTEAT,
¥t A WA wERw 7 fRagw
AT 9TRAT 7 f& 7 OAT fadaw @
fam & og mmear g 21 A% )

Mr, Chairman: May I know from
the hon. Minister how much time he is
likely to take to reply?

The Deputy Minister of Labour
(Shri Abid Ali); About 25 minutes.

Shri Tyagi (Dehra Dun): I will
finish soon.

Ch, Ranbir an:h The time may be
extended.

Shri Tyagl: I thank my hon. col-
league who has brought forward this
Bill for the simple reason that he has
drawn the attention of this House,
and through this House of practically
the whole nation, to this problem.
There is no doubt that domestic ser-
vants have remained neglected for a
long time. Most of them are exploit-
ed for their poverty and on account of
unemployment. The whole problem
hinges on the problem of unemploy-
ment. If there was fuller employment
available in India, the condition of
domestic servants would automatically
improve, and improve to a great deal.
So long as there is surplus labour and
people are wanting employment, natu-
rally domestic servants also will lose
their market value. But the domestic
servant is a very important factor in
a family.
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When I think of the domestic ser-
vant, my mind immediately goes to my
own boy. I cannot really acknowledge
how dutifully and faithfully he has
served me for the last 20 years. I owe
quite a lot of even my political career
to him, because I am absolutely free
from my worries. He looks after prac-
tically everything. @~ He washes my
clothes and does everything for me.
For the last 20 yearspunctually
at half past five every morning,
he has been offering tea to me. He
has really enslaved me. The urge in
my mind is that before I die, I must
make some arrangemeni for him and
his family; otherwise, I would not
really pay him,

I owe so much to him. The domestic
servants know all secrets of your
domestic life, including how you are
behaving with your wife and children.
They are the custodians of one's
domestic life, the most private life and
therefore, they are a very intimate
factor of a family. We are for a socia-
list pattern. I appeal to the hon. Prime
Minister who is more amenable to such
types of appeals. Perhaps the other
hon, Ministers and also Members of
Parliament will agree to this. Let us
give a trend to a new type of behavi-
our to our domestic servants. Let us
eat with him on the same table. (An
Hon, Member: Without any legisla-
tion?) Yes, without legislation, Let
him not feel that he is inferior in any
way. Let him become a regular mem-
ber of our family. If he is so treated,
no legislation would be needed. This
could be done more by inspiration.
We can inspire the nation by our own
behaviour and perhaps people will take
this trend if we decide to treat our
servants on a par with us.

As far as cooking is concerned, it is
really a very different type of job. I
wish I were your domestic servant
really, and particularly, Sir, your cook.
1 would give you very good dishes. It
is a nice job. When one cooks, one
gets engaged.

Then again, a domestic servant
faces all the adversities of the
family. My fears are that if a
law were to come, there may
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not be this type of intimate relation-
ship; it will be disturbed. At the same
time, I am of the view that some pro-
tection against misbehaviour must be
given. There is no regular amend-
ment to this Bill but I would suggest
that the Government must see to it
that in every locality there is some sort
of a conciliation board created which
could have the authority to intcrvene
whenever any domestic servant has a
complaint against an employer. There
may be some honorary magistrate or
some such people who have authority
to intervene whenever there is any
complaint. After all, not enacting a
law means also leaving the domestic
servant at the risk of the employer.
They may misbehave with him or
maltreat him.  Therefore, he must
have some place where he could ap-
peal. There are people who, for in-
stance, do not pay his salary. So, there
should be local authority to call the
employer and listen to the complaint
of the domestic servant in a formal
and informal manner. Some guarantee
is needed. I agree with the anxiety
of the hon, Members that somcthing
must be done for domestic servants.
But the picture is not as bad as people
make it to be. Domestic servants are
mostly having a happy life; they are
part and parcel of the family and only
a general type of protection need to be
given. But we need not go to the
extent of enacting drastic laws, In
human society, the relationship cannot
be guided by laws alone. The domes-
tic servantg have a close relationship
with the employer and it cannot be
guided by laws, bylaws, rules etc.
Otherwise, domestic life would becSme
a curse in India if it is restricted and
it is to be guided by rules,

Shri Narayanankmity Menon: But
the real domestic life is governed by
laws.

Shri Tyagl: That too is not. The
relat'onship between my friend and
his wife is not legal; I do not call it
illieit . . . (Interruptions.) 's there
no emotional attachment to each
other? Likewise the servant's rela-
tionship with the master or his em.
ployer is more emotional in nature . . .
{Interruptions.)
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Shri Tangamani (Madurai): Our
relationship will create laws.

Shri Tyagi: Sometimes my com-
munist friends are very queer. They
may sometimes come out with a sug-
gestion that the wife's and husband's
relationg must also be guided by law.
"They want that there must be bedroom
manners prescribed by a statute. How
can it be done? They are always con-
tractual in their behaviour. That je
my difficulty. My feeling is that the
relationship must be one of love and
affection, Love is never guided by
law. Love is blind as far as law is
concerned. It is also at the same time
sublime.

So, 1 appeal to that affection and

‘that lave in society. I wish that we

set an example by just making a sort
of ethical rule of behaviour, that is,
we must behave with our domestic
‘servants as we do with our own bro-
‘thers,

Mr. Chairman: Shri S, M, Banerjee,

Shri N. R. Muniswamy (Vellore):
"There are a few more Members who
want to spcak. Each may be given
five minutes,

Mr, Chairman: I have to call the
hon. Minister after Shri Banerjee fin-
ishes, We have ng time.

An Hon, Member. How long will
the Minister take?

Mr. Chairman: I think 25 minutes
‘will be taken by the Minister.

Shri 8. M. Banerjee: Mr. Chair-
man, Sir, 1 support the Bill. You
may remember that in this very House,
when one of the undisputed leaders
of domestic servants went on a hun-
ger-strike outside the Parliament
House assurance was given by the
hon. Labour Minister that their ser-
‘vice conditions would be looked into.
He never promised to bring in legis-
lation, That is a fact. But he did
promise to consider the grievances of
domestic servants. I am happy that
the spirit of this Bill or the principle
underlying this Bill has been support-
-ed by all the speakers. My hon. friend
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Shri Tyagi.  quoted the example of a
very devoted servant. He is very
fortunate and that domestic servant
is also very fortunate to serve Shri
Tyagi or to get from him a sort of
fatherly affection,

But the whole thing ig this, Some-
times even the domestic servants are
exploited by saying, “you are just like
my son.” So, they are allowed to
work for 24 hours, Small children
or boys work as domestic servants
out of their affection or respect for
the elders. They go on working for
hours together. I feel that the work-
ing hours should be regulated. I say
that if a domestic servant wants to
work for a longer number of hours,
out of love he may work. But there
should be some duty hours fixed for
domestic servants,

When 1 speak in this House and
suppory this Bill I am not speaking
anything which I do not observe
myself. After all, let us see the con-
ditlons of domestic servants. The do-
mestic servant has to please many
people; he has to play with the chil-
dren; or he has to serve under the
‘home ministry' as we say. If the
‘aome minister’ is angry, he loses his
job. The point is, the attitude of the
Home Ministry whether in the Gov-
ernment of India or in the State Gov-
ernments or inside our houses is
generally not very good. That is
what I say. Therefore, we must re-
gulate the service conditions of do-
mestic servants, gnd it has become
absolutely essential for them, [ have
been given a memorandum submitted
by the domestic servants’ association
in which they have stated that even
the pilot scheme is not working satis-
factorily. A committee consisting of
five members was constituted but even
in this committee no member has been
taken from the class of domestic ser-
vants. The domestic servants have
got their undisputed leaders who are
capable of pleading their case very
well. So. their representative should
be included in this commitiee. Whe-
ther thig legislation which is before
the House or a similar legislation could
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e framed is a matter which has to be
considered very seriously by the hon.
Minister of Labour.

Another question was very ably
raised by my hon. friend Shri Bhakt
Darshan. How is it that the trade
union congresses, whether it is
AITUC, INTUC, Hind Mazdoor Sabha
or the UTUC, who speak so vocally
about the workers did not support
the proposal to bring a legislation, at
the 17th Labour Conference? I was
not present at that labour conference.
But I did raise this question before my
friends who attended it, They said
that they supported g minimum wage
for domestic servants; that they did
mention that their service conditions
should be looked into; but in the ab-
sence of some unanimity among the
State Governments it was impossible
for them to say that legisation in this
matter should be brought. That was
the difficulty which confronteq those
leaders, whether belonging to AITUC,
INTUC or other organisations. That
was the main reason why they could
not possibly support bringing a legis-
lation for thisx purpose.

1 do not say every domestic servant
is troubled by the master. I do not
want to impute any motive to Mem-
bers of Parliament, but for trifling
matters, domestic servants have been
handed over to the police in the North
Avenue, where I stav., It was with
great difficulty that we were able to
get bail for the domestic servants,
When a procession was being taken at
the time of hunger strike my ser-
vant asked me, “Should I join the
procession, because I am one of the
members of the executive committee?”
1 said, “You should join. Why not?”
Regarding the Qquestion as to what
will happen to our food, I may say
that though my wife has become the
wife of a Member of Parliament, she
knows cooking still; it does not mean
that she has forgotten cooking because
she has become the wile of a Mem-
ber of Parliament. In the case of Shri
Vajpayee. the difficulty is these, be-
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cause he is a bachelor, I realise his

difficulty. After all, we cannot think

of a Bill keeping in mind only the

question of bachelors. After all they

are to marry today or tomorrow,

Shri Tyagi: I sympathise with your
wife.

Shri 8§, M, Banerjee: You sympathis-
ed with me and made me a Member
of Parliament. Shri Tyagi dismisse¢
me and that is why I am here gs a
Member of Parliament, So, I shal] re-
main grateful to him throughout my
life.

Sir, a legislation like this is ne-
cessary, Without legislation, by
rousing social consciousness alone, it
is not possible to improve the condi-
tions of domestic servants. With all
the eloquence at his command, with
all his honesty and fceling for the
domestic servants, the hon, Deputy
Labour Minister, who is unfortunately
a dignified domestic servant, cannot
do anything. T use the words ‘digni-
fled domestic servant’ because he has
to pleaspy som¢ master—the Govern-
ment,

Shrl Abid Ali: T have to satisfy the
Parliament.

Shri 8, M. Banerjee; If the hon.
Mover withdraws the Bill, that js a
different matter, But the substance of
this Bill and the various clauses of
this Bill are to be taken seriously. If
a committee is appointed, as sugfest-
ed by Shri Vajpayee, this entire ques-
tion can be gone jnto objectively, keep-
ing in view the condition of those
who engage domestic servants whet-
her they have the capacity to pay,
whether the salary of Rs. 30 iy ade-
quate, or inadequate, whether jt
should be Rs. 30 salary only or they
should also be given food, etc. These
are matters which are to be consider.
ed seriously, It is not only a question
of Delhi. They may not be 10 crores,
but 1 am sure they are in lakhs. It
ghotuld be considered very seriously.
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[Shri S. M. Banerjee]

With these words, I would request
the Mover of this Bill not to with-
draw it. If he withdraws the Bill,
its very purpose will be defeated. If
it is a question of disciplinary action
against him by the party, that is a
different matter. But if the discip-
linary action is not official, but non-
official, as the Bill js non-official, I
would request him.

Shri Tyagi: You want to create do-
mestic trouble in the party.

Shri §. M. Banerjee: I am not in-
terested in that. I sincerely believe in
Panchshee] in non-interference. But
let him not withdraw it, so that the
domestic servants also may feel that
the Government is going to accept
this Bill or reject it, or let the De-
puty Minister say that hc is going to
bring another piece of legislation
much more comprehensive. The whole
difficulty is, whenever we say ‘‘com-
prehensive”, the Deputy Minister
says, “I do not know what is com-
prehensive”. To know what is com-
prehensive, one should have a power
of comprehension. It is very difficult
for me to explain to him every time
what is comprehensive. If he is al-
lergic to the word “comprehensive”,
1 will say, another Bill should be

brought forward embodying all the-

‘suggestions given by hon Members,
which are very valuable.

With these words, I support the Bill
and I would request Shri Balmiki
not to withdraw it. Let there be some
occasion when Bills are not with
drawn. Otherwise, what is the use
of speaking so much, when it is with-
drawn? Let it not be only for pur-
poses of election; let it be actually for
the purpose of honestly helping the
domestic servants,

an Jewe (ot wrfax wdt) - AN

MAY 5, 1861

Domestic’ Servants Bill 15896

Y g faet & v ¥ agi TR AT &,
IF A H 7 oF F wgav g
£98 § agT §G FgA §) IwE 7g) oY
AR g zafeg fF ga vy MY F3 NS
W gl & §m g #grafa
AR § 1 A5G T Fav It foger
g HEWT ¥ F F1 Frfew wrag
FE ATT F1AA E¥ § | UTergHe uFRR A
% faeet & aF &9 faamr a5 fad
AT AT § AR IAFT ATHT  IJART
AR &1 THHA FTFATT R AEL 1
qg ATAAT HIHA FTH! THIT § AT
TIAT A 7 W aqvar ¢ aw g
# & Ay gwfa g &+ 37 gae
fasme 2o & o & A 2o & faedfy oY
o F1 FAXT AT AT YA AT, 99
T Y TAT FTA AT F1E A WAL
T A FEAR R, e, aw
w1f 72 AgY & | T ag & & e
FT _A ® ATHRT ITHT JIT XY AT AFAT
ar o 70wt ¥ ofr € o7 A & 0
uad § T3 #1 99 FT W) IEE
AETT ¥ W AT TAT AR EY ¥F WA,
&1 g foar o qway &1 FAE 7FWRT
T fomr f& w1 W FEAT
ATAT &, A AT WY R I €T
awdr & | wifE sy sveT ey off
FTEX ¥ | ¥W HH IEE sAErE £
swaer & A arfear w1 oA e T
a1 & gt §or ¢ e forr avsz
Arat mfgara Wi gAY gw wAAT Y
X E, ol @ ¥ FH KW | AR
arfaw § tae o 9T gw wa &1 aifaw
IAAT | FTHH T T H8 AE 1@
wE &6 w1 oY wr 2o Wy gy e ot
FAET AW ¥ FHAT T | 79 fagrA 7
gL W W wg ew 2 v ag fegmm
F1 Swf¥ve g1 wwar &, gwTT WA Y
XA ¢, 74 59 £ AwAr § | gwa A
¥ U ST @A ¥ g i D o
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D 18 ot wr wdw g,
9 WASAT qETE, At gmr gasmy
£ g § s g 97 9 2 I o7 w3
Y avwa grfaw &A% | 3% fg a1k
FARK F gwA AT FIH A S
®Y g W gk ATl # wew w4 A
wfew#Y g " 0% 2 I fa gw wen-
TIEL R E 1 T A N g0 IS for
q T @R E, F qwY Wfed q@ §
oA g AT S 9 TWE 8 1
gy =feq

Tl T o @ fE oz @)
IEF, W= @y AT 1§ qwwar g e
EHTAE KT FgA KT ®1E wrawgaway
Y &1 | Y 97 7 g w o ey
X JIFTT FT9 &7 &1 qOF @ R
qg BT ¥asq @ W EH TAET q19R
&A1 wfgq | W9R & &7 qEA
STAT Z7 A5G WITHY ST FTH E

AHIEY AET A g aga Ay
T TwTE A e aga waE oY
qw N gg s @ ax § AfeR d
%7 fors ot ®%m | § v e
wgm 5 wa o fegrara & GF W
Tz &, 9 fir 432, &, dww, arfy O
araTfY AErE W TR qrEy, KAAT, wlow,
wnd ford oft §, oA o
T EATAAE 0F qiw ¥ wifEw
A AFT B2 A EE oW o AW
TN Ftg 7w Avw iz wT A
w & v ot qew 5 QR AR K
fedt feem &7 S Y AR
T 97 Ay ot ®y AR fagr T #
A% Y wreiiafz &, 3% 1 oA A
717 £ fag® gu A & 97 s §e
€ 7% § | Forre afrm awwr aran £,
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RIC IE TR G O S 1121
N 3EE qrgq7  AWRY 94
WX AT M TR e e A
AT ATH WA A KT GUT FY AT
& 5ay g1, qfqq sawA 9

St U qww W @9 ) oy
AR

ot wfer et . T TEF maT
w2 A AT EFT IFEY Yavser gy A )
%7 g7 0¥ 97 g ;WA 7 9oA
YA WA & KA g ¥ (et Y
wiforar #Y g IaF Frwrea € ofew
Tz IA A GET e R A0 wH aR oY
foe o1 A Az ezt w7 q fow o o
£ qTAq THHA q W17 IT €T 1729 .
AT XA AT A G IT 61 ofery TR
q, g% 37 A o o faege aew 1
€ | I K U%  AFA &4
Y wifoer wry WY WA 7 £ W}
w17 e e g R g T

wgt aw arfeiae &1 gww 8,
8 wad & o et g gsTET A
g ¢ | e WA gEr 9, g QW
oy 'AT & W A wAa wrr feT
FTRTAT AR

ot 7o Mo wawll : TH W Y JoTHE
Fer | vw g .

W arfar oW . wrertaw e A
e wwas Y wign | v afer
€ e 8 AN wot qy oY far g oY
o) mg & wfem @, afex fon
@ % A N omy & OA TR
wrTe ¥ wren # ag g At 9
4 o7 %) oY fons fe vende v
frw WA & & pfar § ot agi a7 O
ATy g n fegy oy 1 & & ol et
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‘frgiwmach ¥ fre
TR d s o 7 fear
o | Y fror wETE F of fae & ol
wr W3 gt ft ow Farer 93 i A
a1, HaAT A FrE qorew & @y 9
e e d ¥ wg ¥ g i A oy
€ ok cfege FET sERE ¥ Oy
wd gerfa @ qw gt fy ow A ¥ 0
WIS ®A A w9 w&itw,
g & gar g oft @it & s,
g Wt gRegl w7 qAe § | g
8 g wifed R awew waR w
¥ R 7 & aw

st dto wo wat : wTET WY Wi
afr & et & f@d S FER
wn g agadi g ?

oft wmfew welt : o7% T F
it § fF we ag wwa @ar 9
&Y w31 g | T fAd wrT R

st it ;- IEEY gEew arsy &
ford aATET MY °1 )

ot wfex oot : o fod } fr
fie 2z s & w@T A ) ST AW R
g ¥ Y ¥ aq a% 37 & fad s@
& w7 a0 AdY 2

'ngmmgitﬂfkm

LSO G R 2 £ sl ECABNE £ ]
& v & fe e agy ofr ¢, e
frg™ tc wfial ¥ forw ag ¥ gT
T W WY IIET g €T qAR
wTEa) 1 Ao weT g e
ft vy | Afer g5 o sw feer &
o O & W o A ¥ Ao R g,
ey araw f g fie waard & g
¥ ax ot fr g TR A @ ot
qre fird W ferwrad wrE )
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AR ATE FO @ 9 % W W
wigeet & @ oww fear 9w fe
frrad s T aF 1 R TA ¥ T
O FT @ 49 5 F wewe gt
¥H ¥ W g fm § 9w
gt v Wt & T g wd
I A g W Ew ¥ fag aw aR
X AR AT e § AfeT sl
¥ 0O & & arg ft §w s fawrad
urt & foma & A9 afes & aw &
g W e FaafEt @ aw ¥ €
sHaIfeat # 976 ¥ 78 foead &
fF o gaearg 7 & 1 A}
ATHAT AR & QR HTAA #1 §19
AR ¥ AT # gaatar &@r faqr 6
o wdafoat £ ara g Y &1 af 4,
I a g faw g s wafo
A yAN TN fowmd e o
IT G A ITE GG T OWAET I
& fagr mm

qg FgT fF Y 7 gAY E W
qrfa® T TOH A § ag A HF A &
w0t v ¢ fe wfes smar wow
¢t wife #1§ F4 A T
& oar &, wE T & oY § W wY
Wit § arft § a1 WX A & T-
i g @ § | W IT I &
Ao g fEwawT N ww oy
EorddR @O A o w% afig
g0 g foreen ofesmor § g 9w
fra N o g feren wear §
Frx @ ¥ g § 1 wdwrY ST
sTr i s s Aff * X &, g wg
o feegw aft 7 oo wd-
wift w o g afest & fad a@
wg 31 & afY ¢ feelt W, ol
o ot s ¥ el ww v §,
fad frr mferei ¥ sdwfal & fewrs
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W\ giw w9 wfawt & fewme
fererad g€

Q€ WEWIT ®OEq : qIferel WY
e« oY ?

ft wrfaz weit : arfiet £ freraa
gg 4t UF Ay A A sAwital w1
AR e T 8, FE AT W ag
a7 fe T A% gfoas & smar v
2 | 7Y g R A <Y g e dn
WRW @ awe & 5 gy O
Ja dueaT Wi frge w e
i frgrgm g, s AT W
TE " AR § | EEEHT e
g T frd ge &, oF af el
o faria A e Tr Q@ A g
W TF N RNy ¥ g QW
wifrR fge & ® da & W
T T3 I &Y | Afew w37 & fad
wTq %Y Jomrw AT § A fad oo
wifeT Frasa s T Y e Y 3

w&i % st ¥ g
&1 qeAF P W AER § 9 o mren
% fe faeeft & 939 wAfrgi ) qen
seft @ W iee g
T ¥ §T9 FAT 7@ AgA 1 qgret
& Y it & N A oav F § o A
T I { FH w7 O v 2§
o mg % F agré ot £ ¥ § et
Al W g2 FEET 6 Jr
forgia faeelt & wnew Wi & Wy w R
g W ITH A AR TR
Rt £33 § s 376 v vty
¥t oy forsr o

[Ms, Dxruty-SrEAKER in the Chair]

59 O wifrw v § 5 sroamat #
w A | WX W AT 3T e
% e AN AN iR 5 agw W
dwr em dlwy Wt F )

VAISAKHA 13, 1883 (SAKA) Domestic Servants 15903

Bill
st &7 § A AW 9T FTHW W
arEAr v § o 9 awt A
2 ¢ 9K ¥y fam ax W7 A Q)
a § 1 agw & 0w oy o o
wiferr w1 ¥ sl og wwd off 8
fe fegena & mogt woqe @Y
a7 FgE & A5 g Y F | wg A
TORT FCE T ¥, w47 e
grfae ¥ ot agd g St § S onvrg
ags od | EEfEd gW IR oTey
& aww do v wifgd, oy ft 7
TR AR I H R oaga oy
q&ar & M7 woad § T ew 6@ g
ot & o ) w1 wYaw q1 Qe
N qz¥ 7g wd & fe ¥ g wE 6
f&T vt wyE & fag qe & Awd
oY T |

st ®o o wawlf: FX A I
g a5 3 w3 ava § ?

st wrfaex ot : gftes Y o
g fr gt urk wgi og= ff o) owd
&, T ITR e §, A s fiey
arx ?  fewx dx 2w fEamT

Wt ®o wto weff :  fufgwr ov
o ® EEE w7

JEw W  wR Ewr @
weer §, fafgen a1 g ?

! wrfex welt : Faqa woi w)
b §, vy v qw K

9 fdor & qfor wig ®
faw e war 8, @ aw) Amfew
wawer § 1 v stfirdfre frdnm
a1 Qe Afaredaa o o wff £
q a1 g Wk wT gr a1 fiv agt o
oo ey s a1 fraw
T stk oy aree §, agt Ow W
wwerr w1 o §, v g & ot
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[ sfaz wet)

qdf o gadAT a1 WATARATA, X
s aifira §, i #1 v g € Ao
af | §og Ao aff e @
fo q& g7 dIFr 97 QA § 1 WX
Qaers ¥ &) oz & & gferq qemamad
' TGI w=q AL AwWQATE ¥
fegaw w1 w@fw qww 7 @ g,
T Qi ¥ 2z % A Ry g
il ait<g % T "Er ¥ ar og fa
T TATHT T AN T 94 A
& 1 % Tw ERIES
gre ik N grfas & s f
fax g A7 § | a8 a9 w®T §
f& sx wiAdre azea fgdr 3 N
&% maAx & AN IIH qg TAT K
&1 w7 2 AfEA we 3 mw oa|i
) IOR A9 A7 A Aq § fE A A
w4y 71 HY & 7w Arx g Wy fedr i
QT F17 73 7 TR 74 F 9 fam
33 7 w1 T g1 FW sATA AF
a® A FF ¥ T ezl
D AT, AT ITT A T AT E
ag 7o fad wid7 0f T qeali ¥
fry A ¥, ag 7a ¥ fa7 & van #7d
qam A8 ¥ gzt a7 afAamE
waweowa oy fiw owEw
vt ag qafam iy & 41 g9 gw
IT A § www & F, W T qE
Ay oafl A gfr o gTe
afl araT & )

woft oF arf wwder ad
T E R E ) IF E, T G
3 qF P ow O ww
gwife gy ¥W AEEr A QW W
W T el Wi 3] o § A
I G AN g & e ¥
far g waF w9 W AT OF [ &
& of | rageaw fedt sz afl €
o agx Prsl W wwr

MAY 5, 1961
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s aqf IO smgAF Afit 739 o<
wafeT A wg fe F gEa 9@ § ?
w7 owE v oww d g W
fza & e a@ fa=a 7o gw & TRfeg
ANF] T FAEH Aifgr A7 AW A
famm wfgw 1 ag o ow ader
g1 A F A g AR qlF § g
"9 EAOT F1 WG T T ATAA § |

Shri §. M. Banerjee: Everything

there is automatic.

s wrfae weft - §F 7 g adi
Jarem R - qg Fed § fF

ET 97 ZTT OE 1A WIrSfea E,
afigq T3 z3F ° g7 drw wriifew
&N

s wrfeg Wt aE wEEe
wea7 w1 3d) wr fraa e § ot
ag gaom Al gur A #

T @1 gz &, W fg® A
afg® 7 ®IT, f& g wIAmh owrd
afg | F %T g1 A § | AA-
g AT g W AwAE § qaE]
fger 7 & 1 o T=y man § e
|z ¥ FE 7T AT E AT 9% A0
g w9y a7y T § Jy fe gE
qrARTT & T

g 37 mfwdl % fag ae §g
g wifga A A wrdarf v
¢ afeq g7 e ¥ wre W
®ATqT TqT A I 9C WHW g0 qE
¥q T A § 1 wfew Tar wwar
T A W wswtE ¥ ger
gt osxw & wg wraEr www ¥
aff @1 wwar | e q§r AT
wifge fe ¥ wawm Har o Qe
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mife 3 agn Hragaes @
Fg g f& Y dr ) oAt &
@R A I fHrwreq Aol
F A 398 W@ g, I 09 fAA

AR

mit 1% g97 a| 9w foend
wrt ¥ f& Avarg a4 faeft | = weA
§ & agr & om a4y fowrd  ed
w1y & | gt IC gAwn w=t @ omar,
o At g A & g ffww
ga a1 & fe sgr A feremd =
AaAmfifsamam g a1 R oo
w1 T g frogaw fRo e
FATH ¥ NS AET & | TE T TART
JEAE FT ITHT AR WAT FEN
oY 7w wzz w70 & fo7 Aqre ¥

gAY mETATIHN wAET TT IAAT
ax gfafafe Zrar afgm |« 7% fAa
ag AT @ @ 1 o\ TA™e gy R
f& #w & feg w1 gfaga famzx
adr g 2 g Fwral OAIA AA E
Ffwa gfaa v aferea A1 g arfem
gzl A7 gfagd 8, 798 7 0x A1 W
famr grordt 2w ol T
3% ¥ A7 TOA T AT & 1 WY
oY &1 gffgd W @ TR gwA AW
71 ¥ wifgg € ) IAwT wF fAa,
wredt FAE 9 AN | ®E qHAT wrAY
A9 o 9gx ¥ I faa fxar fa
7 IW ETATTT WTE WO, 9
I wrm faezx frwmnn, T
wft  Fwdaw wvag s fedt
¥ ¥ fgmme T g oY FA6Y TV
wg TOx wrf & gfrga § gAfea
wrax dw ¥ fgara 3 Twx g 1 Afe
AR I T T wvedy dwy, Afwr
it W gAY (@ qrad ¥ vk gwear
aft fasfy | gax g ofr ke
e ¥ fx av& daeT O § w-r

‘VAISAKHA 15, 1883 (SAKA) Domestic Servants 15906

Bil}
fewpa @ wl W 7w ey e A
ar w1 Afer AR g e g
faefti gfras <fweee 7 o #Y Afwr
goer oot fea@ g av fewmA
fora aa g1 fe radfow & fagro
q AR ARTTR 6T ZW ¥

ag T AEY § fo ovameord wawldt
Wfifrrwg gt &1 & wger  fw
TEATTI WAt & v qwE samEr
fee & 1 WY v fwew Y wpfoon
& waM dr Iae afermr ¢ fe
7 e § fow wwre & wig g
ot # fom qged F s W o
qwy 2, g wEwe €Y foaely s
IeT wifge wg w9 2 & faa Aqrc &
g AT FTAW A wT A wfw
w7 g far  gawr Apfesd €3 &
form AgTT 71

AT FHTL WHAAA A g AR
¥ wrfeer 1 fe fors wiwfa) o
gt # gy famdr @ a1 379 v
fe wix Xo‘ﬁﬂ'ﬂ'ﬂ!’ﬁi’@
frm ot & 1 a7 =6 & fw o "w
A qEen ® Y omm g omween
¢ fo gg qz=t & 7 famft g0h
afed yo oY 4T w1 ger § QF G4t fawr
areft B W aneY €1 o fmdy 7 fopdp
aee 7 ggr faw arft B o

g & @ i N e fogrE
teafmeavm fr o g &
gL TN aqeg faw oefy §
T8 ¥aw ¥ a7 §1 mwn § fo g
ararg T fawdy g1 1| s foeg foenfy
¢ e qO fawr aefy §

ot wew xviw o o, wgr oaTQ
faelt w1 o wi% gz dawr feqr
g ?

ot wifex ot : wgw W qfon
i &« foar mar §, g grelt f g @
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[ mrfag w=fY]
qg wTitg gEeq dw wO @ € )
Tga afr degr Fr FEM T T,
§9 Y ¥qw 3@ § | Hfww grEr A
frey # got qiw fowrad &

w1 mn  fw Fag sfEEEE
W A Wl 0 ww TE fr few
faren &Y fawraa & ol aw 98 @
i fasma adl facht | afsa w
farefy mradtg axeg #1 Fv¢ fawraa @Y
AZ FHAT qard W s Az fawma
4 & a1 g9 39 "idY F @A §
1 g T4 91

g Tw sgrpyfa w1 g g
# w3 & FT g fm SR A1g g g
Zaedf & A @ 1 gy WA ST
Ferdaigafmeig Fea d
oY IART aErE & g Y fasrE
wg FATT TR T AA AT T AT
® ger #r gl wrfwm A oAy
e e 9n@r g7 370 ¥ wae
wort W d g7 oW a0 § 9
axx FEAT | ogi ot WYy foaer o
Iy wT feqrEde &1 gaz =anfgn 2@
& Wi o amazr w@n § fw IAwr e
£y sy |

forg™> v w=rEF & @1 J L
fear g gaw arv ¥ oY A wEEg
a fos fvgr 7 97 &M fE 30
gz # ndfy w1 qra Ay w4 af 4y
fe gw ®1% vEar @ O F qAmT
QRT Z7A AEY WET | WA Tl AR

MAY 5, 1961
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st W\ A s, W
FIHE § g8 § gwn w1 v et &
UF TIAAE S A€ FT AT HIT IAE
WIHT & qT AT W A IERI A
fan s 1 & sraen ear g i gEw
ZAAT AW FAT AW ET & 7

st enfer ot ;. g7 SED A
2 fF o g feelt ® ART &
far &%Y v& 1| ot w99 FET TET
AT AFAT F "®IT WA qAET F7
AT ¥ zww fm wif afmm
T 2

ot arestet ;I AT fadaw
T FTR FEEw gf ¥ AW zAE Ay
qrTA #EEqt 3 ownr fAgr WY EEd
TEY AT AT | 7MW AT & AT A avE
7 gz At nT mEmfty | gde
g%\ a1 3AF fa=rd v efqAAn
7 & wE mE

Wt owag oA A A g e

Jareaw WEWAT ¢ AT AT WA
qZEY 1% IAH T HITH ] A I MT
mfes s7a § 7

st i . @A Rt §
W JA F a7 W wAAm a9
N & T WEEATEA § A § O
ft & wwwer § fr ag wEww § 8
™ fam % sy w7 fogy am ) o
%1 fewr q% qures fe @ wife o &
fer vty wiwfol & swr 9T o
e gk ¢ W I@ wgw & Qo ¥
T8 I sy feafa wr faer @R
aferes & o § 1 ww Y wf (W
A KT T WTHR WA & A o
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ol grea  faad .8 oy §
ot feafa ¥ g€ oo o Awe A
T AT | W AT WA § A I
v fF §dT § gzt a7 &Y oEe
T AT 97 A TN AW F 9T TgT 97
f§ a7 =wewe gu & Wi o wEe
F et s gfEm Y & & 0w
AAAT AT g7, I WA Q7 9T ;S
ft Y a7 F OF A7 gw w9 A
AT g a1 & 1 3g wiE A |
aff & MW A A IT T AT AR
g2 @ 9T & A sqrfua ¥77 g
g, 2 %1 wyariETy w7 gw oo <R
2ol 5w oavw ft 07 57 qE1 W)
ST H OSTEG G271 gE W A 9w
ft a1 fEw o7 oft grrefieo
T AT o &G, 99 G, YA I
a #1€ gog Agl g fF 9y s
feet 7 faet & & wmniw & fAm @
AN fao @ T g 1 g ara
g2y R ¥ 99 o= 3 A 7 oy
Araq grAT &, a9Equ draa g §,
S5gdqu FYaq g § A1 A1 wfAT Ay
w=ady g 2, 59 97 A17q KAT AAT
& w7 @ Tiaqy A masA §
gl THE FIW Fva v fgrwA ady
T2 § WY ag AYFT F7 |wra oA €
afY gza & s1§ w17 ww A Tl
g fw g fx &1 7 g7 amnl & fag
1€ ¥ oW A | w7 ey faemE
¢, WY ) W WA @1 A g, W
? faig® aTvw F 41 A F, qE w0 A
e g, 6 3% ww & 2 oaw
¥ % fag A% fag ofra= * araegw
gfead JoEew ¥ & fag, I
faw & fag awr fufesr w1 woew
&1 & fag, B 1 At w7 e
e wifge + ¥ qu feene § fe
ag W fadgs F wray § owae wenfoy
T W WY R AR A &, e &
fawre Bt wer e

VAISAKHA 15, 1883 (SAKA)
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Bill

W g foe7 ow war § v &
&1 & WY 7T 4T qERAET ¥ Wz ¥
W\ AW §62 & WA Y O §47
g mw fag faer wr  fowd w39
Aot & fag ot oA aw ) ool
am ™ | IEw yw gyme (wn
gu wf feq gt q% @ @7 ot W
gaw ar? & faw M i A fea
W7 Uw gWT q rEw wgn few
e §7 061 ¥7 fzur AW NET SEA
gt @ gyAs vl o o wream
w1 P 47 A fam w1 awn e
fagr @, S wranwl ¥ & @ o W
F7 g | gz @E w7 § fr i andt
91 & | omEy A wva gioar
fo=dy gA7 g2@T & M¥T  IT wA W
g oy oS § ) w3y e
trmfe & wiw w7 oy W, gnf Wit
w g A foad gy wogr ft arfew
¢, I fawe guvgr §, fawe ofv-
ferfagi # WY s&Y Q17w smA
AT WATE £ | N7 weAEd fem
#fe o saw fam o gy oft
¥7 A 2 AU | MTT NGRT N,
TIImeA® ¥1giAg ey g W gA
R G REER R K
wfew q@ mAaw § fw weon & war
gian o mf=eY & ayew & gu? mud
o1 maE A ad nfgd 9w oy
$ W ww w7 7 Fouly fore
N1 %1 8% M9 ww 77 §, gew e
7€ g §, wey wivwe w7 aft gan 8,
gz g wifgd | @ w7, TN M
¥ @w w1 oWy 97 aw A wifsal,
s wifs & Awfrat e @ )
gl &1 NI gEt @1 W7 ¥ AN
v} Freary fam e &, qw oEn
IR T W g wifed w@, o &
wft aff % e § 1 W qw T
are § W &% wiw w1 ot Y | TW
w & wer sy & Al ov W
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[+t aresrer]

FLAT 97 | TAT IGF FL KT G{AT
FTAT AT | 9 HAX FT X $ qU2T
91 WX 397 oF wfia a5 q
AY X vy 5 aAfew afefad
AT § 75A E, 7 A | T
& fmd a1 sam, e v g
afi s wafgqas w1 @ & S
grm w1 =g 7 91 ag sy § g
e 7% w2 wr frowoor wat
9T ¥ | I T O W A STl
QT AT T 97 AEAT Forery & o
farerar a1 3% w0¥ fey @, Al A
¥ AN wE q@w T g,
IAHT WA Y, HfwA o Aa W AW
o o foer A & ) AR @ oA
&1 ft farm adt & fv o w oF TEE
M 14 T 3qrA0 ALY 2T & mfEa
3457 A frafy wiw ¥ 72 0 g
QWA T ARATE 7 T wyrA Fwer
EE A

qf7a & RaAAS AT A FET AL 2
g g8 AT w4l wn & fas o
aff m g ¥ gfem &1 F e #7 AdY
A FEA § ) Afvw a7 Iw7 § fy
fag 77 71 w99 &F) 0 FHaT 2,
Mg AR U4 qAaT 8, ITF

T ¢ el A Tt K1 A Gife,

Aflpn W § 921 & T W, ey s
afa & ot § W M wHE e
4@ | 7 § W1E frwer o o A
DA wfgs

gt I FTA ¥ wEr war
wrafre waey § 91T g oF xiw afafy
R ¥9y wxedt &1 N gAY frafr g
frer #2 a¥X 3917 qurd | 4 W
qagRT afafe afr gk § 1 & s

MAY 5, 1961
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N w9 §, 39 & Hgee Y g1 wE TR
7Y & frgm # gry A oY 7 forn Qg
AT A §F W A WG qAGT &, I
wfafafast 1 wos Tfgd & ww
| HA N

79 guadfl 37 & 9rg § A1 Ay
g ger faq ara & 1 79 9 A qEA
foedt 737 ®qTw{r F) o F T
NAAFEDNIE, AU g@ ek & Y
AT & | OF ATF ) G T oAy
=% faa gq sfaw gz of ff W 3w
g T & 70 g o | IEwT g 9
gE O, wifaw 7 avearg a6 7 &1 or
TH AR ¥ W4T WTOE ATHA WA §
oy %Y Wi ¥ 1 7 TEgan g fF o oAy
] FAT F AR H 1 oA T €T
TTMERT FIAT T F(HT 29 8§ |
F3T AMANT § AN AT 19 &7 §,
375 Ffafabr o w9 71 39 F977 7
A wfgd | weAA F AR 9T ARG &
1 7,q 77 afe7, wm i oY gk
77 37% SfaiataY ;T g E ww
g fAa M@ F1 7 w97 TA & WOAE
qYHF T T, W fFEe wieF v
T OARq |

q AN A 7g @O fr €1 v
wF el 2 & oarfy Afww g ofr ®
HrerArger frere 4R & T w7 AT
AN w3 f ¥ qraed ofr ey 3R
arft s & f s & oA A
T g ¥ 1 W wTEETIR WA off &
fem § w7 o Iw A% wfer srfee fe
§, ST & &x w7 f ) @l B A
I} & . wf, ¥wTr nw S W7
1 v oo ¥ forg o & T e
X £, o) ot It g & oy wifgd
ot T 1 N W w1 OF T WA
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15913 Constitution VAISAKHA 15, 1883 (SAKA)
Services in Punjab

(Amendment) Bill

Sir, the amendment that I am seek-

wifgq | ®rw 5 39 o ©1 TA T AR
y TR X ing to move concerns article 226 of

wfg feur a%

o1 39 wgad ATAAeq wiadq g A |
N Aqafag T aed Trafaacear
wqi3z |

q% § syer WA ug g fr gar
far @ & gi, faam o 7 &1, fa¥x
qQF ¥ g, o & feedi W IAF 9fF
FEEA ) 9K W I7F AfA Ay
w( TAGT T WX A7 §Y swEEr &
X\ TEET MT WA AT 79§
Y §3fT § 1 IF v wvAT & | &fgw
1T N 71,77 F 90 Y 2, ) wraar
w7 gadt ga% wfa @) 3.7, 91 7qem
o9 ¥ 917 TA g TwAT ¢

TFN AN {77 q1 fF 747 wgram
77 77 fr14 w1 =T 70 77 Alwa
FOOIA IFE oAy gl afew
T2 IR AT v H A wgr @
fe g Ar7q | AT TT F fAT
qZ WAF T4 & 9AH F7 77 ¥ AR
€77 F10. syfea § wmF sa e
1 7if1q 37 g | g 7 7 ot aadra
qzqi A4T ®AT AT FI FTT 7 TA1AZ
i g fe 3:gtr oF wfr v fam
sut {®&1 & )
Mr. Deputy-Speaker: Has the hon.

Member leave of the House to with-
draw the Bill?

The Bill was, by leave, withdrawn,

17 hrs.
CONSTITUTION (AMENDMENT)
BILL
(Amendment of Article 226 by
Shri C. R. Pattabhi Raman)
Shri C. R. Pattabhi Raman (Tan-
jore): Sir, 1 beg to move;
“That the Bill further to amend
the Constitution of India be taken
into consideration™

the Constitution.
as follows:

“Not withstanding anything in
article 32, every High Court shall
have power, throughout the terri-
tories in relation to which jt exer~
cises jurisdiction, to issue to any
person or authority, including in
appropriate caseg any Government
within whose territories directions,
orders or writs, including writs
in the nature of habeas corpus,

mandamus, prohibition, que war- .

ranto and certiorari, or any of
them, for the enforcement of any
of the rights conferred by Part III
and for any other purpose.

Mr. Deputy-Speakers The hon.

Member may continue next time.

17.02 hrs.
INTEGRATION OF SERVICES IN
PUNJAB®

Fr qAq & ACTAT € (2qA F A H
T qr, IT wr ¥ wAw frar o,
T ¥ 37 ¥ § ¥ fyrwes T weAT
TETE N TAE AT H g ovw oA
oz A A e f fe sz
qzy ardr QAT AT, fEus ® e
7 e F o d griw s fafirzr g ot

This article reads

i

Xt g & A6 fuirezr 7 39 1 0 °

RIY gk« 39 ATRIY § my ndre
w1 Aare fpar ar @Y7 T AYT @7
™ wm &7 doe fear o fe forer
ff qoadrr § 37 T %1 fuT g KA
afew 97 £z fymr aEm o W
¥ g & N wvd §, wfasdz b ufade
W § oy guirRedw oty A
3a A fedt f grovr & I wwart
o aff waar wdm A fie o #
7 gt 7§ 1 34 W\ fargw g
TEWT AT | K9 AME TCR oF ) vg
b wrpn § fe oy ah &y gen, Ty

*Half-an-Hour Discussion,
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g in Punjab
[t T ea) ‘

N g afwerdiz ¥ = form- Central Government or other ap-
AERTA faw arq fEar =9 Lexs H, i:rog:mte aut&onty in sucth.,r.uon
an%qarfan:qnm:‘f‘aqﬁ: erritory as the case may be
FATT LY WIT 2% W) FIW & ATAA A %Y FT woww g & F @
W A XD a A oardg § F@ q¥ma ¥ qarfas A dawn I ey

AT L A NBATCOLFF AT

“(7) Nothing in this section
shall be deemed to affect after the
appointed day the operation of
the provisions of Chapter I of Part
XIV of the Constitution in relation
to the determination of the condi-
tions of service of persons serving
in connection with the affairs of
the Union or any State:

Provided that the conditions of
service applicable immediately
before the appointed day to the
case of any person referred to in
sub-section (1) or sub-section (2)
shall not be varied to his disad-
ventage except with the previous
approval of the Central Govern-
ment.

116 (1) Every person who im-
mediately before the appointed
day is holding or discharging the
duties of any post or office in con-
nection with the affairs of the
Union or of an existing State in
any areca which on that day falls
within another existing State or
a new State or 3 Union Territory
shall, except where by virtue or in
consequence of the provisions of
this Act such post or office ceases
to exist on that day, continue to
hold the same post or office in the
other existing State or new State
or Union Territory in which such
area is included on that day, and
shall be deemed as from that day
to have been duly appointed to
such post or office by the Govern-
ment of, or other appropriate aut-
hority in, such State, or by the

I 71 q1% wawe ag R fv afefow &
AT & A7 A RTq §F N e
g 9a # fipdy frey w7 fefras o
sRnE @ T S ) afes T
o S g5 gHT IF 41 AT T4 frery ?
Q% AgT JET G qqmEr oI
gfer sofem ¥ ag @

“The grouping formula was,
however, contrary to the decision
of the two Chief Ministers that
the posts of clerks, assistants, as-
sistants-in-charge deputy super-
intendents and superintendents in

PEPSU were to be treated as

equal to those very posts in the
Punjab.”

TH AT 'ﬁ'w;f'q 't 87 fa=

“Al]l services from the post of
a clerk to that of the gazetted
superintendents and superinten-
dents were to be grouped to-
gether and their seniority was to
be fixed according to their length
of service.”

AT Fg4 &1 7oA« qg ¢ {6 wfagwr &
AN LA WIT T KT Ffww 77 G
wifgd Q1 I€ IFTT FETH WiEaE
fam fam R&r0 & =T afaw &7 A,
Iq TR NI ET ®) F9% 5T § fivy
e feur ) @R faems g
¥ foaad cemraior €, fam & arez
Re,ooo*mﬁ,mmﬁl
' ¢® oTg qg AT T AT wgm § fw
AN TN TR g T dHT FE@ &
fad geix & af @ Iud faelt ot
e @ A ¥ Y o off 97 awmw
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! AT FT g AR G T7qHE &
GRY & AveTYS FA fRgy | A0 w
T FY qTALT gAY S F A 9 oAy
FmAfrarg sy w21 8

“The Centra]l Advisory Commit-
tee did not approve of the method
of fixing inter se seniorty adopt-
ed by the State Government and
recommended that  seniority
shoulg be fixed on the basis of
the length of continuous service
in the equated grade.”

VAISAKHA 13, 1883 (SAKA)
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fegr 17 | 9 Qo H &% R X
Ty

“The Central Government may
at any time before or after the
appointeq day give such directions
to any State Government as may
appear to it to be necessary for
the purpose of giving effect to
the foregoing provisiong of this
Part and the State Government
shall comply with such direc.
tions."”

15918

T wrg o7 § a7 ot wom e g fw
fr: it g wREy qrer @ wf ww o
AR g qr Al 4y @
M & A (v f agawem « &

qEY 721, A1 wAA Az £ T4 A7 A
FEAT T TAFT ZETT IVATT A 0T AT
frrar &

“The Government of India ac-
cepted this recommendation and
passed orders on that basis and
also cancelled orders which were
passed on the recommendations of

form famy oy 2 -

“The Central Government may
by order establish ong or more
Advisory Committees for the pur-
pose of assisting it in regard to—

the State Advisory Committee”
(a) the division and integration

of the services among the new
States and the States of Andhra
Pradesh and Madras....”

& €7 wz 77 77 {1 Tz e g
g A1 avA w1 wE 7z w2t Tt qF af
qY | fzgema T w7 9 f1 7gA 57
€29 wa gi 4%\ 38 1 37 b
Gt fray T qTr gz ot F JaA ar
o INE AT 0 A7 FA AT ¢

#at rer o wman g & fe o gy
ara faegem aves @, A Odtie g ek
qmfae ¥t Swm ar, frw W dgw
quars Tt w A 7 v fY s fra,
ar fam &1 g ¥ g7 meAdz 3 f
ar forar, 37 waeww o7 {57 wgw v |
N aera afx” mp ey, N
g ®71 T4y

“In view of answer to parts (b)
and (c) given in the attached
statement, action will be taken to
work out the inter se seniority on
the basis of the formula now
agreed to after they have been ap-
proved by the Central Advisory
Committee, The principle general-
ly adopted in other States for fix-
ing inter se seniority is conti-
nuous length of service in the
equated grade,

e & oz wzm wzm g %
&= maAiz & fag aufamz w29 qg
qr f& 17 AT 200 W 2w g I
*1 fezraar oy s o fe Y Ry
gor 8, ¥zw dwwr al €7D W W
T §. I 72 g0 ¥, I 9T wAN

“The State Government pointed
out their difficultics in giving
effect to the orders passed on the
basis of the recommendations of
the Central Advisory Committee.
The matter has since then been
under discussion for resolving
the differences of opinion on this
point. An agreed formula has now
been evolved.”

70 Taw & qu arv off v B
¥ T T g R T qe oy
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[sr Trw g ]
tFz & qarfas “war gwm, @ fRT A
fenteedy Y | 7 FAT9T & w2 A
T ® A% fFar v 5 ag SAET
fedvredy 4 | S5t 7% &3 ATYW FA
= wifern £ § wrd fefaedy 8 §,
fas fedrweet ag & % Yo &< fzay
T FET A 47 g R A Aoy
¥ % g g7 qufcese q a2 w9 a%
TR raer gufve ¥z § | w79 3o € ar
§ I7HY ez 3o 77 AFATE | AT A
‘A FT AH 41 qg qAIGEEL
mar | fAw AgY uF feRmed) 1 "EAY
oY, I fedrre T FATE £ fedredy oY
az # % qg ff mw F7A A wfrw
®Y | A9 wEaeaA & gg wifge fegy oy
L AL A ISC LI SRR CIE Lo
#3 ox 7Tty i ag qure srogeT
w1 Y AW &7 77 Y qqeT ®) Kifgrw
Y F7T a1 e fEay M@

It will take a pretty long time to
give the details,

o &3 g f quy fe Y oiftse ardfs
¢, fowt Awana gon ¢, w1 A9 A
aoTg oY T, @ wgr oA fe Iy s
o qEd & AT Y, awfEd werz Ay €
woaETm ot Y F 7 W A
EISH & ATHA 9@ & AT ATgaT | I
RANT TE £ AT q7 Y IH hwA 0
WHH $ATA € wifgw &1 7@ ) 774 )
i ‘4 qg witw & fe o Y e
& i ftaeed & oy fag g1, fomey
A w oY 3 ft am faar 91 Wik
forewt §g9 A AT AqER A AR K
fa” greT It f&° ° I GO ®)
wra foratr arg | F ag arx gaiaq wyar
" e gy 0 EEX FIfARW & &M
=TS AT A ¥ )@ w1 2w
i, g N e & 2w A feR-
W ardl ITR! AEHE F@ T
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‘T A omw fear mr WK 9EE 3
grEtaq arfas frarmar i i oft
RTF AT AR A T

3 9 Twm fegea & Rl

F W9z gunr FIT M AT S@ %

%z q g 2o gaAre APt &

T wEr L IEE W FIA H A
aiw ;i Jmw {Fa

O @@ d gy FEAN AR E,
o\ qraTg fedY effa7 ¥ 7 avT HY
ariz #30 fa fom avg 779 o1 s
q1 &1 auTy fgegearT & w37 ooy OF
oY w2z oY f¥ foma w=s T ey
feqr =i 1 A & fau ay faey
v 1w & fom w2ez @Y far mar o
AR avg g ot fE gmi A g ¥
AT 9 IA% A UF { AWH 97 WY
qF AW 297 & AT WY Tgad €77
AT 91 | AT IFiT IR REA €Y
9T %< fogr | A1 @ wwwar g %
aefads & a1 g fear o W1
A wrteT # ag Wi § e 59 qrRe i
&I A W AT W©T I, AR
farert Y feRYawedY a1 7 g1, WX awTw
AT £ €T § EWT TFGT F AT
STT T wTOT wfww 7 I EEA
)

WET A AT BT 7 TWA & AR
W # ft Wi araw aff, w7 gEd
arétw g wor g 1 Afew S owEre
feqy T IAR AT femm ¥ W@ A Q)
o e 3w maz @ 3 fegy T )
gafaT agi a% £ T FTOF 97 7 Av
T BT | W A 3T A §) £75
forgy o KT ITET RAwT FH w7 awT
ot § fr 3% M foa=fer § sawY
TS I (T { WK gl @
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W ¥At fFay g 9 q| w5 A
7gi & | Afe ol aF T oY HaT @
e far qqus o= g v g
REX 1 ATATAT AT AT G TAAHE
1 ggFm ) fwg w0g s 78 s 9T
oET FL |

ST 7 FATE qgT WEW &
TATH T TATHZA WYY ALH TAAAE Y
tfgme wifsad & qraw 97 fege
7T § | 3Afe 7 g g fr afeas
& arq wefeq £ sg ofw s797 7S
FAT I A 77 A g v @ ww fw
I ¥ A79 32WHF % qAF § IR
fem 9@ wwifs 9% @t & 7 @3
wafew g & 1 777 T # w7 gTEN
T A@ 4 1 & 7 A ag ava Al w9
¢ % 77 30 2977 wfwas & 19 g%
1 FA & | qR TR @ fE W ew
TR 97 %7 fa=re fegy sy

ot gwTEe oWt (qEiE)
& <1 957 Q@A OEAE | K AT AR }
fe o1k aga A Fareat w1 &L T
& My famg gwr, W7 3T g1 WY
qoeTd A I frareat &  wawfoad
® a1q 3 Ify sqawre fear, ¥ &=y
TEIT R T MNAT %1 9977 fway f§
FATA ATHTT &1 54 IAT FT G
A ¥ w9 A wfsTear ff ?

FaTaage eIy & xeqn Y
9, ¥ ¥V qTET 7 GE WAA €7
wg feqr fe fesd sqofogr &t
I TEm W W WY § aEE Am
7% fa g § A fers 1a go
¥ sAWd wa aw § e 3
T & wqen FqT g faen g

T qwaw g (fEdagT)
% 7z qu Wz g 5w w oA
® A2 A g @ darw & ot fr oy
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%qw%fwfmz?w&tq%nhﬂ
WEHT FTAT A1 AT NI § wnw
MY FTE R

FAT O Sy oy gk § o
g FY AT § Q¥ g ) gfwaw
TR Mym A g g ¢

AT § 7 Qg Wigan g % aar
qF A9 R & g w1 gTo g B e
faq oz €Y Moz § wrzfugr @)
FA%0 fear T 41

o1 wew win o s, s oew
AF7 &1 forwrgg FAm qaa S R @
wg TIATel Y ofY (arer qey ey
a1 ¢, o fasras § € s s
% A1q A At § Ifwm ey oi aft
o ?

ot ®o Mo W (gfFar) : EAt
ag1 & fom sefemy &1 §m= w1 grewe
feay o A% @A foq g1 wva &
iz N oft aw Prey A fear
Lo

TJUTW WENT © (X AT Twrer o,
qara w1 § |

The Minister of Siate in the Min-
istry of Home Affairg (Shri Datar):
Mr. Deputy-Speaker, Sir, my hon.
friend who has sponsired this dis-
cussion was needlessly critical, and®to -
a certain extent, also, the information
on which he built his case wa: rather
inaccurate. The Government of India
have some time before the rcorgani-
sation laid down four principles for
the equation of services, and there-
after they have also laid down certain
principles for the fixation of sen ority
in an equated grade. All these prin-
ciples were sent to the various Gov-
ernmens, because on 1-11-1956 the
new re-organised States were to come
into operation.
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[Shri Datar]

‘When this question was considered
by the inter-State committee of the
former PEPSU and the original Pun-
jab Governments, it is not that they
only relied upon, what my hon. friend
called, the cadre-cadre equality. That
iz not what they did. I would like to
point out to my hon. friend that that
is how, unfortunately, a situation
arose which has created a lot of, what
can 1 say, representations and incon-
venience also.

The representative of the PEPSU
Government, after agreeing to the
first principle in general of cadre to
cadre equality, also pointed out,
secondly, the point with regard to the
grouping of services. We agreed that
there was a lot of reason in it. We
said that in a smaller State naturally
the promotions were quicker and the
cadre was smaller. Therefore, we
agreed that we would consider the
entirc length of services in cases
where the normal method of recruit-
ment was by promotion.

I would like to tell my hon. friend
that Government are fully seized of
this problem. Government have before
them a number of representations
from the former PEPSU officers, and
Government know what their repre-
sentatiens are. But, for the informa-
tion, or, rather the correction of what
my hon. friend has pointed out, 1
would say here that the inter-State
committee, both at the officers’ level
as well as at the ministerial level—
that should be¢ noted—considered both
the wiews and evolved principles of
integration on an agreed basis. They
have pointed out:

“It was also decided, however,
that in services where recruit-
ment was normally d'me by pro-
motion from the services below,
the seniority list of the personnel
in such services should be drawn
up by grouping such services.”

“Therefore, I would point out to the
hon. Member that at the time when
this particular more or less general
agreement was come to between the
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representatives of the PEPSU and
Punjab Governments, it is quite likely
that the full implications of any such
agreement, or in general of the group
formula, might not have been realised
at all.

I would point out the general history
as briefly as possible. After this par-
ticular agreement was before the
Government of India, the whole
matter was considered and Govern-
ment then tentatively pointed out to
them that in as much as at a later
stage under the States Reorganisation
Act the matter has to come before the
Government of India and a final direc-
tive has to be issued by the Govern-
ment of India, therefore, Government
would allow the various States con-
cerned upon any formula
that they mght consider proper.
Under these circumstances, the re-
organised State of Punjab proceeded
on the assumption that there was a
general  agreement, so far as the
grouping formula was concerned.
Thercafter, the Punjab Government
issued what were known as Punjab
Integrated Services Seniority Rules.
Thev also were issued within some
months or a year after the re-organi-
sation and, thereafter, the question of
the seniority of the various officers
was also taken into account.

So far as grouping formula is con-
cerned, it is not as if this question
arose onlv in Punjab and PEPSU;
therc were certain other States also.
So far as the Government of India
were concerned, they agreed that, as
far as possible, to the fullest extent,
there ought to be seniority on the basis
of cadre to cadre. That is the view
that the Government of India took.
But, as I po'nted out, it was subject
to an agreement between certain
States. As I pointed out to my hon.
friend at an earlier stage, here there
was something like an agreement. I
would not like to bind both the Gov-
ernments to a particular course of
action, but in as much as there was
some sort of an agreement, the re-
organised Punjab Government pro-
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ceeded on the basis that the former
PEPSU Government were also of the
view that in suitable cases, especially
when there was a promotion from a
lower post to a higher post, the group-
ing formula might be taken into
account. May I point out to the House
that such promotion can be direct re-
cruitment or can be by promotion,
and the agreement was to the effect
that the avenues of promotion from a
lower post to the higher post was in
this manner, namely, by considering
the seniority and other things, and not
by direct recruitment? That is how
all this has started, and it would not
be proper....

Shri Ram Krishan Gupta: As there
was no PEPSU Government, with
whom was the agreement reached?

Shri Datar: With the Punjab Gov-
ment in which there were PEPSU
officers as well. Let not the hon.
Member needlessly blame the present
Punjab Government. Under the pre-
sent re-organised Punjab Government,
there have been some officers of the
former PEPSU state who have been
dealing with the question of seniority.
I would not mention their names but
I would point out that this is how the
grouping formula came into operation.

Subsequently when the matter came
up before the State Advisory Com-
mittee, so far as the non-gazetted ser-
vants were concerned they also did
not go into the propriety of this. They
only wanted to know whether the
formula was correctly passed and used
in a particular case. Thereafter there
were certain appeals. Thrse appeals
could not be entertained on account
of the fact that prima facie they were
according to the State integration
rules.

We also have a Central Advisory
Board, as the House is aware. When
this matter in respect of the gazetted
or higher officers went before the
Central Advisory Board not only in
respect of Punjab but in respect of
other States also, the Central Advi-
sory Board took the view that any
other formula than that of cadre to

524 (A LSD—9.
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cadre equation would not be proper.
Therefore, they rejected what you can
call the grouping formula so far as
the cases before them were concern-
ed. This was after the appeals against
the decision of the Punjab Govern-
ment on the advice of the State Advi-
sory Board had been disposed of.

Then an anomaly arose, namely,
that in certain cases the grouping for-
mula had been followed and in other
cases and so far as the rest of India
also was concerned, the common for-
mula had been followed. That was
why the Government of India them-
selves took up this question. We re-
ceived a number of representations
from former PEPSU officers also.
Thereafter there was a long discus-
sion. We are extremely anxious to
see that the rights that the services
have, either in the States or in the
Centre to the extent that the Centre
comes into operation, are always safe-
guarded. Therefore we wrote to the
Punjab Government pointing out the
difficulties as alsg the anomalies in the
position. After that we had a meeting
which went on for two or three days
between the State's officers and the
Central Government's officers. The
whole matter was discussed fully. 1
might inform my hon. friends that
there the officers, some of them, who
attended were also from former
PEPSU State and the interests of
PEPSU officers were also taken into
account because it was their repre-
sentation that their senlority had been
depressed. If, for example, there was
going to be a cadre to cadre seniority
then naturally they might not ‘have
lost to the extent that they have done.
But by the operation of the grouping
formula, it is true—and my hon
friend is justified in complaining—
that there were certain cases where
senfor officers in PEPSU got their
seniority below certain junior officers
in the Punjab State. Certain District
Judges. for example, in PEPSU were
placed under Subnrdinate Judges This
is the case in a number of other dr-
partments.  Therefore, QGovernment
had to consider the matter as care-
fully as possible. On the one hand.
the position was that there was some
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sort of an agreement on behalf of
the representatives of former PEPSU
Government which naturally induced
the present Punjab Government to
go on with the implementation of this
grouping formula and, on the other
hand, it was also represented very
strongly to us that a number of
PEPSU officers had suffered in their
senjority and that considerable hard-
ship if not even injustice had been
done to them,

It was under these circumstances
that these opposing views had to bo
fully recognised. The interest of jus-
tice has always tn prevail with ux
because ultimately under article 115
of the Constitution we are responsible
for settling this question and under
article 117 it is open to us 1o send «
directive to the State Government
But, fortunately, after the recent con-
ference held in February and March,
it was found that both the groups
agreed that some changes should be
made. An agreed compromise for-
mula, on behalf of the Punjab State
which reflected, may I point cut to
my hon. friend, the views of both the
Punjab officers as also of the former
PEPSU officers was evolved. My hon.
friend the other day as also today
wanted to know the details of this
formula. It is rather premature lor
me at this stage to disclose them. But
that formula has the support not only
of the Punjab officers, but also the
former PEPSU officers. Let us try
to remedy the evil; let us try to miti-
gate if not completely ecradicate, the
evil. Let us not maintain this regiona!l
idea of former PEPSU officers and
Punjab officers. We have t» consider
all of them as the officers of one Stait
and on this basis a common formula
has been evolved. I am very happy
that the Punjab Government reflect-
ing, as I pointed out. the viewx of both
the officers. have evolved a formula
which is fairly equitable.

The complaints which the hon.
Member voiced have been before Gov-
ernment. Government are anxious to
do full justice to all such complaints
They want to remove all complaints
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to the extent possible. Now an ~grecd
formula between the Central Govern-
ment and the Punjab Government is
before the Central Advisory Board.
After their advice is received, Gov-
ernment will take necessary action
and as I pointed out in my reply, if
some reconsideration of the order
already passed becomes necessary in
the light of the compromise agreed
formula, that also will surely be done.
Therefore, I would point out to my
hon. friend that he should not asl
me at this stage t» disclose the details
of this agreement which has, as I said
the support of the State Government,
reuecting both the views, and also the
Central Government. We have sent
it to the Central Advisory Board and
they will also, I hope agree with this.
As soon as they agree and expre-s
their opinion, Government will tale
necessary steps so far as the various
representations that are before Gov-
ernment are concerned. Government
will also consider whether there is
any need for a reconsideration of the
order that has already been passed.
Thus, I would point out to my hon.
friend that Government are Tfully
seized of this problem. Government
know the views of the various sec-
tions. I would not point out the pros
and cons of both the views—what the
Punjab officers’ case was and what the
former PEPSU officers’ case was, That
is all of academic interest only, espe-
cially when happily both the States
have been fully reorganised.

So far as PEPSU is concerned, there
has been reorganisation twice: first we
had the PEPSU State round about
1947-48; then PEPSU remained a Part
B State for a few years till 1-10-1856;
then it has been merged in the
Punjab; ultimately the whole area has
become Punjab. Thus vou will find
that whatever is necessary, whatever
is equitable will surely be done by the
Central Government. becausc, under
the Statez Reorganiszation Act, it is
the Centre's responsibility and the
Centre are fully alive to this problem
and they will take proper =teps as
early as possible.



15929
11.34 hrs.

VALEDICTORY REFERENCE

Mr, Deputy-Speaker: Hon. Mem-
bers, we have just concluded the
longest sessions during this year. 1
am happy that we have done it with
that toleration and forbearance which
was expected of us. On occasions,
there were excitements; tempers have
also been exhibited sometimes; but
always it was considered that discre-
tion was really the better part of
valour. The Chair, of course,—‘nclud-
ing myself, the hon. the Speaker, as
well as the Panel of Chairmen —is ex-
tremely obliged to hon. Members that
they have given that co-operation
which was very much needed. The
Chair alone cannot maintain the dig-
nity of the House unless there is com-
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plete co-operation by the hon. Mem-
bers; and we have absolutely no com-
plaint whatsoever, because we got
that co-operation from cvery s de and
from every individual Member.

Now that you would be going to
your constituencies you carry with
you our good wishes. May success
meet you everywhere, and you might
come refreshed with a feeling of the
greater responsibilities that we have
to discharge.

Shri Raghunath Singh, Shri Datar:
We also thank the Chair.

Mr. Deputy-Speaker: The
now stands adjourned sine die.

17.36 hrs.

The Lok Sabha then adjourned sine
die.

House
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CoLUMNS WRITTEN ANSWERS TO
ORAL ANSWERS TO QUESTIONS—contd.
UESTIONS 15669—15716 .
Subject s 57 S.Q. Subject CorumMns
Nos. Nos.
1926 Former French pos- 1930. Price of fertilizers . 15718
lﬂllﬂn? in Ind'il . . 15669=—T2 1931, Investment target for
1929. Technical guidance by Third Plan . . 15719
Small Industries Service 1932. Sanctions against South
Institutes . . . 15672—74 " Africa ) " . 1571 °
1933. Polythylene Project . 15674 1941. Agricultural land for
1934. Priceofartsilkyarn .  15674-75 Displaced Persons . 15720-21
1 Pakistanj attempt to
93: survey the Godagari U.S.Q.
Char area in West Bengal 15675—77 Nos.
1936. Indian territory occu- . .
pied by Chinese 15677—80 4607. gﬁ%‘i’ﬁ“".ﬁ"‘f‘” l'n 1571
1937. Visas for Delegates to ] . .
the Conference of C.P.I.  15680—82 4608 g‘mnﬁﬁ’: 'r“” e s721-22
1938. Kidnapping of Col. .
Bhatta riee . 15683 4609 mi}?]:: d‘Second ch 15722
1939. Small Scale 1""““"'1 610. Uranium deposits in
U“l;m .Pltel N 15683 —85 4 Salem District . .  15722-23
1940. Lalb 1 Nagri 4611. Boundary dispute be-
Mining, Dandeli . 15685-86 ween people of NEFA
1943. Indian News Service  15686—88 and Assam 15723-24
1042-A lonese of Indian 4612, Industrial Estntet in
42 d%yoent . . . 15688—93 Andhra Pradesh . 15724
1943. Indian Embaasy in 4613. AIR. Stations in
Congo 15693-94 Andhra Pradesh . . 15724-2,
1944. e mle Pak inﬁltrl- 4614. Cottage and Small-Scale
tion into Assam 15694—98 },ndldlst]r.liﬂ in Andhra
1945. Closure of jute mills in rades . . 1572
o West Bengal . . 15898-99 4615. Industrial Units in
1947. Indian Jute Mills Andhra Pradesh . 1572526
Association . . 15699—15702 4616, Japanese offer for print-
1946. Indian tmops in ing and writing paper 15726
Congo . 15703 4617. Allotment of quarters . 15726
1046-A IndhnNationah in 4618. Tapioca . . 15727
Cuba. 1570303 4619. Production of 'Mushll-e
SN Azam’ . 1573728
Q. 4620. Dalmia Dadri Ccment
Nor. Factory . 15728
17. Kashmir . . . 15703—28 4621 Industrisl Estates in
18. Boycott of damaged Punjab . . 15728
Liberain Ship . - 15708-09 4622. Housing Scbemes in
19. Miljtary Secretary, Punjab . 15728-29
Army Headquarters . 15709—14 4623. Demand for Cement in
20. Rickshaw Pulling . 15714715 Punjab . 15729
. Kanpur . . 15716 624. Deveclopment Ol' Blck-
a. COD. K 57 4024 ward arcas ofUmr Pn-
Written Answerns to desh . . 15739-30
Questions— 1517 =157 463s. Indiansin M’ncl . 15730
5Q. 4636, Export of iron ore to
Nos. Japan . 15730-31
1937. Congo . . . 15717 4628. Kalinga Indu“““ L‘d - I1s53-m2

928, Godowns in Calcut ¢a . 15717-18 4639. Export of handicrafts . 15732-3
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WRITTEN ANSWERS TO
QUESTIONS—contd,

UsQ. Subject
Nos.

4630. Exise dutyontea .
4631. Punjab Fmancc Corporn-
tion .
4632. Nagaland .
4633. Refugees from Tibet
4634. Primary schools for
Children of Dlsplaccsd
Persons in Orissa
* 4635. Construction of bndgc
over Digaru River 1n
NEFA . .

4636. Financial comrlbunon
for Third Five Year
Plan .

4637. Press Trust of Indu

4638. Affect of power cut on
jute and cotton mills
etc. in Caltutta

4639. Bharatiya Mazdoor
Sangh .

4640. Investment by Indum .
industrialists in Surinam

4641. Occuptation of Aksai
Chin area by Chinese

4632. Bonus for dock workers

4643. Closure of mica factones
in Bihar .

4644. Aid to Bhutan .

4645. Loans by National In-
dustrial Developmcnt
Corporation

: 4646. Rubber cultivation in
Kerala . .

4647. Agricultural  produc-
tion target durin,g Thlrd
Plan .

4648. Power proclu.cr ion target
during Third Plan

4649. Target for roads dunns

- Third Plan .

4650. Plots in Defence Colony

4651. Pasighat Coopenure
Saw Mill, NEFA

4652. Supplies to NEFA

4653. Local Productivity
Councils . . .

4654. Visit of Indian-nationals
to Pakistan and Pakistani
nationals to India

4655. Publication of Import-
Export Policy befm
announcement .

1656. Raw  Msterials Sub-
Committee .

[Damy Drcst] 15934

CoLumMNs

15733

15734-34
15734
15734-35

15735

15735-36

15736
15736-37
15737—39
15739
15739-40

15740
15740-41

15741
15741-42
15742

15742-43

15743
15743-44

15744-45
15745

15745-46
15746

15746-47

15747

15748
15748

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject CoLumns
Nos.

4657. Indian National Trade

Union Congress . . 15749
4658. Buildings lying vacant

in NEFA . . 15749-50
4659. Appointment of Indian

Diplomats abroad . 15750-57
4660. Correspondence in

Hindi with Unions . 15751
4661. Publications mued in

Hindi . 15751-53
4662, Trade Dclgnion to

Iran . . . 15752
4663. Quota of cement for

farmers . . 15753
4664. Forests in NEFA . 15753-84
4665. Indian Frontier Admi'n‘h-

trative Service . 15754-55%
4666. Trade Pact with Malaya 15758
4667. Demarcation of Indo-

Pak border . 15755-56
4668. Paper Grade Pulp Pro-

ject in Assam . 15756
4669. Facilities to exporters

and trade delopations . 15756 57

4670. Recommendations of
Tripartite Conferences 15757-98

4671. Government of India
Press, New Delhi . 15758

4672. Transistor Radios . 15758-59

4673. Theft of documents
from Custodian General's

Office, Delhj . . 15759
4674. Quarters in Srinivaspuri
and Andrews Ganj . 15760

4675. Claims of Sindhi Dis-
placed Persons in

Gujerat . . 15760261
4676. Industria] Museum at
Bangalore 15761

4677. Industrial Euum ‘. 15761-63

4678, Displaced Political
Sufferers in Delhi . 15762-63

4679. Air-lifting of suppllum
NEFA 15763-64
4680. Alr-lifring o{ lupvpliu to
to NNEF.A 15764-63
4681. Valuables of unnulhorhed
occupents in Govermn-
ment premises . . 15768
4682. Evacuec property . 15765-66
4683. Gurkhes in Indizn Army 15766
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.5.Q. Subject
No.

4684. Compensation to the
widow on Shri Shankar
Pillai

Shortage of raw mater-
ial for Small Industries
in West Bengal
Enfployers’ Federation
of India .
Excmption of sales tax
on ores for $.T.C.

Small Scale Industries
in Mysore .
Cement for Orissa

DI and DII quarters .

Education of plantntlon
workers

Refinery Gas for Tom-
bay Fertilizer Project.
Indian Productivity
Team’s visit abroad

All India Organisation
of Industrial Employers

468s,

4686.
4687.
4688.

4689,
4690.
4691.

4692,
4693.
4694.
4696.
4697.

Organisation

for mills
Pondicherry

Allotment and trans-
fer of Government built
properties . . .

Indian Engineering
goods to Zanzibar

Students attending
cinema snows .

Defence Minister's
tours abroad

4703. Rickshaw pulling
MOTION FOR ADJOUR-

4698.
4699.

4700,
4701.

4702,

The Speaker withheld his con-
sent to the moving of an
adjourment motion given
notice of by Sarvashri S.M.
Banerjee and K.'I"-lll(e Tan-

nani rcﬂ.rd.lﬁ situa-
:c:n arising out of lock-out in
Swadeshi Cotton  Mills,
Kanpur.

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE .

Shri Balraj Madhok called the
atiention of the Minister
of Labour and Employment to
the recent strike of building
workers in Delhi,

[Day Dicest]

CoLUMNS

15766

15766—68
15768-69
15709

15770
15770-71
15771-72

15772
15772-73
15773
15773-74

All-India Manufacturers’

15774

Indigenous cotton quotas

15774
15774-75
15775-76

15776
15776-77

15777-78
15778-79

15779—85

15785—87

CALLING ATTENTION TO
MATTERS OF URGENT

15936

PUBLIC IMPORTANCE—contd.

The Deputy Minister of Labour
(Shri Alid Ali) made a state-
ment in regard thereto.

In response to the five other
callin, 63 attention notices men~

i below against the names
the names of the members

on the Table :—

&l) Shri Rahhunath Sngh
isit of Pakistani water resources
experts to Calcutta Port.

(2) Shri N. Keshva

Incidents of violence occurring
in the Modern Satgram Col-
lie?’ and other collieries

e Raniganj Coal belt area.

(3) Sh;‘l Purushottamdas R.

Pate

Accumulation of large stocks of
indigenous cotton with the
traders and growers in  Guj-
arat due to the policy of im-
port of cotton under PL-480.

4) Shri Inder J. Malhotra
ported missing of detonators,
gelatine and fuse wire from
the magazine of the C.P.W.D.
Frontier Division of N.E.F.A.

(5) Shri C. Krishnan Nair
Proposal regarding diversion
of the drain No. 8 to drain No.
6 on the border of Punjab and
Delhi and the resulting dan-
r of frequent floods in
in Alipur block area.

PAPERS LAID ON THE
TABLE

(1) A copy of
QOrgainsation an
Division for the years 1959-
61.

(2) A copy of the
Accounts

s (Civil),  1959-60
(including
mercial

l'lofthc
Methods

proforma com-
mercial mmu;smindtﬁ
udit Report, 1961
Article 151(1) of the Con-
stitution.
statements

(3) The fol.lavnng Smen
Governmem on va.rioul as-

CoLumMns

15787—92
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PAPERS LAID ON THE
TABLE—contd,

(ini) Supplcmenmn State-
ment No,

Eleventh Session, 1960.

(iv) Supplementary  State-
ment No. XIV
Tenth Session. 1960

(v) Supplementary State-
ment No. XVIli
Lighth Session, 195y.

(vi) Supplementary  Suate-
ment No. XXI1
Sixth Session, 1958,

(4) A copy of the Inorganic
Fertilizer (Movement Con-
trol)  Amendment  Order,

1961  published in  Not-

ification No. G.S.R. 516
dated the 22nd Apnl, 1961,
under sub-scction (6) of
Section 3 of the Essential
Commodities Act, 1955. ,

15) A copy cach of the tollow-
Ing papers i—
(1) Annual Report ot Hindu-
stan Housing Factory Limit-
ed, New Delhi for the period

18t August, 1959 Lo 31 March,

1960 along with the Audited
Accounts and the comments
of the Comprroller and
Auditor General thercon,
under  sub-section (1) of
Section 639 of the
Companics Act, 1956.

(ii) Review by the Govern-
ment of the working of the
above Company.

(6) A copy of Resolution No.
18(4), 59-Salt dated the 3rd
May, 1961, containing the
Government's  decisions on
the recommendations made
by the Committec appointed
by the Government of India
to consider certain matters
connected with the Develop-
ment of the Salt Industry.

7) A copy of the Scheme for
reconstruction of the
T_rwmr.mc Forward Bank

Travancore, Published in
Notification No. S5.0. 989
dated the 29th Apnl, 1961,
under sub-section (11; of
Secuon 45 of the Banking
Compamnes Act, 1949.

(8) A copy of the Displaced
Persons ( i
Rehabiitauon) Sixth

Rules, 1961

[DaLy Diczst]

PAPERS LAID ON THE
TABLE—econtd.

publishad in  Notifica-
tion  No. nd A?\ Pi 56¢
dated the 22 ril, 1961,
under sub-section { ggo
tion 40 of the ||p1.locd
Persons (Compensation and
Rchabilitation) Act, 1954°

(9) The Orissa Land Reforms
Rules, 1961, publisched in
the Orissa Gazette Notifica-
ton No. 19767-Re--1/61-R
sub-section (3) of Section 7%
of Orissa Land Reforms Act,
1960  read with clause (c)
(iv) of the Proclamation
dated the 25th February,
1961 issued by the President
in relation 1o the State of
ol Onssa.

(10) The  Orissa  lrrigation
Rules, 1961 published in
the Onssa Gazette Notifica-

tion No., 20464-111-W-12/61-

R dated the 2nd May, 1961
under sub-section (3) ol
Section §3 of the  Orissa
irrigation  Act, 1959, read
with clause (¢) (iv) of the
Proclamation dated the 25th
February, 1961, issued by
the President in relation to
the State of Orissa.

(11) A statement regarding the
arrest ofdisphoe? persons at
Rourkela.

(12) Minutes of the Twenticth
sitting  of the Committee
on Government Assurances
held during the Thineenth
Session were laid on the
Table.

‘13) Minutes of the situngs
(Fifty-first to Fifty-fourth)
of the Committee on Peti-
uons held during the Thir-
teenth Session were laid on
the Table.

14) A copy of the Minutes ol
evidence given before the
Sub-commuttee of the Esti-
mates Committee on Public
Undertakings and Minutes
of the sittings of the Estimates
Committee relsting to 115th,
116th, 119th, 120th, 1218t
124th and 132 nd Reports on
the Minustnes of Trans-

t and Communimti?;i

orks, Housing
S:gupiy. Commerce and
Industry, Defence and
Food and Agricultuse werc
laid on the table.

15938
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15940
CoLumns CoLumns
STATEMENTS BY MINISTERS 15792 BILL REFERRED TO 15797=15801
() The Minister of Steel,  15792-96 SELECT COMMITTEE ~ 15802-20
Mines and Fuel ( Sardar The D : .
Swa an Singh) laid on the e Deputy Minister of Rail-
Table a statement regarding ways (Shri Shahnawaz Khan)
arrest of Adivasi Displaced ,moved that the Indian Rail-
crsons at Rourkela, as pro-  ways (Amendment) Bill, 1961
mised by him on 34’_ 461, . be referred toja Select Com-
(1) The puty Minister " of ﬂnttee. The motion was
éWorkIS. (sh ;-koun]i]n(gc and opted : ’ :
upply (Shri Anil K. Chands) .
made the following state- MSE}\?ERE;T&BBP((%%INQT‘%
ments : ] COMMISSION 15820-43
(a) Statement correcting the F ; i
reply given on the Sth urther discussion on the mo-
December, 1960 to Star- tion re. Report of University
red Question No. 785 Grants Commission moved
by Shri Hatish Chandra by the Miniter of Education
athur rearding Rajas- (Dr. K. L. Shrimali) on 4-5-61
than Government pro- [continued. The discussion was
perty in Delhi, not concluded.
& Statement on the explo-
sion at Poozhikunnu PRIVATE MEMBER'S BILL
Nemon, District Tri- INTRODUCED 15843
vandrum (Kerala) on
the 19th April, 1961. The Old Age Pension Bill, 1961
P]I;IBS[_I,DEWS ASSENT TO by Shri Aurobindo Ghosal
LLs . . . e - 15793
- PRIVATE MEMBER'S BILL" 15843-15913
Secre laid on the Table the g
follt:\l;lt’ng Bills passed by the WITHDRAWN
Houses of Parliament during The Discussion on the motion
the current seasion and assen- to consider the All India Do-
ted to by the President since mestic Servants Bill by Shri
the last report made to the Balmiki was resumed. Shri
House on the Ist May, 1961. Balmiki replied to the debate
(1) The Telegraph Laws (Am- and the Bill was, by leave,
endment) ilt 1961 . withdrawan.
(3)m':‘:1:le I(gcti:;ériinl oErﬁ"cfl?y' PRIVATE MEMBER'S BILL
s -
Amendment Bill, 1061 UNDER CONSIDERATKION 15913-14
REPORTS OF BSTIMATES Shri C.R. Pattabhi Raman moved
COMMITTEE PRESENTED 15793-94 th:lt thc) %’?lui(t}l\lion dgﬁm-
Hundred  and thirty-fourth, endment) Bifl (Amencment
Hundred and thirty-sixth and of Article 226) be taken into
Hundred and thirty-seventh consideration. The discussion
Reports were presented. was not concluded.
R OF BUBLIC, A
E -AN-
PRES 15794 HALF-AN-HOUR DISCUSSION 15914-28

Thirty-seventh Report was
presented.
REPORT OF COMMITTEE ON
PETITIONS PRESENTED

Shri Ram Krishan Gupta raised a
half-an-hour discussion on
points arising out of the
the answer given on the 21st

15794 April, 1961 to Starred Ques-
Twelfth Report was presented . tion No. 1661 regarding in-
tegration of services in Pun-

BILLS INTRODUCED 15796,15820 jab.

(1) The Coffee (Amendment)
Bill, 1961

(2) The Banaras Hindu Uni-
versity (Amendment) Bill,
1961

(3) The Union Territories

(Stamp and Court-fees
Laws) Bill, 1961

The Minister of State in the
Ministry of Home Affairs
(Shri Datar) replied to the
debate

Lok Sabha Adjourned sine dia.



RESUME
OF THE THIRTEENTH SESSION OF SECOND LOK SABHA

Period of the Session  February 14 10 7. NUMBER OF DIS-

Ma 1961/ CUSSIONS HELD
szhsi ;9‘; 1882 UNDER RULE 193
to Vais 15,
(Matters of urgent publtc
1883 (Saka) importance) .
2. Number of Sittings 61 (i) Notices received 7
(ii) Discussions held . nil
. Total Number of Sitt-
3 in:Hmu: l . 3991 Hours. 8. NUMBER OF STA-
TEMENTS MADE
4. Number of Divisions UNDER RULE 197
Held . ' 5 (Calling Attention to
matters of urgent pubhc
s. GOVERNMENT importance)
BILLS:— (i) Notices received . 307
(i) Pending at the com- (if) Statements made by
mencement of the Ministers . 39
session y HALF-AN-HOUR
(ii) Introduced . . 26 9. -AN-HO'
(iif) Laid on the Table DISCUSSIONS HELD 18
as passed by Rln'l 10. GOVERNMENT
Sabha . 3 RESOLUTIONS
(iv) Rcﬂ:;::&e to _Se!cct s (i) Moved .
(v) Referred to Jomt (ii) Adopted 1
Committee
11. PRIV EM-
(vi) Reported by SEIef.“( BERS:\EEESOL%-
Committee TIONS
(m)Cl})crri’:;?:etgch‘ Iomt 1 () Received 967
(viii) Passed . 29 (ii) Admitted 719
(m) Returned by Ranrn (iii) Discussed 7
Sabha without any (iv) Withdrawn . 1
Ecmmn;ca%tlom - 14 (v) Negatived . s
(x) Returned by Rajya (vi) Adopted . . nil.
Sabha with amend- (vii) Part Discussed - . 1
ments . . 3
(xi) Pending at the end 12. Sg#ggg‘fm
of the session . 14
(i) Moved 1
' (i1) ted . nil,
6. rl;IRLIv.AlE MEMBERS Adop (Discgiasion not
’ concluded).
(i) Pending at the com- .
mencem 13. PRIVATE  MEM-
i ent of the BERS' MOTIONS:
(i) Introduced . 9 (i) Received 68
(iif) Discussed 9 (ii) Admitted 61
(iv) Withdrawn . 2 (iii) Moved 4
(v) Negatived 4 (iv) Adopted 4
(vi) Passed. . . nil,
0O-
(viD PartDiscussed . ¥ 14 IPICATIONS TO
(viii) Circulated for _elici— STATUTORY RULES
ting public opinion s (i) Received . B 38
(ix) Pending at t'hccna (if) Admitted 38
" of the session . 128 (iif) Moved 2
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1s. NUMBER OF AD-
JOURNMENT MO-

TIONS:—
(i) Brought before the
House . . . 44
(ii) Admitted nil,
(lii) Consent withheld by
Speaker . . 44
16. TOTAL NUMBER
UESTIONS
ADMITTED 4
(i) Starred 1950

(il) Unstarred (including]
starred question con-
verted as unsurrcd

questions . 4698

(iif) Short Notice Ques-
tions . . .

21

17. NUMBER OF RE-
PORTS OF THE
VARIOUS- PARLIA-
MENTARY COMMI-
TTEES PRESEN-
TED TO THE LOK
SABHA

(i) Estimates Comxm
ttee .

(ii) Public Accounts
Committee .

(iii) Joint Commnttee
on the Maternity Be-
nefit Bill, 1960. .

(iv) Committee on Sub-
ordinate Legislation

(v) Committee on Peti-
tions

(vi) Committee of Pn—
vileges . .

(vii) Committee on Pn—
vate Members Bills
and Resolutions

29
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